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PARLIAMENT OF INDIA
Tuesday, 14th August, 1951

The House met at Half Past Eight 
of the Clock.

I M r . D e p u t y -S peak er  in the Chair]

ORAL ANSWERS TO QUESTIONS

Ja m a  M asjid

Shri Raj Kanwar: Will the
Minister of Education be pleased to 
itate whether there is any proposal to 
bring the Jama Masjid within the 
purview of “protected monuments”?

: (-*i

[The Minister of Bdacatton (Manlmaa 
Anrf): No, Sir.]
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[Shri KaJ Kaawsr: Mar 'I  know 

whether there are any special reasoni 
for not including this famous and 
historical building in the list of pro
tected monuments?]
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[MMtlaaa Aisd: There is no special 
reason that I am aware of at present. 
But from the very beginning tJie Jama 
Masjid of Delhi and the Badshahi 
Mosque of Lahore were not included 
in the list of the Archaeological 
Department. So far as the Jama 
Masjid of Delhi is concerned the hon. 
Member might probably be knowing 
that the mosque was confiscated by the 
Government soon after 1857 and it 
remained closed for about three or 
four years. After some time through 
the efforts of the Nawab of Rampur, 
the Government agreed to restore the 
mosque on the condition that a re
sponsible committee should be consti
tuted which should look after its 
affairs and that the Government 
reserved the right to take it back when
ever necessary. Accordingly a com
mittee was formed and since then the 
committee has been managing its af- 
fiirs. It was orobably for the reason 
that it was a mosque in use that no 
need was felt to include it in the list 
of those monuments which are under 
the supervision of the Archaeological 
Department. But I would like to point 
out that it is a mere technicality 
whether a board is hung there or not. 
Jama Masjid is one of the noted 
historical buildings of India and as such 
if  ever a question of its protection or 
repairs comes up, the Government 
would not hesitate for a moment to do 
all it can for its protection and 
repairs.]
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[8kri RiM Kanwar: I i  it a fact that 
tradrit hav^ b iM  notteid te scMie mOl

or section of the Jama Masjid? If scv 
what steps have been taken by the 
Government in this matter?]
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[Maulana Azad: No, so far as Gov*-
ernment's information goes, it could 
not be said that a wall of the mosque 
has cracked. AH that has come to ita 
knowledge is that a canopy of a 
minaret and the arches under it have 
gone weak. When I learnt this os 
return from my tour, I instructed the 
director of the Archaeological Depart
ment to investigate the matter imme
diately with the help of the engineers 
and submit a report which I am 
awaiting.]

w i  ^  *TT«rr

[Shri Raj Kan war: Has any estimate 
of the repairs been made?]
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[M snlau Azad: No» that can be done 
after we get the report. The Jama 
Masj id is now the concern of a special 
committee and it has its own sources 
of income. The Fatehpuri Mosque has 
also its own income. If, after the 

 ̂report is received, it is found that it 
really stands in need of repairs and 
the funds of the Jama Masjid are 
insufficient to meet the expenditure, 
the Government would make all elTorts 
to ffet it repaired whatever the cost.]
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(Shri Sidhva: I want to know 
whether the Managing Committee has 
eoough funds or not.]
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{Maulana Aiad: The shops of the 
Jama Masjid and the Fatehpuri yield 
good incomes—several thousand rupees 
per month. But I cannot give the 
exact amount.]
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rihri s. y. Nalk: Has the Nizam of 
Hirderabad expresaed his detire to 
dqute one aod a ball lakh of rupees

[Maulana
time?]
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Azad: At the present

f  f, » r c «r f

% I

[Shri 8. 
repairs.]

V. Naik; Yes, for thaM
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[Maulana Azad; No, I am not aware 
of it. But I may tell you that after 
1857, when this mosque was repaired 
after having been restored, the charges 
for its repairs were met by the Nawab 
of Rampur.]
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[Shri S. N. 0aa: May 1 know whetibar 
the Government have on any occasion 
in the past any financial help
to the Managing Committee? ]

-  W  M i  ^

[Maolana Axad: So far as I know, 
probably not.]
E co no m ic  A id to B ack w ar d  Co u n t r ies

«213. Shri Krishnanand Ral: Will
the Minister of Finance be pleased to 
state:

(a) whether UJ^.O. has set up any 
organisation of its own to lend money 
to the Governments of the countriea 
which are economically backward:

(b) if so, whether India is going lo

s S S I  S J  ■ '
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tc) whether U.N.O. has asked the 
tJovernment of India to establish a 
'Central Economic Unit for surveying 
its development pjogrammes, if so, 
what is being done in this respect?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) No.

<b) Does not arise.

Xc) No.

Shri KrIshBanand Rai: May I know 
whether Ifaere are any development 
projects in India at present for which 
the U.N.O. has offered help?

Shri C. p. Deshmukh: No. there has 
been no direct offer of help from the 
United Nations Organisation. Special 
agencies have offered help, one of 
these is the International BanK itself.

Shri R. Velayudhan: May 1 know 
whether the Government of India have 
in view the asking of help from any 
country of the West? The Finance 
Minister made a statement in a speech 
at Poona that there was a proposal for 
an American loan for India. May I 
know whether he is going in for it?

Shri C. D. Deshmukh: In the first 
place I did not make any such state
ment. I said there was a possibility 
of assistance. It is quite different, 
and that had reference to the appropria
tion which has been made for foreign 
assistance. And I thought there was 
a chance of some of-it coming our way. 
But we ourselves have not asked for 
anything, except for the wheat loan 
about which particulars are already 
known to the House.

Shri A. C. Guha: Is there any pro
posal from the U.S.A. to help any of 
the Asian countries, including India* 
and if so what are the proposals?

Shri C. D. Deshmukh: That I think 
is a matter of common knowledge. 
There are press reports about the 
appropriations having been made and 
sums having been set apart lor 
economic cooperation with countries in 
South and South-East Asia. I do not 
believe any special portion has been 
ear-marked, at least to the knowledge 
of the public, to India.

OirrsTANDiNG F inancial Issues between 
India and P akistan

*214. Shri Sidhva: Will the Minister 
of Finance be pleased to refer to his 
statement of the 30th May 1951 in con
nection with the discussions which 
took place between the two Finance 
Ministm of India and Pakiitan and

as

(a) whether any finality has hH ti 
reached on the various subjects w h M  
were held over;

(b) when the contemplated conler- 
ence in Karachi is to be held ani 
whether any communication has been 
received from the Pakistan Govern
ment since the statement was made by 
the Finance Minister; and

(c) whether such preliminary doubts 
had arisen in the last conference

will be removed through negotiations 
or through correspondence before llfce 
next conference takes place?

The Minister of Finance (Shri C. D. 
Deshmukh): (a ) No, Sir.

(b) The date for the next con
ference has not yet been fixed and no 
communication has been received from 
the Pakistan Government on the sub
ject so far.

(c) Yes, Sir. This will be done 
where possible.

Shri Sidhva: May I know what is 
the exact position? Is there n* 
response from the other side? Or 
have we made an offer and they are 
not replying to it? What is tlie 
position?

Shri C. D. Deshmukh: The House will 
remember that I placed a statement 
on the Table of the House soon after 
the conference, which detailed the 
issues which were taken up in that 
conference. On a number of issues 
raised there was no disagreement on 
the actual figures involved; but the 
conference was held over for some 
kind of overall settlement. Now, there 
are three important matters which 
were left over. One concerns flie 
supply of food to Pakistan during the 
interim period.

Shri Hussain Imam: Food to
Pakistan?

Shri C. D. Deshmnkli: Food to llie 
joint army which was looking afto  
the border disturbances. The Fooi 
and Agriculture Ministry had been 
asked to take up this matter as regards 
the actual figures. Otherwise there 
was no dispute about that, I  think.

Then there are certain items regard
ing claims to third parties to BengHi 
and Punjab. There certain suggestions 
were made to them as to whether a 
neutral bank account could be opene4 
where outstanding claims could be 
registered and paid by joint authoH^ 
We had no response in regard to flMi 
suggestion from Pakistan.
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between the Punjab and Bengal as well 
#• the settlement between the Centre 
«nd Pakistan. There the difficulty was 
Iq regard to the flnalisation of the 
accounts. We on our part, have told 
the Comptroller and Auditor-General to 
ilose the account pro forma, so as to 
^rnish some kind of provisional basis 
ifer determining a figure. And we 
kave received communications from 
tbe Pakistan Government indicating 
the sort of procedure that should be 
followed for working out the pre- 
Im inary figure in regard to the 
accounts between the Punjab and 
Bengal, so that it would be true to say 
that efforts are being made by both 
tides to get nearer a solution.

Maulvi Wajed All: May I know 
whether any agreement has been 
reached about the postal transactions, 
communications and banking facilities 
b^ween Pakistan and India, which

2as one of the items on the agenda of 
le meeting?

Shrl C. D. Deshmukb: That has not 
fOne any further.

8hri A. C. Goha: May 1 know if the 
provident fund, savings bank and 
neosion accounts were also included in 
me items jitill pending? If so, what 
arrangements have been made?

8hri C. D. Deshnmkh: What was 
iicluded and what was not are contain
ed in the statement which 1 have 
pAaced before the House. Since then 
no progress has been made.

Bliri Hnssain Imam: Sir, may I draw 
your attention to the fact that the state- 

'nents laid on the Table of the House 
iave not been printed along with the 
proceedings. The printing of the pro- 
oeedings is in arrears for a very long 
toie. We are very much handicapped 
ty  the non-publication of the proceed- 
ib^s and the statements laid on the 
Table during the last session. This is 
a standing complaint and I seek your 
help.

Mr. Deputy-Speaker: I can only ask 
the office to place some more copies in 
the library as soon as a statement is 
placed on the Table of the House. I 
shall ask them to place a few copies 
of the statements that have not been 
printed, so that hon. Members may 
bok into them.

Shri A. C. Goha: Have Government 
made any provisional arrangement 
about the payment of provident fund, 
pension and savings bank deposits 
fending the final decision of the 
Fftkiatan Government?

 ̂ A r i C. D. DeihmaU: 1 should like 
16 notke.

T ata I r o n  and  Steel  Co m p a n y  Shares

♦214-A. Shri Sidhva: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that Govern
ment have appointed the Attorney 
General of India, as arbitrator to fix 
up the ratio between the Deferred and 
Ordinary Shares of the Tata Iron and 
Steel Co., Ltd.;

(b) if so, for what reasons and 
whether any decision has been arrived 
at;

(c) whether Government have decid
ed tp give any loan to the Company; 
if so, to what extent; and

(d) whether the appointment of the 
Attorney General has any bearing on 
the grant of loan?

The Minister of Finance (Shri C. D. 
Deshmokh): (a) No, Sir, The
Attorney-General has been requested 
by the Tata Iron and Steel Company 
to undertake the valuation of the 
Deferred Shares of the r'ompaijy in 
pursuance of its scheme of conversion 
of these to ordinary shares.

(b) Does not arise.

(O  No decision has been taken In 
the matter.

(d ) Government have Indicated to 
the company that before any loan can 
be granted to them, Government 
would like to be assured lhat the con« 
version scheme will be carried out.

Shri Sldhya*: What will be the total 
amount of tne loan, if granted by the 
Government of India, after the con
version is carried out and when will 
it be repayable and what is the rate 
of Interest? .

Shri C. D. Deshmukh: All these
details are yet to be settled.

Shri Sidhva: When this proposal
the conversion of loans from deferred 
to ordinary was made by the Govern
ment, may I know whether Govern
ment did not add any statement of 
the amount of loan required and the 
rate of interest?

Mr. Deputy-Speaker: The hon. Mem
ber is arguing the matter. All these 
will arise after the preliminaries are 
settled.

Shri Sidhva: May I know if tha 
company made a request for any parti
cular amount?

Shri C. D. Deshmokh. The company 
have indicated a figure. It will be con
venient if that figure is given out whem 
the final decision on the loan, regMxd* 
inf its terms and conditions, is taken.
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Shri Hussain Imam: Will the Finance 
Minister state whether in case ot 
valuation any legal point or actuarial 
point is involved. It looks to me more 
like actuarial valuation than legal 
valuation.

Shri C. D. Deshmukh: I cannot claim 
to be familiar with the precise nature 
of the dispute. It is a matter for the 
shareholders and that is why the 
assistance of an expert has been call
ed. It is probably neither legal nor 
actuarial: it may be a financial point 
as between the two types of share
holders.

Shri Hussain Imam: May I know 
whether it is a fact that a proposal was 
made in the Government memorandum 
asking that all deferred shares should 
be (I am referrmg to the Commerce 
Ministry’s memorandum) converted 
into ordinary shares in a certain pro
portion and that is still under 
consideration?

Shrj C. D. Deshmukh: I cannot re
call to mind the memorandum referred 
to but in the informal suggestion on 
which the appointment of the Attorney 
General was made there was no figure 
inentioned but only the desirability 
was mentioned of converting these 
deferred shares.

Shri Hussain Imam: Is it a fact that 
in the past a proposal was mooted and 
placed before the shareholders of giv
ing five ordinary shares for one de
ferred share and that was rejected by 
the shareholders?

Mr. Deputy-Speaker: Is it necessary 
to go into these matters? It is an 
internal arrangement.

Shri Hussain Imam: I f  the help of 
the Attorney General has been taken 
It would mean that it has the tacit 
support of the Government. I want 
to know whether Government are 
really taking an interest and giving 
some directions. I want to have the 
point clarified for the shareholders.

Mr. Deputy-Speaker: I do not think 
that all these details arise out of the 
<juestion. However, I have no objection 
U the Finance Minister answers the 
question.

Shri C. D. Deshmukh: We gave no 
direction nor have thought it necessary 
to give any direction. It was as a 
result of our informal sugtjestion that 
the issue be settled that the company 
appointed Mr. Setalvad as arbitrator 
to undertake the valuation and the 
nppointment was made by the compimy 
nuflf in the peirsonal capacity of Mr.

Setalvad rather than in his capacity as 
Attorney General of India.

Shri Sidhva: My question was that 
Government made a condition that the 
loan could not be granted unless thh 
conversion took place. I wanted 
know why this condition was made by 
Government.

Shri C. D. Deshmukh: I do not think
a question like that was put before, 
^ e r e  is no question of any point in

Shri Sidhva: Government have not 
made that condition?

Shri C. D. Deshmukh: This question 
was not put by the hon. Member bfi- 
fore. It is quite easy to answer it. Tlie 
Tata deferreds are a highly speculative 
counter, on the basis of which manj 
speculative movements take place in 
the stock exchange. The fariflf Board 
in their last report on the steel industry 
made a strong recommendation to the 
effect that these shares should be con
verted into ordinary shares and the 
Government in their resolution on the 
Board’s report endorsed this view. 
That is why the suggestion was made.

A ir  Force G oodw ill  M ission

*215. Dr. Ram Subhag Singh: w m  
the Minister of Defence be pleased io 
state:

(a) whether an Indian Air Force 
Goodwill Mission was recently sent to 
the Far East;

(b) if so, what was the personnel 
of that Mission; and

(c) how many countries of the Far 
East that Mission visited?

The Deputy Minister of Defeaee 
(Major-General Himatsinhji): (a ) Yes.

(b) (i) A ir Marshal R. Ivelaw 
Chapman, KBE, CB, CBE, DFC, AFC.

(ii) Wg. Cdr. H. S. Moolgavkar.
(iii) \7g. Cdr. L. C. Varma.
(iv ) Wg. Cdr. K. Narasimhan.
(Vi Sqn. Ldr. I. H. Latif.
(c) Three (Burma, Malaya and

Thailand). . |

Dr. Ram Suhhag Singh: What was 
the purpose behind sending this mission 
to the Far East when important 
countries in that region like Indonesia- 
Philippines were not visited by that 
mission?

BMor-Oeneral Himalainh^:, Th* 
vlsft was a gbbdwill liaison misitei A
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order to contact and make a com
parative study of administration, 
training, operational efficiency, etc., of 
the A ir Forces in these three countries. 
The reason why we have not gone to 
other countries is because we have not 
been invited.

Shri R. Yelayudhan: May I know 
whether any goodwill mission visited 
India from those countries to see the 
operational arrangements in India?

Major-General Himatsinhji: We are 
expecting such visits soon. So far, 
some officers of the Indonesian Air 
Force have visited us and stayed with 
us for training for some time. *

Shri Syamnandan Sahaya: Do we
expect such a delegation from Pakistan 
also?

W o r k in g  o f  N e w  In s u r a n c e  A ct

♦216. Shri Sldhva: WiU the Ministar 
of Finance be pleased to state:

<a) how many insurance companies 
both Life and General, exist in India;

(b) how many are foreign;
(c) whether the provisions of the 

Insurance (Amendment) Act, 1950 as 
regards the maximum expenditure to 
be incurred by insurance companies 
have come into force; and

(d) whether there is any company 
on which Government control is con
sidered necessary due to defective 
management or financial position?

The Minister of Finance (Shri C. D, 
Deshmnkh): (a) 343 insurance com
panies both Life > and General are at 
present registered under the Insurance 
Act, 1938.

<b) 105.
<c) Yes.
<d) Yes.

Shri Sidhva: May I know the detail
ed information regarding part (d) of 
-the question? The hon. Minister stat
ed that there are some companies 
which have defective management and 
that control has been taken over. May 
I know what were those companies and 
what was the defective management?

Shri C. D. Deshmnkh: So far the
Central Government have appointed 
administrators for foip: companies—

The Union Life and General 
Insurance Co. Ltd.

The Jupiter General Insurance Co. 
Ltd.

The Empire of India L ife 
Assurance Co. Ltd.

The Tropical* Insurance Cb . Ltd.

In general the charge was,
course, bad management but it wobM 
take too long to give the details lead
ing to the passing of this order.

Mr. Deputy-Speaker: It is not
necessary to give it.

Shri Sidhva: May I know whether 
any defalcations were found in these 
companies which necessitated the 
appointment of administrators?

Mr. Deputy-Speaker: Interference by 
the Government was found necessary. 
Is the hon. Minister prepared to go 
into the individual defalcations?

Shri C. D. Deshmnkh; I don’t think 
anything could be characterised as 
defalcation—it would not be doing 
justice to the subject if I Just labelW  
something and called it defalcatioiK 
either I must give the details fully or 
I must refrain from giving an answit.

Mr. Deputy-Speaker: The object o l 
rehabilitation of those companies will 
be frustrated if these details are given 
on the floor of the House and panic is 
created in the minds of policy-holders.

Dr. Deshmnkh: May I know if the 
working of the Act and some of its 
stringent provisions have been foundl 
to cause hardship to certain companies 
and whether any complaints have befn 
received that some portions of the Act 
are working harshly?

Shri C. D. Deshmnkh: That is a very 
general question. I cannot readily re» 
call to mind any representation, but 
it is possible that from time to time 
the insurance companies or their 
associations draw attention to some 
provisions which they don’t fln4 
entirely convenient.

Dr. Deshmnkh: Has the hon. lIlBiP* 
ter seen the amending bill of which t  
have given notice to remove some Of 
the hardships?

Shri C. D. Deshmnkh: I saw it sortif
time ago but I don’t think the hotv 
Member requires information on that 
bill?

Dr. Deshmnkh: I would like lo know 
if the hardships I have pointed out 
have been brought to the notice of 
Government and whether they don't 
agree with me that those hardships 
ought to be removed.

Mr. Deputy-Speaker: When there Is 
a separate bill why discuss the pr^  
visions here?

Shri Hnssain Imam: May I ask tte
hon. Finance Minister to Indicate f t  
his ofice has reported any lacuna# jb
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the Act which made this mismanage
ment or bad management possible?

Shri C. D. Deshmukh: No, I don’t 
tbkA  so.

Shri Hnssain Imam: Will Govern
ment make enquiries on the subject 
anH find out how it was possible to 
embark on certain investments and 
lendings which were not quite all

Shri C. D. Deshmukh: Well, we know 
how it happened but it is not quite as 
easy to say how much a thing could be 
prevented in the future.

Shri Hussain Imam: Would it not be 
possible to arm the Reserve Bank with 
certain powers over lendings of these 
companies?

Mr. Depnty’-Speaker: That is a
suggestion for action. Hon. Members 
havQ got other opportunities to make 
inich suggestions.

P o lit ic a l  P a r tie s  D eclared  
U n l a w f u l

m i .  Shri Kamath: Will the M ini» 
Itr of Home Affairs be pleased to 
•tate:

(a) whether any political party or

r ties have been declared unlawful 
the Central Government or any of 
tbe State Governments;

(b ) if so, which are they; and

(c) whether Government propose to 
lift the ban on such parties so as to 
ttiable them to participate in the en
suing General Elections?

The Minister of Home Affairs (Shri 
Ka^agopalachari): (a) and (b). There 
are no political parties declared un
lawful by the Central Government. I 
would draw the hon. Member’s 
attention to the answer given to Shri 
S. N. Das’s question No. 3980 on 9th 
May 1951. As regards any ban Impos
ed by the State Governments, the 
Communist Party of India is banned in 
the States of Hyderabad, Travancore- 
Cochin and the area comprising the 
former Indore State. The Government 
of India have no information about 
any other State Government having 
done it. .

(c) As regards this Party, Govern
ment of India can advise the State 
tfovemments when the Party’s crimi
nal activities cease. It cannot have it 
»oth ways, i.e., delivering speeches 
i^d carrying on other election 
iCtivities wliile killing and terroris- 
jtaf and burning public records 

fnain aod lod te  ftorea and

also reserving the right to do so as 
long as communism is not accepted by 
the people.

Shri Kamath: I did not hear the last 
part of the answer clearly. Did the 
Minister say, “Government can 
advise’7

Shri Hajagopalachari: Government 
can advise, because the Party’s 
criminal activities should cease and 
they have not yet done so.

Shri Kamath: Has the Government 
advised_ the Hyderabad Government?

Shri Rajagopalachari: Only the
particular State Governments which I 
have mentioned have issued such a 
ban. Those Governments can certainly 
be advised when the Government of 
India finds that the criminal activities 
have ceased; accf^rding to the Consti
tution they can only be advised and 
probably the advice will prevail.

Dr. Bam Snbhag Singh: May I know 
whether the Government of India or 
the State Governments coT:sider the 
persons who indulge in criminal 
activities or in burning records and 
kiUing persons, as political prisoners 
when they are arrested and, If so, mar 
I  know whether Government would 
advise the State Governments to re
lease them before the general dlections?

Shri Rajagopalachari: I am not sure. 
I  have quite understood the whole 
argument but as far as I catch it I 
can say that whatever privileges Mem
bers of Parliament or prospective 
Members of Parliament have should 
be subject to the criminal law and we 
cannot claim an immunity from the 
criminal law by reason of the fa d  
that we desire to stand as candidates.

Shri R. Velayudhan: May I know' 
whether the Communist Party of India 
has declared itself as a constitutional 
body and wants to take part in the 
elections, and whether its leaders have 
recently tried to approach the Govern
ment of India in order to explain these 
things 30 that the ban in Travancore- 
Cochin and Hyderabad may be re
moved?

Shri Rajagopalachari: That is just 
the position which I was trying to 
explain. Some, of the members have 
declared their minds as stated by the 
hon. Member, but all the information 
that Government has shows that not 
only are actually murders, arson and 
other activities golM  on but they have 
also not giî ien up their right to go on 
in that manner. That being the case« 
where ther^ is no ban we have not 
iDtarfmd amrtedgF anrtrlM t e
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CMdidature or doing anything 
aecessary for their election campaign 
but where there is a ban, as I said in 
Hyderabad, Travancore-Cochin and the 
area comprising the Indore State, wc 
are not constitutionally able to get the 
candidates released if they are in 
prison.

Shri Kamath: Are cases of murders 
and arson on the increase or tjn the 
decrease now in those affected areas?

Shri Rajagopalachari: There is now, 
if I may so put it, a selective campaign 
of terrorism. Formerly it was an in
discriminate campaign, it is now very 
selective; but it is still substantially 
going on. *

Shri Jnani Ram: Is it a fact that 
some of the States have already releas
ed the communists in order to take 
part in the coming elections?

Shri Rajagopalachari: That has been 
done and we have not asked them not 
to do it either. Many have been releas
ed and many States which feel confi
dent have taken those steps.

Shri HusaaiB Imam: On a consti
tutional point, I  should like to know 
from the hon. the Home Minister as to 
how it happens that in Madhya Bharat 
cnly in one part the Communist Party
l i  banned and in other parts it is not 
banned. It is rather strange.

Shri Bajagopa)aohari: It depends 
upon the activities in thiat area.

Shri HoflsaiA imam: What have been 
the activities in the Indore area by 
the Communist Party recently?

Shri Rajagopalachari: The bannirig 
order having been issued by the State 
concerned, I fear we cannot go into 
the merits of the banning order here.

Shri Rathnaswamy: In view of the 
past history of the Muslim league in 
India and also due to the strained 
relations between India and Pakistan, 
do Government propose to take any 
steps to declare this organisation an 
unlawful one?

Shri Rajagopalachari: Government 
is inclined to allow more cud more of 
political activity on their part rather 
tban reduce them.

G o v e r n m e n t  H o u s in g  F actory

*218. Shri Kamath: Will the Minis
ter of Health be pleased to state:

(a) whether the Government Hous
ing Factory has gone into production,

(b) If so, what are the products 
W ut are belnf turned out of the
M eta r;

(c) the process or processes that
are being employed in production;

(d) the total expenditure, capital 
and working, together with service 
charges, if any, so far incurred in con« 
nection with the factory; and

(e) the total strength of establish-  ̂
ment, giving details as regards the 
various personnel and their salaries, 
on 1st August 1951 as compared to 
what it was on 1st November 1950* 
1st December 1950, 1st January 1951 
and 1st February 1951?

The Minister of Health and Com- 
mnnicatioiis (Rajkumari Arorit Kaur):
(a) No.

(b) and (c). Do not arise.

(d) The total expenditure on the- 
factory to the end of July. J951 is 
follows:

(i) Fixed Capital 
(ii) Working Capital

Bb. 54,29,47g 
Rs. 42,62,939

Total Ra. 9«.92.4iT

(e) A  statement containing the 
information required is placed on the 
Table of the House. [See Appendix II, 
annexure No. 11]

Shri Kamath: Does this figure oi 
Rs. 96 lakhs and odd include the 
service charges paid to the British 
consultant firm?

l^ a m a r i  Amrit Kaur: Yes, Sir. It 
includes service charges to the extent 
of Rs. 3 lakhs odd.

Shri Kaipath: With regard to part
(c) of the question, is it a fact that at 
present there is only scientific investi
gation going on with regard to the 
process to be foUowed in the factory 
and as a consequence the factory ia 
to be transferred to the Ministry o f 
Natural Resources and Scientific 
Research?

Rajkumari Amrit Kaur: The funda
mental process employed in production 
is the same as before, but experiments 
are being conducted regaiding the 
ingredients and the reinforcements 
and so on according to the Bhatnagar 
Committee Report. The question as 
to the Ministry under which the factory 
should be is under the consideration 
of Government.

Shri Kamath: In the statement laid 
on the Table of the House I find that 
among the personnel of the factory the 
Managing Director is not mentioned at 
all, though the statement refers ta 
November-December-January. He left 
only in July, so far •« I am awace .̂
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Rajkmnarl Amrlt K aw : I do not
know if he has not been mention^, 
but all the pays and aliowances from 
1st November, 1950 right up to 1st 
August, 1950 have been given and his 
pay is not included there. Because, as 
a matter of fact, he was Director of 
Housing and this job was in addition 
to his own job. He did not get any 
more for It.

Sbrl Sidhva: Out of the total work
ing capital, how much is locked up in 
•tocks and how much is available for 
-day to day work and are son^e of them 
:Jupposed to be bad debts?

Rajkumari Amrit Kaur. Some of 
them are there in assets. Of course* 
what has been constructed is standing. 
JSome items are not recoverable.

Shri Deshbandhu Gupta: May I know
how many questions have been asked 
in all by my hon. friend on this sub
ject and when is this process likely 
to cease?

afN: ' i f i f r  «(ff
»T5fl >rl ?

[Shri Bhatt: WiU the hon. MinUter 
please state when is this factory likely 
to start work and when was it set up?]

II? 3ft ^

i f  I ff ’PgT »RT 5 ftr anft 

4  spft»T fr < ;T l afhc

•re ^  ^  ^  ^  5RT 

^  ii5

ifty ’Rtsr ^  affWt I

[Rajkumari Amrit Kaur: The hon.
Members must be knowing as to when 

I was the factory set up and what little
[ time was taken in its completion. The
[ Beport of the Committee that we set 
I 'tip recently, says that we would have
[ to make experiments for another six
' months and then, if they are success-
I ful, as they hope they would be,
 ̂ .production would be started.]

\ Shri Kandath: 1 would suggest to 
I jny hon. friend Mr. Gupta to Publjfh 
I ^frticlt in his paper on the subject

With regard to the three or lour 
technicians sent here by the British 
consulting firm, have they ail left 
India and is it a fact that though the 
factory started production as long 
back as November or December 1950, 
these three or four technicians were 
all of them paid their salaries and 
allowances till May or June 1951, i.e. 
for six months, without doing any 
work?

Rajkumari Amrit Kaur: It is nfll
correct to say that they were pai<| 
without doing any work. They worked 
as long as they were here. At tte  
moment, there is only one of those 
technicians and he is a cement 
technologist.

I. A. S. E x a m in a t io n

Dr. Deshmukh: Will the Mini^ 
ter of Home Affairs be pleased to 
state:

(a ) the date on which the decision 
to add two more subjects to the I.A.S. 
examination was taken;

(b) when it was announced in the 
Gazette and pai>ers;

(c) the reasons for this proposal at 
addhig two new subjects;

(d ) whether he is aware of strong 
protests from all quarters against th« 
proposal for insufficiency of notice to 
prospective candidates; and

(e) the action taken as a result of 
these protests?

The Minister of Home Affairs (Rhri 
Rajagopalachari): (a ) The final
decision to include two additional sub
jects for the Indian Administrative 
Service and Indian Foreign Service 
was taken on 14th April 1951.

(b) It was announced in papers on 
the 16th April, 1951, and published in 
the Gazette of India dated the 28tb 
April, 1951.

(c) The decision was taken on the 
advice of the Union Public Service 
Commission with the object of pro
viding a more searching test of the 
fitness and attainments of the candi
dates for the Indian Adm inistrative  
Scrvice and the Indian Foreign 
Service.

(d) and (e). In the opinion o* 
Government 5 months* notice given to 
the prospective candidates was Qu™ 
sufficient for them to prepare for the 
two extra papers chosen by them and 
all the candidates had the same notice.

Dr. Deshmukh: Was this the opinion 
of the U.P.S.C. or was this the Depart
mental opinion that five mon^s were 
cnou^ lor preparing for these two 
addltioniil nubjects?
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Mr. Deputy-Speaker: He has said 
that it was the opinion of the U.P.S.C.

Dr. Deshmukb: Was the U.P.S.C. 
recomnnendiation that these two 
additional subjects should be introduc
ed at the forthcoming examination or 
was this the opinion of the Depart
ment?

Shri Rajagopalacharl; I would re
quest hon. Members not xo worry 
about differences of opinion where 
several people meet together r»nd dis
cuss and come to a conclusion. The 
opinions bear upon one another and 
have influence on one another and 
finally it was decided by all concerned, 
le , the Ministries, Departments and 
the U.P.S.C., sitting together that these 
two subiocts should be introduced at 
the forthcoming examination. There 
Is no disadvantage to the candidates, 
as I have already explained. Hon. 
Members will remember that generally 
fresh graduates from colleges come up 
for this competition and they choose 
out of thirteen subjects two subjects 
for this additional Higher Grade 
Examination, and all the candidates 
are on the same level.

Dr. Deshmukh: May I know if there 
was any particular expert who was 
consulted and who had some know
ledge about the subjects which a 
student studies in the University and 
was this decision taken after and 
examination of the compositions and 
groups taught in Universities?

Shri Rajagopalachari: I do not know 
what the hon. Member means by 
'expert*, but we have taken responsi
bility and we must call ourselves and 
believe ourselves to be experts. All 
the pei^sons concerned have sat 
together and taken a decision.

8efh Goyind Das: Is viva voet alio 
held for this examination?

Shri Rajagopalachari: The viva voce 
is a different thing altogether. ITiis 
is about the written examination. The 
viva voce subject is another ticklish 
question which is a matter of a different 
kind and it has no relation to this. I 
would like no supplementaries on that 
subject now.

Dr. Deshmukh: May I know, Sir, if 
the hon. Minister is now satisfied that 
the subjects now prescribed are on all 
fours with the Indian Civil Service 
Examination and what was originally 
prescribed was considered deficient?

Mr. Deputy-Speaker: It is only
inferential—they wanted to add two 
more subjects.

Sliil Rajafonalachari: As most hon. 
inombers probably know, there 'li.«

common examination and a single 
panel for all the various iepnrtments 
for which the competitive examinntion 
is held. But the Indian Administrative 
Service and the Indian Foreign Service 
are two services where we wnnt to test 
a little more strictly tho quality of the 
material that we want and for that 
reason a slightly stiffer paper on two 
subjects is given to those who choose 
those subjects.

Dr. Deshmukh: My question was a 
very simple one.

Mr. Deputy-Speaker: Is it not «
matter of inference that in the absence 
of these two subjects, the standard 
prescribed was defective and for that 
reason they have been added.

Dr. Deshmukh: I will put the question 
in a different way.

Mr. Deputy-Speaker: What is the 
use of putting .the same question in a 
different way.

Dr. Deshmukh: The object of my 
question was to ascertain whether It 
has been equated to the Indian CiWl 
Service?

Shri R. Velayudhan: May I know, Sir, 
whether the written answer papers are 
sent to any private persons for evalua
tion, or whether there is any examina
tion board to value them?

Mr. Deputy-Speaker: How does that 
arise out of this question?

Seth Goyind Das: Which are the two 
new subjects which have now been 
added?

Shri Rajairopalachari: There are
thirteen subjects placed before the 
competing candidates and they are 
asked to choose. I may illustrate this 
for the convenience of hon. members 
because we are dealing with matters 
with which we are probably not very 
familiar. Take mathematics for 
instance. There is an ordinary paper 
in mathematics. But if a mathematics 
student wants particularly to compete 
for the Indian Foreign Service and the 
Indian Administrative Service, as 
distinguished from the Indian Police 
and other branches, he can offer an 
additional subject in mathematics the 
standard of which will be slightly 
stiffer. I may also say that there is no 
minimum mark to be secured in those 
subjects.

Dr. Deshmukh: What is the total 
number of marks for these two 
additional subjects?

Shri Rajaropalaehari: Two hundrii 
marks each for the two subje^ti.
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: Mr. Depaty-Speaker: Let us have the 
liest material, instead of trying to 

. M n g down the marks.

Shri Raja^opalachari: I m ay assure 
kon. members in general that nobody 
wants to do any harm to anybody. We 
kave taken every possible care to get 
itie best possible material to govern 
the country according to the wishes of 
Parliament.

I. A . S. R e s u lt  and  A p p o in t m e n t s

•220. Dr. Deshmukh: Will the
Minister of Home Affairs be pleased 
to state:

(a) the number of candidates dec
lared successful at the last two I.A.S. 
eicaminations;

(b) the dates on which these re- 
•ults were declared;

(c ) how many of them have been 
actually appointed to I.A.S., I.P.S., or 
•ther Services and on what dates;

(d) how many of them are still to 
ke appointed and since what dates 
tkeir cases for appointments are 
tending;

(e) whether it is a fact that candi
dates from some States get appoint
ments much quicker than others; and

(f) what steps are being taken to 
■korten the delays?

Hie Minister of Home Affairs (Shrl 
Bajagopalackari): (a) 1949— 163.

1950—240.
(b) 1949—29th March 1950.
1950—27th February 1951.

(c) and (d). Two Statements are 
laid on the Table of the House. [See 
Appendix II, annexure No. 12.]

(e) No, Sir, there is no basis for this
suggestion. .

( f )  E very effort is made by Govern
ment to obviate avoidable delay as far 
as possible. I f  desired I can place 8 
fu ll Statement on this subject on the 
Tab le o f the House. I have it ready, 
but it w ill take ten minutes to read.

Dr. Deshmukh: *I w ill be thankful i f  
the statement referred to in answer 
to part ( f )  o f the auestion i.*: placed on 
Ihe Tab le o f the House.

May I know. Sir. what is the maxi
mum period that is taken for the 
appointment of any particular candi
date?

Shri Rajagopalackari: I v/ould like 
Ihe hon. member to read the statement 
«klch I will place on the Table of the 

Appendix II. annexure

The cases will explain the amount 
of time. For instance, if a man comes 
without a proper medical certificate 
and he has to be examined by a Board 
and on appeal by another board, and 
so on, it is no use taking the time into 
account.

Dr. Deshmukh: Is there any possi
bility of reducing this period and are 
any efforts made to do so?

Shri Rajagopalachari: Every effort 
is made to reduce the period. But 
particular cases occur where much 
delay is caused, not on account of the 
fault of the Government.

Shrl Rathnaswamy: Is it true that 
excessive importance is given to viva 
voce and on that account a number of 
students fail due to excusable nervous
ness?

Shri Rajagopalachari: That is a
different subject not arising out of this 
and it would require a little more 
explanation than can be given in a 
supplementary answer. It is not really 
correct to call it viva voce. It is a 
personal interview for assessment of 
personality. It is not merely oral 
question and answer. The answer may 
be wrong, but the behaviour of the 
person may impress the questioner and 
he may pass.

Seth Govind Das: Is it a fact. Sir. 
that in these personal Interviews those 
candidates are many times rejected 
who get the highest number of marks 
in written papers?

Shri Eajagopalachari: It is not
correct. A very close study should be 
made of these matters before hon. 
members can usefully discuss them. 
But I may say that if we af ŝume that 
the written examination is the final test 
we need not have a personal interview 
at all. Therefore, it is wrong to 
examine the value of the personal 
interview by comnaring it with the 
marks obtained in the written examina
tion. I can cram and pass and come 
very high, but I may be a perfect 
failure as a collector of a district.

Mr. Deputy-Speaker: I am afraid 
this will throw the way open to some 
other new subject, which is not Rele
vant. It is a very interesting subject 
and there is no doubt about it.

Dr. Deshmukh: Wih regard to part
(e) of my question, the hon. Minister 
has said that this has not happened. I 
would like to ask him whether it in not 
a fact that in the case of certain candi
dates Uiey wer4 told more than once 
that no State is prepared to take them, 
and, therefore, their appointment can
not be sanctioned. Is this a fact or 
n«tl
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Shrl Rajaffopalachari: 1 would ask 
hon. Members to read the statement 
that I have prepared and then put any 
further questions, if necessary. The 
States from which the candidates come 
do not at all pertain to any of the 
services, except the Police Service 
where local knowledge becomes 
necessary. In all the other services the 
States are put in one panel and there 
is no question of discrimination againsi 
one State or another.

Shri Kamath: Is it a fact, Sir, that 
one of the Slates requested the Centre 
not to post certain candidates to that 
State on communal or caste grounds?

Shri Rajagopalachari; That was not 
so at all. Probably hon. Members 
have been approached with facts by 
certain people who have found some 
dilTicuUy. But in order to judge a 
case you have to hear both the sides 
and one should not easily be led away 
by hearing only one side. When for 
instance we want to give a Scheduled 
Caste person who has come 80lh in the 
list, but to whom we want to give a 
place, there is a certain amount of 
correspondence and the Government of 
India has to press and put him some
where. These are things which do not 
improve by being publicly discussed.

Dr. Deshmukh: May I take it, Sir. 
that these selected candidates are 
appointed by the Central Government, 
or whether in every case the views of 
the State Governments are obtained 
and action is taken according to their 
advice or their opinion?

Shri Rajagopalachari: It is a process 
of accommodation between the 
authorities of the Centre and the 
authorities of the autonomous States 
and a certain amount of room for play 
of forces must be allowed. It cannot 
be constitutionally and strictly enforc
ed at the point of a bayonet. After all 
the oflftcer has to get on in the other 
State. It is no use pushing a man 
^ere where he won’t have his career 
properly managed.

Shrlmati Beauka Bay: How many 
women were successful in tke 
examination and appointed to fhe
I.A.S.?

Shri Rajagopalachari: I would like 
a question to be put, Sir.

Sales T ax for D elh i

•221. Shri Kshudiram Mahata: Will
the Minister of Finance be pleased to 
state;

(a) whether sales tax in Delhi has 
been imposed, if so, from what date: 
and

(b) the reasoM for delay?

The Mialster of Finance (Shri C. B. 
Deshmukh): (a) No, Sir.

(b) The delay is due to the fact tbit 
detailed rules had to be worked cot 
and published and kept open for 
objections from the Public for four 
weeks before finalisation. An rdequale 
administrative set-up had also to be 
organised. It is expected that the tax 
would be introduced soon.

Shrl Kshudiram Mahata; May I knaw
how long It will take to enforce it?

Shri C. D. Deshmukh; Within tk« 
next two months.

Shrl Sidhva; May I know whether 
bring a BiJl befora 

this House for this purpos? or whether 
It will be done by an executive order?

. C. I). Deshmukh; It has brn«

already taken’*‘effect® '̂ T h e ' ' S " ‘le g "

necessary.

^  th^ objections have recei^
c!>vemmentT "  of

T published on the
o and the public were

1 their suggesHons or
objecOons If any before the 18th July, 
1951. I  have not information in rSr 
possession to show exactly 
objections tee Chief Commissioner t £  
received. But I am sure they will &  
taken into consideration before A e  
rules are finalised.

Shri D^bandhn Gopta: May I knoar
estimated i n c ^  

from this tax has undergone a change 
after these rules have been revised?

Shri C. D. Deshmukh; Tlie original 
estimate is bound to be affected by the 
fact that the tax will come into effect 
six months later than was intended la 
the beginning.

. .*1. I^eshbandhu Gupta: My question
is difTerent. It is not a question cUf 
time. I want to know whether the 
original estimate has by itself, on 
account of other factors, undergone k
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Shri C. D. Deshmiikh: I think, yes. 
The implication of my answer was 
Hiat a far greater cliange had been 
effected by the reduction of the period 
for which the tax would be in cffect. 
But we still expect a proportionate 
income for the rest of the year.

D e te n us  A d v is o r y  B oard— Casks
REFERRED TO

n zz. Shri R. Velayudhan: Will the 
Minister of Home Affairs be pleased 
id state:

(fa) the number of cases that were 
referred to the Advisory Boards under 
the Preventive Detention Act; and

. (b ) the number of detenus who 
Hfiere released?

The Minister of Home Affairs (Shri 
Bajagropalachari): (a ) 306 cases were 
referred to the Advisory Boards under 
the Preventive Detention Act before it 
was amended on 22nd February 1951 
and 2891 cases after that date up to 
30th June, 1951.

As we have to get inform Ltion from 
several Stales we have to i\K a parti
cular date for getting the Ĥ ûres.

(b) 51 detenus were released before 
22nd February 1951 and 730 after that 
date up to 30th June 1951. ^

Shri R. Velayudhan: May I know 
whether there are cases u t̂.ere the 
release has not taken place when the 
iVdvisory Board had already recom- 
■lended for the release of the detenus?

Shri Rajaropalachari: 1 say *No* to 
Hie suggestion made in the question.

Dr. Ram Sabhag Singh: May I know 
Ike total number of persons detained 
at present under the Preventive 
Detention Act?

Shri Rajagopalachari: Under the 
present law all the cases of detention 
will have to be referred, «ind therefore 
I have said 1891 and was referring to 
the dates. It is the total number.

Shri Deshbandhu Gupta: Which
State has got the largest number of 
detenus?

Shri Rajagopalachari: I do not know 
what the hon. Member means by ‘‘has 
got”. I am not taking the number of 

 ̂ cakes referred to the Advisory Board 
for any comparison, because some may 
be released and some m ay not ^  
leased. The detentions upheld by the 
Advisory Board from 22nd February, 
1051 to 30th June, 19i>l—the total 
■lunbei— is 2,019. Thehigheit flmire U 
amiost Hyderabad. The next hig^st, 

' t o  varjr nauch balow, is in Wert

Seth Govind Das: Is there any Statif
which has no detenus at all?

Shri Rajagopalachari: Quite a num  ̂
ber, Sir. Himachal Pradesh has none— 
according to the figures received up to 
30th June, 1951. Kutch has none; 
Bilaspur has none; Manipur has none; 
Ajmer has none; the North East 
Frontier Agency has none; Vindhy® 
Pradesh has none; Madhya Bharat has 
none. I am afraid I have to stop there.

Shri Kamath: Has the Minister got 
the figures according to the party 
aflflliations of the detenus—the poHU*' 
cal party affiliations— and, if that is 
not available, which party has the 
largest and which the smallest num* 
ber of detenus?

Shri Rajagopalachari: May I know^ 
Sir, whether that kind of insinuation 
can be made? Are we detaining people
according to political parties?

Shri Kamath: That is not an insinua
tion.

Mr. Deputy-Speaker: He wants t® 
know how many Communists, etc.

Shri Kamath: And how many
Socialists, how many black-marketeri^ 
etc.?

Shri Rajagopalachari: Black-marlcet' 
ing is not a party. Sir. But as regards 
other parties, as far as it is possible 
for me I would strongly deprecate 
questioning detenus as to what party 
they belong to. It is this kind oC 
approach that creates the evil which 
the hen. Member does not want.

Ra d iu m

«223. Shri R. Velayudhan: Will the 
Minister of Health be pleased to state:

(a) the total quantity of radium io 
the possession of Government;

(b) whether any State has any 
stock of radium; and

(c) if so. which State and where 
radium is deposited?

The Minister of Health and Com
munications (Rajkumarl Amrtt Kaur):
(a ) to (c). A  statement showing the 
amount of radium available in various 
hospitals in Part A, B and C States 
(excluding Jnmmu and Kashmir) is 
laid on the Table of the House. [See 
Appendix II, annexure No. 14.]

Shri R. Velayudhan: May I know 
whether it has come to the notice of 
the Government that a large quantity 
of radium was stocked by the Madras 
Government which was kept under
ground during war time and whicb 
has been taken back again by the 
Government?
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Eajkttmarl Amrlt K a ir, Ac far as I
am aware, we have not received any 
report that radium has been found in 
any State of India.

Mr. Deputy-Speaker: The Question 
Hour is over.

Short Notice Question and Answer

G o llec tio n  of M o n e y  fr o m  In d u str ie s  
BY M in is t e r s  of  U.P.

Shri Goenka: Will the Minister of 
flaance be pleased to state:

(a ) whether it has been brought to 
(he notice of Government that large 
jiuns of money are being collected from 
industries by the Ministers of the 
Ckivernment of Uttar Pradesh;

(b ) whether these payments are free 
from Income Tax and if they are not 
free from Income Tax, whether they 
are liable to be charged on the com
pany rates only or on the income of 
individual shareholders;

(c ) whether such sums %vil.' be added 
to the income of individual share
holders for the purposes of super tax;

(d) whether a company can distri
bute its funds to political purposes; 
and

(e) whether such payments are not 
illegal on account of being repugnant 
to public policy?

Mr. Deputy-Speaker: As far as item
(a ) is concerned, I do not think that 
it is right that we should have a dis
cussion on this matter here. It has 
already appeared in the papers that 
large sums of money have been collect
ed from industries by the Ministers 
but Parliament has no Jurisdiction over 
the Ministers in the States. Only the 
other day the matter was gone into and 
the statement of the Minister that 
appeared was also read and was 
referred to by Dr. Kunzru. Therefore 
so far as part (a) is concerned, I will 
not allow any question to be put but as 
regards the other parts the hon. 
Minister can give the answers.

Pandit Kunini: With regard to the 
question of fact did the hon. Minister 
of Supplies in the U.P. Government 
deny only that he had promised any 
sugar industrialist that he would be 
nominated on behalf of thti Congress or 
that he had taken part rn the collection 
of funds? So far as I ren^ember, he 
denied onlj  ̂ the first allegation.

Mr. Deimty-Speaker; We have no 
JufMktion to go into the conduct of 
SttS^iliniiteM  itt tttis ParlUMtet a M

so far as questions on that are con
cerned, they are out of our realm. 
The hon. Finance Minister.

Pandit Kunzru: Allegations are a 
matter of vital concern and so only 
this legislature has to take cognizance.

The Minister of Finance (Shri G. D. 
Deshmukb): I can only give informa* 
lion on the legal position.

(b) and (c). Such contributions are 
not an admissible deduction in deter* 
mining the total income of the paying, 
company liable to income-tax. There
fore, any such payments will not be 
free from income-tax and will be liablr 
to be charged in the hands of the pay
ing company at the rates of income- 
tax and super-tax payable by the 
company. If the company is a private 
company to which section 23A of the 
Income-tax Act is applicable and the 
company has not distributed 60 per 
cent, of the assessable income of the 
company, the undistributed profits in
cluding the sums paid as oonlributions 
and not allowed as deduction, would 
be chargeable to super-tax in the liands 
of shareholders also.

(d) No, unless such distribution is 
allowed by the articles of association.

(e) The payments would be illeg.il 
if they are not authorised by the arti
cles of association. If they are not 
authorised, it would be possible for the 
court to take action under section 282 
(A ) of the Indian Companies Act, on 
an application of a creditor or a contri
butor of the company. Any Director 
or Manager of the company who wil
fully applies any property of the 
company in his possession to purposes 
other than those expressed or directed 
in the articles and not authodsed 
under the Companies Act, is nunish- 
able with fine not exceeding Rs. 1,0C0 
or imprisonment on failure to comply 
with the Court’s order for the refimd 
of the property which has been so 
applied. Section 235 of thi* Indian 
Companies Act also provides for re
covery of money or property mis
applied from the psrsons concerned in 
the course of the winding up of the 
company.

Shri Goenka: Is the Government 
aware that it is the memorandum of 
association which conferi the right 
upon a company to spend money m 
pursuance of its objectives and not the 
articles of a*socl*tIonT

Skri C. D. DMhmukh: It may be that 
the hon. Member Is right, 
that la not the InformatUm exebifiTtijT- 
in our poMMalon
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Mr. Depatjr-Speaker I thought that 
w e  Prime Minister wanted to say some-

The Prime Minister (Shri Jawahar- 
lal Nehru): What I want to say is not 
perhaps wholly pertinent bui. because 
there is a doubt in Members* minds, I 
thought that I might pla'.*e certain facts 
before them after the supplementaries 
^re over in regard to other matters.

Shri Goenka: Is the Government 
aware that the articles of association 
can be changed by the majority of the 
shareholders whereas the memorandum 
of association cannot be changed with
out the sanction of the High Court? 
The sanction will not be granted except 
as provided for under section 12 of the 
Indian Companies Act and i\ provision 
is there in the Act to prevent the 
majority of the sharcliolders from 
frittering away the company’s money 
at their sweet will.

Mr. Deputy*Speaker: No doubt I was 
responsible for admitting this question. 
I think much of this is arRumentation 
and legal opinion. The Finance 
Ministry is not the only expert with 
regard to this matter of Company law 
^nd opinions can be had from indi
vidual persons and whichever opinion 
is given is debatable.

Shri Goenka: My purpose in putting 
these questions is this: I want an 
authoritative statement from the Gov- 
-ernment in regard to the position of 
companies which contribute monies 
from the company’s funds for political 
purposes. I only want rn authoritative 
statement from the Government and I 
am not pressing them to answer these 
questions. For instance, some......

Mr. Deputy-Speaker: Instances are 
not necessary.

Shri Goenka: Under sections 137 to 
141(A) of the Indian Companies Act 
the Government can take action suo 
ffioto through the Registrar of a Joint 
{Stock Company for the purpose of 
finding that these inadmissible or un
justified expenditure are not allowed 
by the Companies Act. Will the 
Government take action and see that 
the Registrars of Joint Stock Companies 
do take such action on their own 
initiative and not allow a creditor or 
a shareholder to go to court as had 
been pointed out by the Finance 
Minister in answer to my question parts
(b) and (c) but protect the interests 
of the shareholders.

Shri Sidhva: May I know whether 
m a  expenditure has btmL act««Uy 
tncurradT

Shri Goenkft: It has been actnallj 
incurred. I take full responslbilitiy 
for it. The expenditure has been in
curred from the funds of the companies 
and they have been paid to the 
Ministers.

Shri Sidhva: The law wiil take its 
natural course.

Mr. Deputy-Speaker: It is not right 
for one hon. Member to argue with 
another hon. Member. The questions 
have been put to the hon. Finance 
Minister and the last question that 
was put by Mr. Goenka is r. suggestion 
for action. I shall allow if he puts it 
in another form: Is there a proposal
before Government to see that these 
funds are not utilized for political pur
poses?

Shri C. D. Deshmukh: Government
are not aware whether co lections have 
been made.

Shri Goenka: May I know if the 
accounts of the political parties are 
inspected by the Income-tax 
authorities?

Mr. Deputy-Speaker: Tha« is a 
different matter altogether.

Shri Goenka: May I know if the 
source of information of any funds in 
the possession of political parties is 
not disclosed? It is subject to income- 
tax as in the case of individuals.

Mr. Deputy-Speaker: A ‘political 
party’ does not appear to be a person. 
That is a matter of opinion. T am 
afraid we are going into discussions 
which lead us nowhere. So far as 
whether they are political parties or 
Juristic persons, these will come under 
the operation of the Income-Tax Act, 
There may be a difference of cpinioa 
with regard to these matters. So there 
is nothing to be answered so far w  
this question Is concerned. We shall 
proceed with the further business. Thia 
is not a law court or an Attot'ney 
General's Office.

Pandit Ktmsm: Am I to understand 
that no supplementary questions are 
to be put with reference to this 
question?

Mr. Deputy-Speaker: No argument on 
the opinion of the Government caa 
be brought fo rw rd  in the House and 
so far as the conduct of the State 
Minister is concerned, this House has 
no jurisdiction. It is a matter for the 
Statp legislature and it is for them t# 
deal with it.

Shri Goenka: Is it the intention ol 
the Government to take action whw  

mattart are brou^i to
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notice under sections 137 to 141(A) cf 
the Indian Companies Act?

Shrl C. D. Deshmukh: I have taken 
notice of the opinion of the hon. Mem
ber and the position will have to be 
examined. So far as income-tax is 
concerned, I may volunteer the
information that we havs already issu
ed instructions to Income-tax officers 
to be on the look-out for any such 
entries and to see that they are assess
ed to income-tax.

Shri Jawaharlal Nehru: Sir, the hon. 
Dr. Kunzru put a question which you 
were pleased to say was not wholly 
relevant. Nevertheless, though your 
ruling, with all respect, is perfectly 
correct that it may not be relevant to 
this occasion, it is desirable that facts 
should be known as far as we can 
And them.  ̂ . .

As soon as thi^ matter was brought 
to the notice of ’ this House by the 
motion for adjournment that Dr.
Kunzru propose^, though it was not 
ftllowed here. I got into touch with the 
Uttar Pradesh Government to find out 
what the facts were. The Chief 
Minister happened to come here. He 
knew some of the facts, but not all. 
So, he communicated with his colleague 
Mr. Chandrabhan Gupta, another 
Minister whose name has been parti
cularly mentioned in this connection. 
Mr. Chandrabhan Gupta thereupon
sent him a note which he passed on to 
me giving the facts.

In brief, the facts are that two
gentlemen connected with the sugar 
industry wished to see him and asked 
for an interview and saw him on one 
Or two occasions and In the course of 
the interview they suggested that they 
and perhaps their colleagues would 
like to help the Congress Party for the 
Elections. Mr. Gupta told him that 
they were perfectly welcome to do so 
and that their help would in fact, he 
welcome if they thought it proper to 
do so. As regards the question asked 
by Dr. Kunzru, I shall read out that 
passage particularly:

“During the course of these talks, 
Shri Hari Raj Swarup asked me 
whether there was any chance for 
non-Congressmen to seek election 
on the support of the Congress.
T told him about the prac^ce that 
the Congress had been following 
in the oast nnd the principles that 
govern the decision of this ques
tion. T gave him to understand on 
the basis of my experience of the 
Congressmen that cases of those 
non-Congr<5Ssmen might also be 
considered who were men of inte
grity and character and public ser- 
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vice and were prepared to abide by 
the Congress ideals and discipline, 
and were also popular otherwise 
in the constituencies from where 
they proposed to seek election. I 
gave the instances of Hriday Nath 
Kunzru and Mukthiar Singh. I 
however made it clear that it was 
for the Centra^ ParKiamentary 
Board to lay down the guiding 
principles for inviting applications 
to the seats.*'

Mr. Depnty-Speaker: I am sure this 
clears all the points.

Pandit Balkrlflhna Sharma: Mr. 
Deputy-Speaker, may I request the 
hon. the Prime Minister to read the 
remaining portion of the letter also?

Mr. J>epiity-Speaker; He has read out 
the relevant portion.

Pandit Balkrlshna Sharma: The note 
received from the hon. Supply Minister 
of Uttar Pradesh was read only partly. 
I would beg of you to read the whole 
of it to the House.

Shrl Jawaharlal Nehru: T have read 
out the entire portion dealing with this 
particular matter. The other portions 
relate to some phone call, and 
deal with other matters whi<*h have no 
direct bearing on this question.

Pandit Balkrlshna Sharma: Will the 
Government have any objection to lay
the letter on the Table of the House?

Mr. Deputy-Speaker: The hon. Prime 
Minister ha? read out the relevant 
portion and if necessary It will once 
again be repeated.

Pandit Balkrlshna Shsrma: I would 
like to know whether the Government 
would have any objection in putting 
the document on the Table of the 
House for the information of the 
Members.

Mr. Deputy-Speaker: The hon. Prime 
Minister has already said that he has 
read out the relevant portions from 
this letter and the others are not rele
vant.

Shri Jawaharlal Nehru: This, Sir, as 
you were good enough to sa.v. has no 
direct bearing. I do not see why I 
should place it on the Table of the 
House. I am prepared to show It to 
Pandit Balkrlshna Sharma.

Mr. Deputy-Speaker: Whenever any 
extract is read out, the Tloune, Is en
titled to call upon the whole letter 
being placed on the Table, so that it 
may judge the contents of the whole 
letter. Inasmuch as this letter consists 
of various parts, ? irtioi s relevant fc 
this subject matter and other matters
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Shri Jawabarlal Nehru: Dr. Kunzrii 
or Balkrishna Sharma see It or 
any other individual member who 
wants. But, I do not see why it should 
be made a part of the record of the 
House.

Mr. Depaty-Speaker: Therefore, I do 
not think It Is necessary.

Pandit Balkrishna Sharma: If you
,w ill recollect, Sir, a letter appeared in 
the Papers that one Mr. K  K. Birla 
wrote a letter to some of his brother 
Sugar Industrialists. May I know 
if the Government have any Informa
tion on that point, whether that letter 
was genuine or whether it was only a 
fabrication of the Imaginatirm of Fome 
of the Press magnates. Would the 
Government kindly inform the House?

Shri Jawaharlal Nehru: 1 can give no 
assurance to the hon. Member on that 
point because I have not boen in touch 
with Mr. K. K. Birla on that siibiect; 
nor do I propose to enquire from him.

Shri Goenka: May I know from tht 
hon. Prime Minister if anv r#>ferenre 
is made in this note to Mr. K. K. Bfrla?

Shri Jawaharlal Nehnr Ve«?. When 
I read, “During the cours? of these 
talks** Hari Raj Swarun Mr. K. K. 
Birla and he were present there.

WRITTEN ANSWERS TO QUESTIONS

M achine Tool Factory

* m .  Shri B R. Bhagat; Will the 
Minifter of Detaice be pleased to state 
tht proffrefls in the execution of the 
Machine Tool Prototype factory at 
Ambamath? '

The Deputy Minister of Defence 
nifaJor-General Himatsinhfl): Satis
factory progress has been mnde and 
the factory Is expected to go into 
production early in 1952.

C o m p e n s a t io n  to  N agas  fo b  W a s  
D am a g e

*225. Shri B. R. Bhagat: Will the 
Minister of Defence be pleased to 
state the action taken by Government 
in regard to comt>ensatlon for war 
damages to the Nagas?

The Depnty Minister of Defence 
(Ma.1or-General Hlmatslnhji): Pre
sumably the hon. Member is referring 
to the pa3nnent of compensation for 
damages caused to prooertles during 
the last war to the people of the Naga 
Hills District, Assam. The question of 
compensating these people for damages

caused to their immovable properties 
by the allied troops has been under 
consideration and it has recently V>cc*n 
decided to place at the disposal of the 
Government of Assam funds to the 
extent of Rs. 30 lakhs fr>r payment of 
individual claims in respect of damages 
to Immovable, and. in exceotional 
cases, mo^^nble properties. Govern
ment sanction to this effect has already 
been issued, and it is understood that 
the Government of Assam are takln;? 
stens for the speedy settlement of the 
claims.

P rofit on Jute Goods by E xporters

♦226. Shri A. C. Guha: Will the 
Minister of Finance be pleased to 
state:

(a) whether Government have made 
anv estimate of the tmderlared oroflt 
made by exporters of Jute goods at 
the New York market before the de
control of jute goods: and

fb) whether Government have any 
idea as to how thesp dollar earnings 
are being vsed by those exporters?

The Minister of Finance (Shri C. D. 
Deshmnkh): fa) No estimates have 
been mode. In view of the undisclosed 
nature of thesp transactions, no reli
able estimates can be made.

(b) Government have no precise 
information nor is it possible to collect 
any reliable material in re.CQid to 
these unde< l̂ared sums.

F ire -arms in  A bandoned M ilttary 
Camps

♦227. Shri Jnani Ram: Will the
Minister of Defence be pleased to 
state:

(a) the names of abandoned Military 
ramps where arms and ammunition 
have been found in the year 1951: and

(b) the quantity recovered?

The reiwty Minister of Defence 
^Malofr-Cenetal HimatsinhJI): (n ) The
form '̂p Air Force Depots at Titagarh 
and Panagarh.

(h) Tlie following arms and ammu
nition were recovered by Tnfelligenre 
Branch. West Bengal Police.

U.S. sirmal Pistols— r>5.

Shots— 190 rounds.

Cartridges of various bores—223 
rounds.

Cartridt?es Signal—PI4 rounds.
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A bso r ptio n  of  RBTBENoaED 
G azetted  O fficer s

*2ZS. Shri Jnani Ram: WiU the
Minister of Home Affairs be pleased
to state:

(a) if any plan has been prepared 
to facilitate the reabsorption of the 
surplus or retrenched Gazetted officers 
of the Union Government; and

(b) if so, the details of the plan?

The Minister of Home Affairs (Shri 
Rajai:opalachari): (a) and (b). The 
Government of India’s general policy 
regarding assistance to surplus and 
retrenched Central Government 
Servants is fully explained in para
graph 32 of the Ministry of Home 
Affairs Report for 1})50-51. A ll 
vacancies are reported to the Employ
ment Exchanges who recommend 
candidates according to the priorities 
prescribed by Government. Retrench
ed or surplus Central Government 
Servants get the highest priority next 
to permanent displaced Government 
servants of equivalent grade. As re
gards posts lor which recruitment is 
normally made on the basis of selection 
through the Union Public Service 
Commission, a Central Co-ordination 
OlTice has been set up in the Directo* 
rate General of Resettlement and 
Employment which keeps a combined 
list of surplus or retrenched civilian 
Class I and Class II officers as well as 
Commissioned Otlicers of the Defence 
Forces. When a vacancy is reported to 
the Commission, the claims of suitable 
surplus or retrenched olTicers in the 
Ministry, if any, as well as those on 
the combined list maintained by the 
Central Co-ordination Office, are 
brought to the notice of the Com
mission and the post is advertised only 
if none of the persons recommonded 
is considered suitable by them for the 
post.

Government is trying to do all that 
is fairiy possible without givmg up the 
principle of retrenchment itself.

R u r a l  A d v iso r y  B odies for  A. I. R.

*229. Shri Jnani Ram: WiU the
Minister of Information and Broad
casting be pleased to state:

(a) whether Rural Advisory bodies 
are being set up to be attached to 
diflerent stations of the A.LR.; and

(b) if so, the places where they 
have been set up?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) Rural Advisory Committees have 
already been coxutituted at 10 stations

of A ll India Radio; steps are heixig 
taken to set up similar Committees at 
other stations also.

(b) Delhi, Bombay, Madras-Viiaya- 
wada, Tiruchirapalli, Lucknow, Baroda, 
Calcutta, Cuttack and AUahabad. 
D e lh i Im p r o v e m e n t  T r u st  In q u ir y  

Co m m it t e e

>̂ 230. Sardar Hiakam Sin̂ ĥ: Will the 
Minister of Health be pleajsed to state:

(a) whether Government have cpn- 
sidered the recommendations of the 
Delhi Improvement Trust Inquiry 
Committee by now;

(b) what are the decisions taken by 
the Government on these recommen
dations; and

(c) Have all recommendations been
accepted?

The Minister of H^fdlhvoad Com
munications (BaJkumi^kAmlt Kaur):
(a) 10 (c). I'he Delhi Improvement 
Trust Inquiry Committee submitted 
an interim report last September on 
the Recommendations of v/hich action 
haS; ; already been taken by Govern- 
mehlt, ‘

The main report was submitted last 
April. It has been circulated to the 
Mmistnes concerned and is now under 
the active consideration of Govern
ment.

PouTicAL S u f fe r e r s  and I. A. S. 
Exam ination

*Zdl, Sardar Hukam Singh: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that tht 
poliiical s utterers are not allowed a 
second chance to compete at the I.A.b* 
and the like examinations; and

(b) whether Government contem
plate allowing them a second chance 
lor tiiesQ competitions?

The Aflnlster of Home Affairs (Skrl 
Bajagopai^hari): (a) No. The hon.
Member’s . attention is invited to toa 
Press Note issued by the Union Public 
Service Commission on the 13th June. 
1951, a copy of which is laid on the 
Table of ttie House. [See Appendix II, 
annexure No. 15.] It has been decid
ed to allow such persons a second 
chance provided they are otherwise 
eligible.

(b) Does not arise.

SOLlCITOR-GSNERAt OF INDU

*232. Shri R. Veli«riidlui|: Wm
the Minister of Law be pletted to
state;

(n) the date on which Mr. 
was appointed 8olicitor*Oaow*l of In*
<u»i M4 •'
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(b) the salary he draws as Solicitor- 
General of India?

The Minister of Law (Dr. 
Ambedkar): (a ) 1st July U)5L

(b) The Solicitor-General does not 
draw a salary, but is given a retainer 
ot Rs. 3,500 p.m.

F inance Co m m ission

*233. Shri Alexander: Will the 
Minister of Finance be pleased to 
state:~-

(a) whether the Finance Commis
sion contemplated by Section 280 of 
the Constitution has been appointed;

(b) if so, what is its personnel; and
(c) if not, when it will be appoint

ed?

The M ialfler of Finance (Shri C. D. 
Deshmukli): (a) No, Sir.

(b ) Does not arise.

(c) I regret I cannot indicate a 
specific date but X hope that the Com
mission will be constituted very 
shortly.

F ir in g  in  Cooch-B ehar

*234. Shri S. N. Das: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether the judicial inquiry in
to the Cooch-Behar firing has conclud
ed; and

10 ) if so, whether the report has 
been received by the Government?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) and (b). The 
inquiry has not yet been conrduded.

College o r N u rsing  in  D elhi

•̂ 235. Shri S. C. Samanta: Will the 
Minister of Health be pleased to state:

(a) the tsiimated amount to be 
spent for the development of the Col
lege of Nursing in Delhi and New 
Delhi;

(b) what are the courses that are 
taught in this College;

(c) when do Government expect to 
build permanent accommodations for 
the College, stall and students;

(d) how many students have been 
sent abroad from this institution since 
its inception; and

(e) how many students have re
turned after completing foreign train
ing and how and where they have 
been utilised?

The Minuter « f  Health and Com- 
municationii (Rajkumari Amiit Kaur):
(a) A  gradual expenditure amounting

to Rs. 20,U4,200 on building aiid Rs. 
3,00,000 on equipment etc.

(b) (i) A  four yearo’ B.Sc*. (lions.) 
course in Nursing; and

(ii) Post*certificatc course hi Nurs
ing Administration and Sister Tutor of 
d and 9 months duration respectively.

(c) It is proposed to start the work 
of construction of pei'imanent build
ings for the College, stall and students 
this year and the scheme ought to be 
completed during the next three or 
four years provided thai the necessary 
funds are available.

(d) None.
(e) Does not arise.

S cheme for Social Education in  D elhi

'•'236. Shri S. N. Das: Will the Minis
ter oi Education be pleased to state:

(a) whether the scheme for Social 
Education in Delhi has been revised;

(b) if its important features;
(c) the tota! expenditure involved;
(d) the number of centres that are 

working; and
(e) the number of persons so far 

socially educated under the scheme?
The Minister of Education (Maulana 

Azad): (a) Yes. In December, 1950.

(b) The main features of the revised 
scheme are:

(i) Holding of ‘Educational Melas’ 
frequently to arouse the 
interest of the people and to 
impart general Social Educa
tion through Dosters, charts, 
demonstrations, songs, etc.

(ii) Sending out of Literacy 
Squads, each containing 15 to 
20 teachers, to visit villages 
one by one and complete their 
work within a moiith and then 
move on leaving one member 
of the squad behind to con
solidate work.

(iii) Opening of Janta College, 
Alipur to train villagers for 
the role of local leadership, so 
that after a comprehensive 
course of about 3 months in 
general educatioa and training 
in Agriculture and certain 
crafts they can go back to their 
villages and undertake Social 
Education work on a voluntary 
basis.

(c) The expenditure involved is as 
follows:

December 1950 to March 1931.—=“ 
Rs. 3,16,533-2-3.

Cost during 1951-52 (Estimates)— 
Rs. 6^8,115-0*0.
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(d) 44 post-literacy cciili’e« were 
opened by the end of June 1951 lu 
Villages already covered by the literacy 
campaign.

(e) 5,728 adults took advantage of 
the literacy classes during this period; 
but literacy is only a part of the Social 
Eaucatiou Scheme and the number of 
persons who participated in the scheme 
and Melas is estimated at more than 
a lakh during this period.

R esearches i s  O i ls

m l.  Shri T. N, Sln^h; Will the 
Minister oi Natural Resources and 
Scientilic Research be pleased to state:

(a) the researches in oils carried 
out in the last two years at various 
laboratories and their commercial and 
industrial values;

(b) the steps, if any, taken to 
patent the processes; and

(c) the advantage taken by India's 
Commercial and Industrial concerns 
oi such researches?

The Minister of Natural Resources 
and Sclentiflic Research (Shri Sri 
I’rakasa): (a) to (c). A  list of 
researches in oil carried out during the 
last 2 years at the National Chemical 
liaboratory, Poona under the Council 
of Scientitlc and Industrial Research 
together with a list of researches for 
which patents have been applied for 
by the Council of Scientific and 
Industrial Research during this period 
is placed on the Table of the House. 
LiSee Appendix 11, annexure No. 16.]

Information regarding researches in
oil carried out at other Jaboratories 
during the last 2 years is being collect
ed and will be placed on the Table of 
the House as soon as possible.

It î i not possible to assess the 
commercial and industrial value of 
such researches or the t.dvantage 
taken by the Indian Commercial and 
Industrial concerns in terms of money 
until the researches are patented and 
are commercially exploited.

R e ser ve  B a n k ’s Fo r e ig n  B alances

♦238. Shri A. C. Guha: Will the 
Minister of Finance be pleased to 
state:

(a) the total amount of foreign 
balances held by the Reserve Bank in 
its Banking Department on 31ut 
December, 1950;

(b) the same on 30th June 1991; 
and

(c) if there has been any decrease* 
the reason therefor?

The Minister oi Finance (Shri C. D. 
Deshmukh): (a) and (b). The total 
loreign balances held by the' Reserve 
BanK of India in its Banking Depart- 
meiU amounted to Rs. 196 crores on 
. the 20th December, 195U, and to Ks. 
179 crores on the 29th June this year, 
showing a decrease of Rs. 17 croie* 
during the six months January—June, 
1951.

(c) The decrease is to be accounted 
for by the transfer of sterling 
secuxxties to the Issue Depariment 
agamst an increase in the note issue.

G o v e r n m e n t  O fficer s  h a v in g  
R e la t io n s  P a k ist a n

Shri Kamath: WiU Uie
Minister of Home Altairs be pleased 
to state:

(a) whether it is a fact that several 
officers in the employ of the Go vei n- 
ment oi India have cioss relations who 
are either in the service of West 
Pakistan Government or are otxupying 
hign positions in the sociai or economic 
me ot Pakistan;

(b) whether communication either 
personally or by other means, fre
quently takes place between those in 
India and theu' relations in Pakistan;

(c; whether permits have been grant- 
ea to tiiose oh either side; and

(d) if so, whether they are temporary 
or permanent?

The Minister of Home Altairs (Siiri 
Rajagopaiacnari): (a ;  VTes, Sir, there 
are some oi this type.

(b) Such communications are 
natural and must be permitted.

(c) and (d). Such pevisons in 
PaKistan are occasionally permitted to 
visit Inaia on temporary permits. Jt 
wouj[d be cruel to prohibit this. Per
mits issued by the Pakistan/ authorities 
to othcers in me employ of the Govern
ment of India for visiting their relations 
in i-*akistan are it is believed also 
temporary.

Co m m o n w e a l t h  F in an c e  M in is t e r s ' 
Conference

’>‘239. Shri S. N. Das; (a) Will the 
Minister of Finance be pleased to 
state whether it is a fact that a con
ference of Commonwealth Finance 
Ministers has been called in London; 
and ‘

(b) if the answer to part (a) above 
be in the affirmative, what are the 
subjects to be discussed in this Con
ference?

The Minister of Finance (Shri C. 
Deslunukh): (a) No, Sir.

(b) Does not ad«g.
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T r a in in g  in  D efence  Science  A broad

'<'240. Shri Kishorimohan Tripathi:
(a ) Will the Minis ter oi Oefenee be 
pleased to state tae iiumDei’ oi persons 
who have been sent auroad lor train
ing lu jJeience bcieacer

(b) Which are the countries to 
which these persons have gone?

The Deputy Minister of Defence 
(Major-General uimatsinhji); (a) ana
(b;. Mo Scientist has so iar been 
sent abroad tor training in Defence 
Science.

H£S£TTL£A1£NI OF DEMOBILISED SOLDIERS

Shri Ghule: (a) WiU the 
Minister oi Deience oe pleased to 
state what amount nas been given to 
eacn ot me i^art States as centre’s 
suDsidy to setUe the aemobiiized sol
diers up till the middle ot July this 
year?

(b) How many men have been set 
tied in this way in each Part State?

The Deputy IVlinister of Defence 
(Major-uenerai liuiiaiMauJi): (a) Tne
Central Uuvernaient nave not yet 
given any suDsiuy to tu n  B' States 
as tiie Scnemes are not yet linalised.

(b; A  statement is placed on the 
Taoie ol tne no use. Appendix
11, annexure No. 17.J

£8tate D u t y  B il l

Shri V. K. HedcLy: (a> Will the 
Minister oi l<inance oe pleased to state 
wnat art the reasons lor tlie delay in 
ormguig the î ŝiate Duty Bill beiore 
l^ariiament?

(b; Is it a lact that the views oi 
various States on the Bill liave been 
called for?

ic) What are Uie reactions of the 
States on the Bilir

The Minister of Finance (Shri C. D. 
Deshmulth): (a) The Liuiy Bill
was lirst introduced m the then Liegis- 
lative Assembly on the 31st March 
iy4t>, but beyond introduction ol the 
Bill no furtner action was takexi. 
Xherealter, because oi consututionai 
clianges tne bill lapsed. A  iresn bill, 
rnoie or less identical to the lirst one, 
was introduced in tne Constituent 
Assembly (Lregislative; de novo on 
22nd March, iy48. The iiouse passed 
a moUon on 6th April 1U48 to reier 
the bill to a Select Committee, whose 
report was available >̂nly on the lilst 
Mar^h, lU4y. A  motion lor taking up 
tlie ' bill as amended by the Select 
Committee for consideration was made

in the House on 21st December 194D, 
but on an amendment to the motion 
moved by a non-oliicial member the 
consideration oi the Bill was postponed 
till tiie Budget Session U5U. The Bill 
could not however be taken up during 
iy5u, (i; as uovernment had to give 
priority to other more important Bills; 
and ( 11) as it was lelt that considera
tion of the Bill might appropriately bt 
taken up after the passing of the Hmdu 
Code iiill, the provisions of which 
regardmg succession or the structure 
of a jomt family would, it was thought, 
have considerable bearing as to how 
duty was to be levied on the death of 
a member of such family, especially 
when such family is governed by the 
Mitaicshara system.

(b) The views of the various “Pro
vincial Governments” >vere called for 
on t^e iiistate Duty Bill that was 
introduced in 1946. Kecently the 
Central Government has been in 
correspondence with the various State 
Governments on the desirability ol 
tne State Governments authorising the 
Central Government to undertake 
legislation for the levy of £i.'»tate Duty 
in respect ot agricultural lands.

(c) Most of the Provincial Govern
ments have favoured the levy of Estate 
Duty.

N e w sp a p e r s  in  C e n t r a lly  
A d^u n is t e r e d  A reas  

Shri Deshbandhu Gupta: Will 
the Minister of Home Affairs be pleas
ed to state:

(a) how many applicatu)ns for dec
larations of newspapers and periodi; 
cals were filed in the State of Delhi 
and other Centrally Administered 
States since 15th August 1947 till the 
end of July, 1951;

(b) how many of them were grant
ed and how many were rejected;

(c) the maximum and minimum 
time taken in granting a declaration;

(d) in how many cases security was 
demanded as a precautionary mea
sure and how many of them deposited 
the same;

(e) the names of those from whom 
securities were demanded and reasons 
given by the District Magistrates for 
the same in each case;

( f )  against how many papers action 
was taken under the various public 
safety Acts applicable in different 
States;

(g) the number of papers and 
periodicals from whom securities were 
demanded;

(h) the number of papers and 
periodicals whose securities were for- 
ie iM :
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(i) the .number of papers and 
pt'fiodicals on whom precensorship 
wns imposed:

( j )  the number of papers and 
periodicals which were suspended or 
whose circulation was banned; and

(k) the total amount of securities 
forfeited?

The Minister of Home Affairs (Shri 
Ralasfopalacbari): (a) to (k). Inf orma
tion is being collected end will be laid 
on the Table of the House in due 
course.
A c co m m o d atio n  pgr  C ir c u it  B ench , 

P unjab  H ig h  C ou r t

•244. Shri Deshbandfiu Gupta: Will 
the Minister of Home AffaiR be pleas
ed to state:

(b) what progress, if any, has been 
made in procuring accommodation for 
+be Circuit Bench of the High Court. 
Punjab which Government had agreed 
to ooen in Delhi:

(b> the date on which the Circuit
Bench will bej în to function in Delhi:

<c) whether it is a fact that accom
modation has already been reserved 
for the Circuit Bench but accommo- 
dnlion for the slaflF only wa*̂  needed: 
find

(d) the number of staff for whom 
ncrommndation ir still to be arranged?

The Minl5?ter of Home AfPatrs (Shri 
Ra<riiropalachaH>: Cr') Accornmodation 
h?id been reserved for the Circuit 
Court in Kaourthala House but in 
view of the delay that was necessitat
ed in setting up the Court it was 
allotted to another wbo=e need
was very urgent. No dif^nilty Is, 
however, anticinat^d in fliidinr? accom
modation for the Cirf»uit Court.

(b) The oroDosal for financial pro
vision is shortly being si-bmitted to 
the Standing Finance ComTnittee. T 
am sorry I cannot forecast the date on 
which the Circuit Bench will ho/?in to 
function in Delhi.

(c) and f'd). Kvery efTort is being 
made to find nrrommodntion for the 
Judges and their staff.

f f fW t : (>p)

swT ^  Ttv-tiwT »rrfr

^  ^

TfT ^nrr fipr

sr̂ ft*T ^  ^  >nTT

t. Wr OTRT f

snwr ftn; ?

(w ) WiflPfT firmiff

?WT V 1 * r f^  % OTT «R»f-

% fT w rr i m  w r  WT g w  

(>r) w  w r  Jnrftr
^ fT*JT TTPT T f t  fT9SW

O f f ic ia l  L a n g u ag e

[*244A. Shri Dwivedi: (a) Will
the Minister of Edacatlon be pleased
to state what are the various methods 
that have so far been decided upon 
and adopted or are going to be adopt
ed in pursuance of the objective of 
making the national language the 
official language of Government with
in 15 years of the passing of the Con
stitution^

(b) What arc the various methods 
adonted bv Government so far with 
a view to making the officers and 
staff of the various Ministries, Depart
ments and offices conversant with the 
national language?

(c) What is the progress achieved 
and how far have these methods prov
ed successful?]

The Minister of Education (Maulana 
Asad): (a) The Government of India 
propose to take the following steps:

(i) Preparation of dictionaries of 
scientific and technical terms 
in Hindi Including terms on 
Administrativi? and Social 
Sciences and such other sub- 
iects as may he useful to the 
various Deoartmencs of the 
Government.

(ii) Startlnsr of a Hindi school to 
teach Hindi to the Central 
Government employees.

(iii) Establishment r f on up-to- 
date Library of Hindi books 
at the Centre.

(iv> Starting an ortranitptfon tn 
be called Hindi Pbik.^ha Samlti 
to propagate . Hindi amon/? 
people who.:e mother tongue In 
not Hindi.
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(v ) Encouraging the productioii of 
literature in Hindi.

j[vi) Expenditure amounting to Rs.
2,80,000 was incurred during
1949-50 and R«?. 1,05,000 during?
1950-51 for (1) preparation of 
post-literacy literature in 
Hindi, and (2) grants to 
important organisations e.g. 
Hindi Sahitya Sammelan, 
Allahabad, Hindustani Cultural 
Society, Allahabad and Akhil 
Bharatya Hindi Parishad, New 
Delhi.

( t )  As in (a) above.
(c ) As the schemes mentioned above 

are just being launched, the question 
does not arise.

H o u s in g  F acto r y  T e ch nical  
C o m m it t e e  R eport

45. Shri Kamath: Will the Minister 
of Health be pleased to state whether 
the report of the Technical Committee, 
under the Chairmanship of Dr. S. S. 
Bhatnagar. appointed by .Government 
to inquire into the possibilities of the 
Government Housing Factory, Delhi, 
will be laid on the Table of the House?

The Minister of Health and Omi- 
munications (Rajkumari Amrlt Kaur):
Government are at present consider
ing the recommendations contained in 
the report of the Technical Committee. 
As soon as they have come to decisions 
in the matter the Report will be placed 
on the Table of the House.

C e ntr al  G r an ts  to  States

46. Dr. M. V. Gangadhara Siva: WUl
the Minister of Finance be pleased to 
state under how many heads grants 
are given to State Governments from 
Central funds and what is the yearly 
to+al during the last five years?

The Minister of Finance (Shri C. D. 
Deshmukh): A statement cont^ininp 
the information Is laid f»n the Table of 
the House. [See Appendix II, annexure 
No. 18.]

M edical  A id  for  W o m e n  in  In w a

47. Dr. M. V Gansradhara Siva:
Will the Minister of Health be pleased 
to state.

(a ) how many hospitals for women 
and maternity homes there are In 
India, how many of them are financ
ed out of Central and States Revenu
es and how many by private Agen
cies:

(b) how many women doctor? are

(i) by the Public Health depart 
ment; and

(ii) in the Hospitals;

(c) what steps, if any, Government 
of India have tal^en so far to carry 
health propaganda amongstv>i the wo
men of India;

(d) how much money, if any, js be
ing spent annually by the Govemiment 
on the dissemination of health propa
ganda amongst women and on the 
medical education of women; and

(e) what stens, if any, are being 
taken by the Government of India for 
promoting the physical welfare of the 
women of India?

The Minister of Health and Com
munications (Rajkamari Amrit Kaur);
(a) No. of hospitals for women in 
India—̂ 13.

No. of maternity homes in India— 
321.

No. of hospitals financed by Govern
ments—242.

No. of maternity homes financed by 
Governments— 191.

No. of hospitals financed by private 
affencies— 171.

No. of maternity hv»mes flnanced by 
priv«ite agencies— 1,30.

(b) (i) in Public Health Depart
ment—208;

(ii) in the hospitals—l,2f>2.

(c) In so far as the Centrally 
Administered areas are concerned no 
steps have so far been taken to do 
health propaganda amon^ women as a 
separate category. Health propaganda 
is made applicable to all sections of the 
population. However, a few leaflets 
and booklets are under preparation 
which will have a special application 
to the problems of women. The 
Maternity and Child Welfare Centres 
also give necessary advice to women.

The Maternity and Child Welfare 
Bureau of the Indian Red Cross 
Society have a large number of 
attractive pô <ters, leaflets and 
pamphlets related to the Health of 
mothers which are widely distributed 
through the Red Cross Branches and 
other agencies.

(d) There is no separate allocation

of funds for health propaganda 
amongst women. With regard to the 
medical education of women, a pro
vision of Rs. 11-00 lakhs exists in the 
budget grant for 1951-52 for payment
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to the L.ttdy Hardinge Medical College 
and Hospital for women and children. 
Out of a total grant of Rs. 12 00 lakhs 
proposed to be made during the next 
5—7 years, a sum of Rs. 1-5 lakhs has 
been provided in the budget grant for
1951-52 for payment to the Women’s 
Christian Medical College, Ludhiana, 
for upgrading the institution.

(e) The Government of India have 
sought assistance from the WHO and 
the UNICEF for promotion of health 
services for women and children. A  
Maternity and Child Health Team is 
working at Najafgarh since 1949. A  
project for establishing a Child Care 
Training Centre in Calcutta with the 
aid of WHO and the UNICEF has been 
sanctioned and further necessary ste^  
to bring the Centre Into existence at 
an early date are being taken. A  large 
amount of equipment for Maternity 
and Child Health Centres has been 
obtained from the UNICEF and distri
buted to Child Health and Maternity 
Centres in the various States. Every 
year names of candidates are forward
ed to the WHO for award of Fellow
ships to suitable women for post
graduate training in Maternal and 
Child Health In the U.K. and the 
U.S.A.

H o spita ls  for  D eaf, D u m b , B l in d  and  
L u n a t ic s

48. Dr. M. V. Gangadlum Siya:
Will the Minister of Health be pleased
to state:

(a) the total number of persons in 
the country who are (i) deaf and 
dumb; (ii) blind; (iii) mentally defl  ̂
cients;

(b) the names of hospitals for the 
treatment and care of defectives of 
each of the above categories; and

(c) the annual expenditure at pre* 
sent being incurred on the upkeep of 
the above hospitals?

The Minister of Health and Com- 
amnicatloiis (Rajkomari Amrlt K u r ) :
(a) to (c). There are no complete
statistics regarding people who suffer

from these misfortunes. A  statement 
giving the available information is 
placed on the table of the House. [See 
Appendix II. annexure No. 19.]

K id n a pp in g  of  Ch ild r e n  in  D e lh i

49. Sardar Hukam Singh: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether a number of child̂ ên 
were kidnapped from Delhi during 
the last six months;

(b) what was the total number 
kidnapped;

(c) what is the number recovered 
since; and

(d) havd any captors been arrested?
The Bflnister o f Home Affairs (Shri 

lUJagopalaohari): (a ) and (b). The 
total number record«Ki as cases of 
Kidnapping from January 1951 to 30th 
June 1951 is 58.

(c) 49.
(d) 46 persons were arrested for kid

napping offences.

O fficer s  in  M in is t r y  of D efence

49-A. Prof. K. T. Shah: Will the 
Minister of Defence be pleased to state:

(a ) the number of (i) Gazetted, and
(ii) non-Gazetted officers, clerks, and 
class TV servants in his Secretariat on.

(i) 15th August. 1947: (ii) 31st 
March, 1948; (iU) 31st March. 1949;
(iv) 31st March, 1950; and (v) 31st 
March, 1951; and

(b) the number of officers, clerks 
and class IV  servants appointed 
tempor^iJy in the hrst instance and 
subsequently ( i )  made permanent, (ii) 
retired or (iii) retrenched, during 
each of the years 1947-48 (post 
partition). 1948-49; 1949-50; and 1950
51?

n e  Deputy Minister of Defence 
(Major-General Himatslnbii): (a ) and
(b). Two statements are placed on the 
Table of the House. [See Appendix II, 
annexure No. 20.]

20t> P.S.D.
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PARLIAM EN T OF INDIA
Tuesday, 14th August, 1951

The House met at Half Past Eight of
the Clock.

[M r . Deputy-Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part 1)

•9-47 A.M.
MESSAGE FROM THE PRESIDENT

Mr. Deputy-Speaker: I have to
inform the House that I have received
the following message from the 
President: -

“ I have received with great
satisfaction the expression of
thanks by the Members of
Parliament for the address I
delivered to them on the 6th 
August, 1951.” ‘

BUSINESS OF THE HOUSE
Shri Kamath (Madhya Pradesh):

Before the House proceeds to other
business, may I know whether requests
have reached you to the effect that
Thursday the 16th is an important
Hindu festival day, Rakshabandhan, 
and therefore the House may not
transact any business on that day? We
may sit on another Saturday, the 1st 
o f September. So far, no business has 
been fixed for that day. This is an 
important festival.

Hon. Members: 17th
Shri Kamath: 16th or 17th which

ever day.
Mr. Deputy-Speaker: I understand

of Parliament in respect
of hoUdays is to observe those holidays
which are observed in Delhi by the 
229 PSD

Government. Tomorrow being a
day, we are having the session on the
next Saturday, to compensate for the
loss of one day. Therefore, Saturday
will take the place of tomorrow. So
far as the 16th is concerned, I can only
make one suggestion.

H o b . Members: 17th
Mr. Deputy-Speaker: Whichever the

date, it does not appear to be a public
holiday so far as Delhi is concerned.

Shri Hussain Imam (Bihar): It is a
bank holiday.

The Minister of Home Affairs (Shri 
Rajagopalachari): Do hon. Members
propose to change their sacred threads
or do they simply want to enjoy a
holiday?

The Minister o f State for Transput
and Railways (Shri Santhimam): May
I also suggest, Sir, that in the work
shops and other places, they are care
fully watching how Parliament takes
holidays so that they too may make
claims for more and more holidays.

Pandit .Thakur Das Bhargara:
(Punjab): Parliament is not taking any
holiday. It is quite wrQng to sugge^
that. This is a festival observed all
over India.

Mr. Deputy-Speaker: I  understand
it is not a Government of India closed
holiday. There is no good referrii^ to
it as a Government of India holiday.
Independently of that, if hon. M «nbers
want to observe a holiday, I can only
make one suggestion. Rakshabandhan
will be over by two o’clock. We will
sit in the afternoon at three. That
would meet the situation. Which is
the date? We are not sure about that:
16th or 17th?

Some Hon. Members: 16th.
Some Hon. Members: 17th.
Mr. Deputy-Speaker: Very well, on

the 17th the House will meet at 2-3t
in the afternoon and sit upto 7-15
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PUNJAB STATE LEGISLATURE 
(DELEGATION OF POWERS)

BILL— contd.
Pandit Thaknr Das Bhargava

(Punjab): Yesterday, I tried to draw 
the attention of the House to certain 
salient points in connection with thig 
Bill, and today I would like to call its 
a t ^ t io n  to one or two legal points 
arising in connection with this question.

The article under which these 
powers are going to be conferred upon 
the  ̂ President or the Governor is 
article 357 and that article says that 
only certain kinds of powers can be 
^ v e n  under sub-clause (a) of clause (1). 
H ow article 357 reads like this:

**Where by a Proclamation issued 
under clause (1) of article 356, it 
has been declared that the powers 
of the Legislature of the State shall 
be exercisable by or under the 
authority of Parliament, it shall be 
competent—

(a) for Parliament to confer on 
the President the power of the 
Liegislature of the State to make 
laws, and to authorise the President 
to delegate, subject to such condi
tions as he. niay think fit to impose, 
the power so conferred to any other 
authority to be specified by him in 
that behalf;
So it appears that all the powers of 

the Legislature are not conferred on 
the President. Only the power to make 
laws is conferred. And so...........

The Minister of Home Aftsurs (Shri 
Bajagopalachari): I was able to follow 
the hon. Member yesterday although 
the speech was in Hindi; but I am sorry 
il am not able to foUow him today.

Mr. Deputy-Speaker: There is too
much of talk in the House. Hon. Mem
bers wiU avoid talking to one another 
across the Table. Order, order. Hon. 
Members should not carry on conversa
tions like this, interrupting the pro
ceedings of the House. •

Pandit Thaknr Das BharsraTa: I was
' submitting that according to article 

357(l)(a), the only power which Parlia
ment can confer upon the President 
Is the power of the Legislature of the 
State to make laws. Now, the powers 
o f the Legislature extend to other 
things besides the making of laws. 
They have the power for questions 
being answered, for adjournment 
motions being moved, for resolutions 
being moved, and all these will remain 
with this House, in this Parliament and 
all questions relating to the Punjab,

adjournment motions resolutions etc. 
could be moved here. Not only that, 
so far as the powers of the Governor 
are concerned, these powers have not 
been taken away. Those provisions of 
the Constitution have not been sus
pended. If you refer to the Proclama
tion under article 356, the House will 
find that many of the powers of the- i 
Legislature have been suspended, but 
not the powers of the Governor. In 
the Constitution the Governor is to 
provide for the budget being presented. 
Therefore, I am inclined to think that > 
the Budget shall have to be presented 
in this House and the House shall ga 
into the question of the Budget, because 
according to sub-clause (c) it shall b e  
open—

“for the President to authorise 
when the House of the People is 
not in session expenditure from the 
Consolidated Fund of the State 
pending the sanction of such 
expenditure by Parliament.”

Only when Parliament is not sitting 
win the President be authorised to 
sanction expenditure from the Con
solidated Fund of the State. Other
wise, when Parliament is sitting, it 
will be necessary to bring in the 
expenditure before Parliament. So 
I understand that the provisions o f  
article 357 refer only to certain 
kinds of laws which the Legislature 
of the State is competent to make, and 
not all the laws and all the powers. 
That is point number one which 
should be borne in mind when w e 
consider what powers we are giving to 
the President, or in this case, to the 
Governor. .

Now, I very humbly point to the 
House an important part of article 357, 
that is, sub-clause (b). It is very 
important. According to it It shall be  
competent—

“ for Parliament, or for the 
President or other authority in 
whom such power to make laws 
is vested under sub-clause (a), to 
make laws conferring powers and 
imposition of duties, upon the 
conferring of powers and tte  
imposition of duties, upon the 
Union or officers and authorities

* thereof;”

Now, if you confer powers under (a)' 
on the President, ipso facto as a 
consequence thereof, you give not only 
the President but the nominee of the 
President the power to impose duties 
etc., etc. These are great powers which 
may be conferred on the Governor 
which ordinarily the Governors do not
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enjoy. Not pnly will the Governor be 
authorised, as he has been authorised, 

to exercise all the executive powers, 
but all these other powers also. This 
will be one of the consequences of the 
action. So he will not be an ordinary 
Governor. He will have more power 
than the ordinary Governors.

After all, let us come to brass-tacks. 
What is being done in the Punjab? 
What laws are there which the Punjab 
Governor will be called upon to enact? 
I  beg to submit in all humility that 
when I saw the Proclamation under 
article 356, I came to the conclusion 
that all the powers of the G o^ m or  
were taken away by the President, 
because that was contained in the 
resolution. The resolution, as it went, 
said that the I^esident assumed to 
himself all the powers of the Governor 
who was then bereft of all the powers, 
as the Legislature was bereft of all 
the iK)wers. But then sub-clause (c) 
states that the President may by 
Proclamation—

“ make such incidental and 
consequential provisions as appear 
to the President to be necessary 
or desirable for giving effect to the 
objects of the Proclamation.......... ”

So the President shall ask the 
Governor to act in regard to certain 
matters in which he would think the 
Governor fit to be authorised. That is 
what was in the Proclamation and we 
understood that since the Proclamation 
has been issued, some of the powers 
will be exercised by the President, and 
therefore, by the Central Ministers. 
W e had full confidence and we have 
full confidence in the Central Ministers. 
It is not as if I have no confidence in 
them. I have so much of confidence 
in some of them that even if they go 
wrong I wiU think twice before con
cluding that I am right and they are 
wrong. At the same time another 
order was passed by the President to 
the effect that under this incidental 
sub-clause (c) all the powers which he 
had assumed to himself were given 
over to the Governor. This was 
another order passed perhaps at the 
same time, not as part of the same 
Proclamation. I have no quarrel with 
that. It is the President’s choice or 
discretion but I must submit that from 
the constitutional point of view this is 
not a proper order to make..........

Shri B. Das (Orissa'): You must
criticise the President's advisers.

Pandit Thakur Das Bhargava: 
Thank you for the advice.

Article 70 runs: t ‘
“Parliament may make suci 

provision as it thinks fit for the 
discharge of the fimctions of the 
President in any contingency not 
provided for in this Chapter.”
There was something left in the 

Proclamation under para. 3(1) and that 
could only be provided for by law by 
Parliament. The President himseli on 
hig own could not divest himself 
entirely of all the powers under 
article 356. It is a constitutional 
question on which I may or may not 
be correct...........

Shri B. Das: You are very very  
correct.

Pandit Thakur Das Bhargaltra:
Thank you for the compliment. Any
way I have a suspicion here. Though 
in the Bill itself the authority is given 
and the President can pass on his 
powers to some other authority he 
chooses, but from the manner in which 
the President has acted, namely, first 
of all assuming aU the powers to him
self and in the same breath passing 
them on to the Governor, I am inclined 
to think that the President will be 
pleased to grant all the powers which 
he had got under clause (a) of article 
.357 to the Governor.

With your permission, Sir, I wilt 
repeat the argument I made yesterday. 
I am not opposed to this or that 
Governor. Our present Governor is a 
very estimable person and I have the 
highest esteem for him. It is not a 
question of personality but one o f  
principle. My humble submission is 
that it is not right to vest all the 
powers in one single person. There are 
plenty of Ministers here such as Rajajl 
and Panditji to whom we can have 
access and explain. If there is one 
person to make laws what is the use 
of this Parliament? I do not know of 
any kind of Government except a 
despotic Government where the law
making powers are given to one person. 
Even under the monarchies of old' 
there were ad\dsers and law-making 
bodies. To give powers to one person 
is not right in principle.

Yesterday, Sardar Man as well as I 
proposed that the President may have 
some other body to assist him. There 
are 12 Members from the Punjab here 
duly elected and they could form a 
Select Committee for the purpose ot 
making laws and other persons from 
the House could be associated with 
them. All the laws could be recom
mended by them and the whole House 
could pass them. After all how many 
laws are there? I may submit that at
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[Panditp-Thakur Das Bhargava]
this moment, in the Punjab, very 
important laws are going to be 
framed........... "

Shri Ri^agop:dacliaTi: I hope I will 
not be misunderstood. I do not tbinir 
it is necessary to say in English an 
that was said in Hindi yesterday, which 
I understood. The Deputy-Speaker was 
not here then and hence I make bold 
to  say it.

Pandit Thtfkur Das Bhargava: Like 
the hon. Minister I also fail to hear 
from this distance what he is saying.

Mr. Deputy-Speaker: What all was 
said in Hindi yesterday need not be 
repeated in English once again. The 
hon. Minister was able to follow all 
that was said in Hindi yesterday.

Shri B. Das: There are his colleagues 
from Madras who do not understand 
Hindi.

Pandit Tfaaknr Das Bhargava: The
hon. Minister must be satisfied that 
the proposal I referred to yesterday,
I repeated only in a second, after 
saying that I am repeating it with a 
view to found my other arguments. If 
the Mover is not pleased with me in 
repeating those arguments only to 
make further arguments I do not know 
in what manner I can introduce the 
subject..........

Dr. Deshmukh (Madhya Pradesh):
It is a new point.

Shri B. K. P. Sinha (Bihar): May 1 
know if it is in order for a Member 
to deliver part of his speech in Hindi 
and part in English?

Pandit Thakur Das Bhargava: I am ‘
more at home in Hindi, my own 
language than in English which friends 
from Madras are more faipiliar with. 
Perhaps if I speak in Hindi I may 
take more time than when I speak in 
English. 'v

I am very anxious that the time of 
the House should not be wasted and 
I do not want to repeat my argiiments. 
At the same time something has to 'ye 
repeated as I want to build other 
arguments on them. -

One proposal yesterday was that a 
Standing Committee of the House con- 
sistinc; of the elected Members from 
the Punjab in the House may be 
constituted and others V ill  be asso
ciated with them. They may be given 
the power to prepare Bills and it will 
be easy for Parliament to pass them.
I was mentioning the nature of the 

laws which the Governor of the Punjab

will be called upon to enact just now. 
The House is aware that the Land 
Alienation Act (Act XIII) was passed 
in 1900, which is a very importiuat 
measure. It was designed to protect 
the cultivators and small land-owners 
from the rapacity of a certain class 
which existed in 1900. According to 
the Constitution that Act has been 
vacated. All the right-minded people 
in the Punjab want that the cultiva
tors and the small-owners of land 
should be protected somehow and this 
is a very essential piece of legislation 
which is pending. It will require not 
only^the legal acimien of one man to 
enact such a measure but the wisdom 
of the whole Parliament. An Act o f 
that kind should be a model for the 
whole of India, which should give a 
lead to the entire nation. The con
tingency to be the one in Punjab may 
happen in Madras or m any other 
province. We would like to make a 
convention that whenever such a thing 
happens this House will, as it is bound 
to do, enact the law for that province 
and not a single person be he even the 
head of the provmce.

Dr; Deshmukh: It might be done by 
supsending the various Ministries in 
turn in other provinces also.

Pandit Thakur Das Bhargava: If in 
the Punjab it can happen I do not 
think you can escape such a fate for 
the whole of India. “

The other laws which the Governor 
will be called updn to enact will be 
as a consequence of the present 
tension between India and Pakistan. 
The House knows that sometime ago 
the High Court of the Punjab held that 
the Punjab Safety Act was not intra 
vires. When the armies of either side 
face each other and the tension is Mgh 
these safety Acts will be required m 
the interest of the Punjab and the 
whole country.

We Punjabis have s)jfTered a great 
deal as a result of the partition and 
in regard to rehabilitation laws we* 
rpouire all the sympathy and kindness 
which the Central Government can 
give us to make suitable laws.

Mr. Deputy-Speaker: Do^s this Bin 
deprive the JIght of. Parliament, evOT 
thoush it may confer rights on the 
President, to enact laws? '

Pandit Thakur Das Bhargava: I
with you. Sir, hundred per cent, that so 
far as Parliament is concerned, when it 
delegates its powers, its powers are 
not taken away. Parliament will stiu 
have all those powers but 
you give the entire right to the 
Governor, Parliament’s power wiU t>e 
only theoretical. Who will bring these
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Bills before Parliament? The Central 
Ministry? If they give an assurance 
t o e  that all the important Bills 
touching the day to day life of the 
individual and the community, Bills 
which may deal with things of all 
India application, will be brought 
before this House, then I have no 
objection. I do not want that Bills 
affecting the liberties of the people, for 
instance, safety measures or other 
measures dealing with peace and good 
government, should be dealt with in 
any other way. For the time being 
Government can have Ordinances; 
power is still there under article 213. 
Only clauses (1) and (3) of article 213 
have been made use of; so the power 
o f the President is still there and the 
Central Government can issue Ordi
nances. All that I want is that the 
ordinary laws which govern the life of 
individuals and communities in the 
Punjab may not be enacted except by 
the willing co-operation and consent of 
the Punjabis, We may not be as 
representative as the local House but 
still we represent that House, also 
because we were elected by that House. 
I submit .that so far as these matters 
are concerned it is desirable that all 
the powers are not given to the 
Governor but are exercised by this 
House. And if tl^s House even thinks 
that our Ministry should be burdened 
with all these powers unaided by us, 
even there my objection will not be 
so serious as in the case when the 
entire powers are made over to the 
Governor.

Shri Kamath (Madhya Pradesh): 
W e are here to aid them.

Pandit Thakur Das Bhargava:
Because the Central Ministry repre
sents us, we can approach it; if it does 
anything, it is on our behalf. So, I 
have no objection to the grant of 
powers to the President, but in regard 
to the further grant of powers to the 
Governor I must say that it will look 
to every Punjabi as a great insult. So 
far the Council of ftfipsters in the 
Punjab was a visible' sign o f democracy 
.there and with its removal and with 
the delegation of power to the 
Governor he will be the only m ^  
entrusted with the government of the 
State. He may be the best man, all 
the I.C.S. men by whom he may be 
surrounded may be gods or demi-gods, 
they may give all the blessings of the 
earth to the Punjabis, but at the same 
time Rajaji will excuse me if I say 
that it was Rajaji himself who ta u ^ t 
us that self-rule is better than good 
rule. It was Panditji who taught us 
80, it was Congress that taught us that

however good be outside rule it can
not be a substitute for self-rule. They 
taught us the lesson of democracy and 
therefore I humbly submit to them 
that on the basis of democracy they 
must keep some semblance of it in the 
Punjab. I hope I will not mis
understood.

I congratulate Rajaji for his ex
pressing the view that the Central 
Parliamentary Board of the Congress is 
to be congratulated on their action in 
passing orders to suspend the Congress 
administration in the State. No other 
party would be capable of rising to  
that height. I should congratulate' 
them on that. At the same time I take 
this occasion to congratulate those who- 
accepted the decision with discipline 
and patience in the true spirit of 
Congressmen. I also congratulate 
those who managed to get the deci
sion in their favour. I am not here 
to criticise or to say a word about the 
Central Parliamentarj*- Board, but let 
me say one thing: let Rajaji not be 
deluded by what he heard from other 
people. I know persons belonging to 
the Hindu Mahasabha took deputations 
asking that this rule of the. Congress 
must be taken away. Other parties 
also went to the President asking for 
the same thing. Now they are quite 
happy and it is their voice that Rajaji 
is hearing when he says that people 
are happy. Similarly the Governor 
and all the bureaucrats who chafed 
under the ruling hand of the Congress 
must also be happy. This is the. 
family of happy people. I can under
stand, so far as the Congress is con
cerned, that the Congress has for the 
time being given its approval; rightly 
so because the Congress Parliamentary 
Board is the ultimate body and has 
full right to behave in the manner it 
has done. There are many who are 
imhappy with this decision but at the 
same time I would tell Rajaji with all 
the force at my command that even 
despite this state of things you will 
not find wanting any Punjabi, when 
the emergency arises—whether it be 

, Master Tara Singh or any Rashtra 
Sangh people who would not rush to. 
your support and to the support of this 
Government. Every Rynjabi feels like 
this. Something was said about the 
quarrelsomeness of the Punjabi. There 
is a proverb in Hindi: Khota beta aur 
khota paisa: they are of use in time 
of adversity. Let me submit this on 
behalf of all the parties in the 
Punjab— Î do not belong to any party 
by way of partisanship— l̂et me say 
that the Punjabis have a claim on 
Government and a very big claim. 
The Punjabis have behaved after 
partition in a manner in which I do*
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[Pandit Thakur Das Bhargava]
not know whether people of other parts 
m the country would have done. 
Therefore, when Rajaji said, that the 
hope of restoration of normal consti
tutional arrangements expressed by 
the President was perhaps a routine 
land of a thing, I was rather amazed.
I would rather beg of him to consider 
the question from another standpoint. 
After all, as I said yesterday, the 
Congress is the only body which can 
deUver the goods in this country. It 
is the only body which can give 
security to this country. Therefore, if 
in any State the Congress does not 
come into power on account of the 
actions of the Central Parliamentary 
Board, what is to be done? The 
Central Parliamentary Board may 
have been right in their decision but 
they shall find that they have given 
such a blow to the position of Congress 
in the Punjab that the Congress is not 
likely to rise to its previous stature 
for some time. It is better therefore 
ithat before the elections our leaders 
should rather come to a decision 
l^ithin the party. It is their duty. If 
we are at fault you must correct us. 
Under Rajaji’s and Panditji’s leader
ship all the Congressmen will come 
together and acceptwhatever they are 
ordered to do. If, however, this is not 
brought about I do not see how the 
people concerned will change their 
character even in the coming three 
years— for three years this rule under 
Proclamation can continue. What will 
happen afterwards? I understand 
there is an iron curtain of what 
happened behind the scenes in the 
Parliamentary Board. We dp not know 
who was at fault—I do not know if 
the Governor* was at fault, * I do not 
know ?.f the Legislature was at fault— 
and I do not care to know as a Con
gressman; but the Hduse is entitled to 
toow , the country is entitled to know. 
Those who were at fault ought to have 
been punished, those not at fault ought 
not to have been punished; this is the 
least that could be expected.

Therefore, so far as this Bill is con
cerned, I appeal to all the Members 
o f this House not to regard it as a 
provincial matter, not to regard it as 
a matter pertaining only to Punjab. It 
is  a Bill which involves a qtiestion of 
principle, the principle being whether 
-under the special circumstances created 
h y  article 356 this House is willing to 
give the entire power to one person— 
1 am not so much worried about the 
President assuming to himself all the 
powers though, in my humble opinion, 
•even the President should not be 
allowed this power, the House should 
tiave this power and no other authority.

Anyhow, if the powers are given to 
the President it will not be so serious 
as it would be if they are given to 
the Governor. I think the House 
should think many times before agree
ing to such a proposition. I would 
therefore appeal to every Member o f 
the House and especially those who 
come from the Punjab to. express their 
views and tell the Government how, 
as a matter of fact, they feel in the 
matter. If there be any who like this 
rule, let them say so. In a matter like 
this  ̂ we should not conceal our views 
and fail to tell the Government our 
views. ^

: ^

^  (BiU) J{ 

j  M  US 

)sl ut* fSupport)
i  L »* V  L )^

-  \fSy  ̂ fcUll «_£if AJkj. ^  j U s -

^  j y .  y  

<S)y. (Speech)
> S j  j)f

jjl ^  (Advocate) <:»>t
1\h i  (House)
^ iff ^  (Member)
-  »5  i .

i_£<l tS

I fy i  » ) < ! ! * ? • }

i  L)Ŵ I u / i j *

(Constitutional)
^  V )  e r f  ^  'S'W

l)* *  ^  UJV*’
t i  'i ^

uuHla. ̂  (Constitution)
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(Sub Committee) i-—
>W>« ))l ^

(J.I LfX i  ^U a.u
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J j  i$ J U I t,

j  K -l ^  y  1<J ja.
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^ ^  i-£it
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i .  jS - x .  j w y i  » f

^  ^  » l  - i  / j  K y)l

^  ,_>*» I f f  ^
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,J  ̂ )£ tL .rp»J «•>)!»■)- t i

y  -  <S ^  la-

•%■ j f  k  v f  ) «  o*t^  (J>* ' V
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(resign) ^

) j  \ ji^  -  

J  t i  ^  U «a u - ^ , 1 4

5j^  J ,S A - X

(Central Parliamentary Board> 
^  ^  yj. ^

>*- t:)! >5> (J*l ^  ‘r —

j*'*̂  L ^
a*^ us’ )  ̂ V— v'~ *» W

<«• '■ Lf ' ■ * !j



«07 Punjab State Legislature 14 AUGUST 1951 (Delegation df Powers) Bill 608i

iS tS U4* jS

J  *i ^

.  lA j. ^  l)*^

^  ») ij** 

J<S ^  ^  ^  J

^  la. », -Ula.
^  Ui (majority)

Ij,* U!-'W |_jwl L>“  ̂

UC. ,S y „ J  ^

>Ŝ )'5 i .  (J*l - J. y)i^

i ;  cSiJ^

- « > “  cT*- , * «  tjj-* ■i

V > ^  ^  )yi< ^  »•

W*.! » ' 1>6» ^  £  ,_yW »f

^  i U j  uyjlj, ^  i  

ei-Jt£>. ii

^4)£AJ) l'>'(|-P»-

. u>s, *5 ^  V  *4̂  J*> » l  

(suspend)
U{| ^  cJUjbS ^jJ jjt l*J 2  ^j«j| iS 

i -  un^ l ^  1  t r i  -

uŴ - »> - ^ *>“ >‘̂  ^
K ( J ^ j o  I  cJo

^ U j ^  >-iU JX)L> ^  J lr*  

^ e ^ l ,  t j  j , ^  ^ > , j = S i j , ^

■e! ,J  r»^ "■ -r '-*>̂  t /  
> s -a -  c.,i-ji. i i  ,jf

^  ») J f r “ '-*>^ • ^

u.£.f K ., „r IfojH

0 ^ 0 *^  4 iUU* (internal)
U - ^  L ^ i  t r )  W3 l«> ^ - 

i£a. Ĵ.I „f l3U (discuss)
-  Lila. liJ ,_)*- jJ U*^

^  ^ U j ^  ^  ^  V<=i-

Consti- ) ,_s-.jjyj*i5 jA4,^*S-iK
^  (tutional democracy

i£:lj ^  J  ^

lj>4̂  -  L ^  1 -^

Pandit Thakur Das Bhargava: My
hon. friend is not correct in saying 
that I stated that the Central Parlia
mentary Board had killed democracy 
in Punjab. On the contrary, I said 
that I am not going to discuss what 
the Parliamentary Board did. That is 
not the way he should argue. He is 
quite wrong in assuming it.

I>fr* : y U .*  -  j_;-jf -  ^

Jj jjio ^Ic sS ^  i i  If

(speeches) t
<» 1*5 » )  o * ^  o* l->**

uuiii )S] ^  1*5 ,5

J C  fcUlf £  js ) .

>}l iJi-* 0 ^ ' »5 H u ^  r

- (Jt® ^  cif O * *

iJ  ^  eS ^  J i / .

(democracy) ^  >̂1̂ %
) l^ )  f,*/* )A* -  1*5 l*J fXa. yJ
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- ^ 1

l » 5 l  ^  M i  UJ

^  ^  ^  1  4»l -

M)W! ^  lT  ̂ -  4«^^^

^  u»4a. yi iJiiJ )KJ| ^

^xt> l - f f j  « , -  I4S ^

-}3 -=P ^) (speech) g 4«-J 
-  J»< « ? «  0 =̂

• V ^ ’^  ^  ^  d.

l̂ lL. (day)
^  ^  (ministry)

V  i .  ^  M>Wj 

-}%• '-^ r ' 4 V  J*»

urt'^ -  u * *  ^

.........

Pandit Thakur Das Bhargava: All
'i;hese things are put in my mouth 
-which I never said. This is not fair; 
this is not the way of cTguing.

Mr. Deputy-Speaker: What the hon. 
Member is saying is, I think, that at 
mo time there was real democracy in 
Punjab. At any rate we have heard 
•enough of this. There was an earlier 
resolution on which -there was ex- 

'faaustive discussion; this measure is 
only consequential.

Shri Rajagopalachari; This was 
Tepeatedly pointed out to Pandit 
Bhargava yesterday, when the Chair
man was officiating for you. But he 
«aid that he was referring to these 
things because we want Parliament not 
to entrust authority to persons who did 

r- such and such or did not do such and 
such things. Therefore, he said that 
lie was speaking strictly relevantly and 
I had to yield. I find that it is easier 
to save time by allowing people to say 
Avhat they like than by trying to re

-strain them.

^  *• y^h

Mr. Deputy-Speaken I can only say 
this much. I was not here yesterday. 
My own feeling is that this matter has 
been brought up advisedly in two 
stages. One was the confirmation of 
the Proclamation by way of a reso
lution which was approved by Parlia
ment. All these matters were relevant 
at that time. So far as this measure 
is concerned, it is only consequential 
The only point that arises is whether 
Parliament should take upon itself the 
responsibility of legislating on day to 
day matters so far as Punjab is con
cerned, or entrust it to the President, 
wha in turn may delegate it to the 
Governor. It is a narrow point. 
Parliament never absolves itself ol its 
responsibility.

Shri Rajagopalachari: I am ??ure hon. 
Members will bear this in mind. But 
if we try to raise points of order, there 
are ways of getting out of it.

f *  i .  e)' >=»•

^  L rl L>V
w u ,

- f  ,s>Xti 

yi. -  !►«)

u*> >*< »> -a ^

I; ^  43U  i ;  ,3 J £

L  “ ")» ^  ^  ^  l/
£  v T ' ^  « jU

-  ^ ^  •‘ -“ V
Shri Sondhi; If you want a dis

cussion on this point, we are ready for 
it.
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(provision) Jl x̂H £
^  y  If (recall)
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WJ ^  l*J l*J 1 ^  ^

iS^^fZeJl a.)U L  i j i -

H • A W (electorate)
^  J f4  i .  L>^* - i

tS ^

L )*v  0 > ^  D > ^  h i*

t r k ^ ^ h u ^  '-’■'■=>•
■ »J

Tv—*^ ^ A 5)»< J ; ^
J  cŝ J >« r* ^  W?^

c s -~ V ^
-  J.»>^  IM> L>*t» L>*^ 

(democratioally)^U*Sij l̂*i!5 5))< 
(elected body) iSĈ jl >Sj
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W ^ y *  1^ W<>

ijHt u S
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< r fe i5 T ^  ? W ^ ^ :  tfjTT^crr 

"ft: Trar r̂r f<ri^ 
^  ft; % fir^ ^  !̂Tr t ,  w

% spiT ip rg R  'Ti%’ rr it wiU be an
evil day for India if threats are used 

lor  stifling discussions in the House.

Shri Rajagopalachari: Pandit
Thakurdas made n very long speech 
yesterday; Ije also made one today. 
I deliberately tried even to dissuade 
the Chairman from taking a strict view 
of the matter yesterday so that he may 
be allowed to speak. Now when 
another Member also comes in, why 
should we intervene: Let everybody 
say what he wants-

Mr. Deputy-Speaker: I can only say 
that there may be no personal refer
ences. The hon. Member may go on, 
but keep the point of relevancy at 
least in the background.

Shri B. Das: I wish to raise a point 
of order. This is the first time that a 
Bill of this kind has come before this 
House. All of us know what our 
intentions in regard to the use of these 
emergency powers were two and a half 
years ago. Therefore, this House is 
justified in going into the action of 
the Home Minister and of the Govern
ment of India in Having violated the 
constitutional principles as they were 
laid down in the Constitution. I do not 
see even the Law Minister in his seat. 
He must be able to tell us what was 
our intention two years ago.

Mr. Deputy-Speaker: I am not able 
to find any point of order in what the 
hon. Member has raised. AU that I 
need say is that the whole matter came 
up before the House in the foirn of a 
resolution, which was unanimously 
adopted by the House. This measure 
deals with an ancillary matter: that is 
which is the agency which must legi^ 
late. This is a very simple point. If 
hon. Members howeve?- want to pursue 
the matter they may do so but no 
personal references need be made. L«t 
them be as brief as possible.

O *^  : - ^ 1  -

^  a ^ ~ ,  i  J j  »=i-

^  V ?  H  J** •=*
^j,l» • V )
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Wi J l r -  K
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,5  4S? CJ* 5̂
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O *^  l t I  y  ))^ * ^  a *  c n ! ) ^  

^  >sM ^ yt  W> i  u n ’1

5̂«  i  ly V  ^ )M  -
)i'> K ^  I V

c jtsk b  ^  )J i< j j )*

*S ^ W J )b  ,_j4jW ^

-  u*^' o * v  o * -

Mr. Deputy-Speaker: Order order.
W hy should the hon. Member refer to 
something else in some other Pradesh? 
It is enough if he confines himself to 
his own Province. It is all out of 
order. There is no good making such 
references. Hon. Members will kindly 
bear in mind that those hon. Members 
who are not represented here have no 
opportunity to speak and therefore we 
ought not to cast any aspersions. We 
must be as chary of making aspersions 
upon some report—even though it 
ndght have been contradicted— as we 
would feel if aspersions are cast upon 
us. This ought not to be the forum 
for  ventilating private grievances *and 
attacking people who have no oppor
tunity to represent themselves or to 
represent their case here on the floor 
o f  this House. I am exceedingly sorry 
that again and again this wholesome 
injunction is not observed by the 
Hotise. {Interruption) The hon. Mem
ber need not have referred to Mr. 
Gupta and others.

Sardar B. S. Man (Punjab); We, 
Punjab people, were seeking some 
reUef.

Mr. Deputy-Speaker: By all means, 
there is no objection. Far from res
tricting hon. Members from once again 
coiDg into the matter which has been 
disposed of, I have been allowing 
Members to ventilate their grievances 
even though they are not relevant. But 
they ought not to go beyond their

territory and cast aspersions upoa 
Ministers who are getting on well in 
their Provinces.

Shri Sondhi: He did nqt say a word 
against Mr. Gupta.

Mr. Deputy-Speaker: The word
Gupta was used here.

Sardar B. S. Man: The trouble is 
due to the language. He did not cast 
any aspersion. He referred to the 
question that this very morning a 
certain name was mentioned. He did 
not cast any aspersions at all.

Mr. Deputy-Speaker: Let there be n o
reference to any outside Members.

: ,11— -  -  -  ^jri-

IjJ* JiJl-! r  i .

K

J J -r t

yyk (personal explanation)
y  ^  ' V  H

iJ * ) ^

i i  ^  te-j i_i<I ^  ^

L  I  c f 'i  M
Ifr) ^

W i .  l t '

A f i -  y  »)

£  (public)

fi i i  l«j U ) ti-

^  iS law, JJ uuKlfik.

*5 ^  r -H  J i k

£  ^  o * ^  *>»<

i  I-Si-H )}l
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'  L »* J f  O*^

{English translation of the above 
speech)

Giani G. S Musafir (Punjab): Sir,
I support the Bill moved in connection 
with the Punjab affairs as it stands.
I would Jike to say a few words as to 
why I svpport this measure. My hon. 
friend Pandit Thakur Das Bhargava, 
who is an able advocate and one of 
the oldest members of this House, has 
made only one point in his lengthy 
speech and has emphasized it. It is 
a separate thing tljat he has raised a 
constitutional point in his capacity as 
an able advocate and as an old member 
of this House. But he has not confined 
his remarks to that only; on the other 
hand he has raised a number of other 
points also which bear no relation to 
the constitution but are mainly related 
to a particular situation. Being in 
close touch with the public life of 
Punjab for the last so many years I 
claim to know something about the 
implications of the Punjab situation.

The first thing which I want to 
submit is that if any legislation other 
than this one is to be adopted at this 
time, it would do no good to Punjab, 
but on the other hand, would only 
bring harm to it. Now, why should 
it bring harm to Punjab? That is 
because the Bill, which has been 
introduced, clearly shows that the 
conditions prevailing in Punjab have 
become abnormal. This is indeed a 
bitter truth, and so this Bill had to be 
brought. Our President referred to it 
in his address and the hon. Minister of 
Home Affairs too made a mention of 
it, and we too feel that this has been 
done by reason of the abnormal 
conditions. But perhaps Pandit Bhar- 
gava might be thinking that there 
were no abnormal conditions prevail
ing there. I differ from him on this 
point and am of the opinion that the 
situation was such as required such a 
drastic remedy. I do not deny that it 
is a bitter duty that the President has 
been called upon to perform under 
abnormal conditions. Everybody would 
agree that this bitter state of affairs 
should be put an end to at an early
date. But we cannot put an end to it
by appointing a sub-Committee or, as 
some of the hon. Members have 
suggested, by handing over this work 
to Parliament or, as Pandit Bhargava 
has suggested by entrusting Sardar 
Baldev Singh, Sardar Man and others 
with this job. He has suggested many 
other things in this connection. But 
I am of the opinion that no temporary 
measures which might be adopted
would have a desirable effect, rather 
that would mean prolonging this sorry 
state of affairs. In fact the only
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case shpuld
again go to the Punjab Legislative 

should make,'
the necessary legislation in this con
nection and should consider it: and in 
this way the Punjab Ministry be 
reconstituted. Abnormal conditions 
can be brought to normal in this 
manner alone Apart from this 

temporary measures 
would only prolong the malady, and 
can m no way remedy it. Whenever 

^  side-tracked su ^^ tion s are given to appoint a
u -1 Committeesel^ m  meets while time passes on, 

result that the whole thing 
 ̂ ^ssue remains

R e so lv e d  Therefore, I think the 
real remecjy is that normal conditions 
should return in Punjab, It requires 
to be TOnsidered whether the present 
Legislative Assembly is in a position 
to restore those conditions there. To 
this I say that it is a question of only 
five or six months; the elections would 
be held during the coming four 
months, after those elections normal 
conditions should be restored in 
Punjab. It will not do if a Sub
committee is appointed or Parliament 
IS entrusted with this work. No doubt 
Parliament can be entrusted with any 
work in any abnormal situation, but 
what is required is that conditions 
should become normal in Punjab as 
soon as possible. Hence I think the 
only remedy is that elections should 
be conducted there as soon as possible. 
What Pandit Bhargava has said about 
the elections is, no doubt, right. 
Pandit Bhargava has also said— and 
I have been surprised to hear those 
words from such an able person—as 
to why did the Governor not invite 
those seven members who formed the 
opposition in the Punjab Assembly to 
form a Ministry. Seventy Members in 
that Assembly belong to one party 
viz. the Congress Party; whereas the 
remaining seven are in Opposition— 
they have no party of their own, nor 
are they in the requisite str^igth to 
form a party. Out of those seven 
members, three are Akalis, three are 

, Socialists and one is an old Unionist. 
And, this party has no name even. 
So I do not think it is proper to blame 
the Governor for not inviting those 
persons to form a Government, or to 

. express the view that he has shown 
his unfitness, or has made a mistake 
in not doing so.

Sardar Hukam Sinffh (Punjab): 
What Panditji means is that some 
members out of those seventy would 
have joined the Opposition on such an 
occasion.

I not agree there because had any member out of 
those seventy been desirous of quit
ting, he wo'jid have certainly resigned 
irom the party at that time. In my 
opinion, it is a credit to the Punjab 
Congress party that they unanimously 
accepted the orders of the Central 
ParUamentary Board and there was 
not a single member who decided to 
leave Congress; on the other hand all 
of them remcdned in the Congress. 
Hence I would never expect, as Sardar 
Hukam Singh presumes, that any one 
out of the Congress members would 
have crossed the floor. Nevertheless it 
was possible that some of the new 
converts to the Congress, who were 
twenty or twenty-two in number,, 
might have crossed the floor. But 
inspite of that they were not in a 
position to fonn a majority in the 
House. So it was quite impossible that 
such a thing should ever have happen
ed. All the same, the Governor has. 
done whatever he could. After the 
resignation of Dr, Gopi Chand 
Bhargava he had invited the Opposi
tion leader Shri Bhim Sen Sachar and 
Sardar Pratap Singh Kairon, President 
of the Punjab Congress, who is also 
a member of the Punjab Assembly. 
But none of them took the responsibi
lity to form the Government. Under 
the circumstances, I think the Presi
dent or the Governor had no other 
alternative but to suspend the Consti
tution in the manner ^they did and 
can^ on. So far as the‘ Constitutional 
position is concerned, it is quite clear 
that there has been no mistake on that 
account either from the President's 
side or from the 'Governor’s or the 
Prime Minister’s side. The only ques
tion that remains is of the conduct of 
the Parliamentary Board. Now that 
is an internal affair of the party. I 
should never have liked to bring it in 
here and make it a subject of dis  ̂
cussion. But when he says that 
constitutional democracy has been put 
to an end there, I am certainly sur^ 
prised to hear those words. After alt̂  
what is the meaning of democracy? 
What little I understand about demo- 
<n*acy is..........

Pandit Thakur Das Bhargava: My
hon. friend is not correct in sa j^ g  
that I stated that the Central Parlia
mentary Board had killed democracy 
in Punjab. On the contrary, I said 
that I am not going to discuss what 
the Parliamentary Board did. This is 
not the way he should argue. He is 
quite wrong in assuming it.

Giani G. S. Musaflr: What I mean 
to say is that generally in all the 
speeches delivered here it has been
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[Giani G. S. Musafir]*
emphasized that democracy has been 
brought to an end in Punjab. But if 
Pandit Bhargava has not really said 
those words, I would not lay stress on 
them but would, on the other hand, 
like to be excused. It has been said 
that democracy has been killed in 
Punjab. But my own impression is 
that democracy has not been killed 
there, but has, on the other hand, been 
vindicated. Ask from any child in 
Punjab what it has meant. Pandit 
Bhargava cannot deny it. He said 
yesterday that injustice had been done 
to the people of Punjab. Who are 
those people of Pimjab? When Sardar 
Hukam Singh was delivering his 
speech. Pandit Bhargava interrupted 
him when he said that after the 
liquidation of the Punjab Ministry 
■“ Deliverance Dajr”  was celebrated in 
the Punjab. Pandit Bhargava said 
they might have been the followers of 
the Akali Dal or those who did not see 
eye to eye with the Congress, He 
3aid..........

Pandit Tbakur Das Bhargava: All
these things are put in my mouth 
which I never said. This is not fair; 
this is not the way of arguing.

Mr. Deputy-Speaker: What the hon. 
Member is saying is. I think, that at 
no time there was real democracy in 
Punjab. At any rate we have heard 
enough of this. There was an earlier 
resolution on which there was exhaus
tive discussion; this measure is only 
consequential.

Shri Rajagopalacbari: This was
repeatedly pointed out to Pan<Ht 
Bhargava yesterday, when the Chair
man was officiating for you. But he 
said thciL ne was referring to these 
things oecause we want Parliament 
not to entrust authority to persons 
who aid such and such or did not do 
•such and such things. Therefore, he 
said that he was sp e a li^  
relevantly and I had* to jneld. I find 
tthat it is easier to save time by aUow- 
ing people to say What they Uke than 
b̂y trying to restrain them.

The Minister of Edncation (WaulaM 
Azad): This would yield no 
results. On the other h ^ d , it may 
-possibly harm his own objective.

Mr Deputy-Speaker: I can only say 
this much. I was not here yesterday. 
Mv own feeling is that this matter has 
^ n  tooS h t up advisecUy in two 
stages. One was the confirmation ^  
the Proclamation by way of 
lutien which was approved by f  

anent. All these matters were relevant

at that time. So far as this measure 
is concerned, it is only consequential.
The only point that arises is whether 
Parliament should take upon itself the 
responsibility of legislating on day to 
day matters so far as Punjab is con
cerned, or entrust it to the President, 
who in turn may delegate it to the 
Governor. It is a narrow point. 
Parliament never absolves itself of its 
responsibility.

Shri RajagopalachaA: I am sure 
hon. Members wiU bear this in mind. 
But if w e try to raise points of order, 
there are ways of getting out of it.

Maulana Azad: I would like to draw 
the attention of Mr. Bhargava and 
others who share his viewpoint to the 
fact that if the argument is prolonged 
in tliis way it would defeat its own 
purpose.

Shri Sondhi (Punjab): How would
that be defeated?

Maulana Azad: In that case we 
would be compelled to take other 
steps. Whatev'er action has been taken 
is correct, and if any laxity is shown 
in this measure, it will be an injustice 
to Punjab. We must say it with all 
the emphasis at our command. This 
would harm your own cause.

Shri Sondhi: If you want a discus
sion on this point we are ready for it.

Pandit Thakur Das Bhargava: It
would have been better had our Rajaji 
or Maulana Saheb been in a position 
to disclose what was in their minds 
and what they exactly wanted to say ; 
and what harm would result if those 
things were brought under considera
tion. It WiU be an evil day lor In^a 
if threats are used for stiflmg dis
cussion in the House.

S iri Rajagopalachari: Pandit
Thakurdas made a very long speech 
yesterday; he also made one today. 1 
ddiberately tried even to dissuade the 
Chairman from taking a strict ^ e w  of 
the matter yesterday so that he may 
be allowed to speak. Now when 
another Member also comes in, why 
should we intervene; Let everybody 
say what he wants.

Mr. Deputy-Speaker; I can only say 
that there may be no personal r e f ^  
ences. The hon. Member may go o a  
but keep the point of relevancy at least 
in the background.

Stari B. Das; I wish to raise ® 
of order. This is the first t j ^  that a 
BiU of this kind has come before W s  
TTnuse All of us know what our 
intentions to regard to the use of these
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emergency powers were two and a 
half years ago. Therefore, this House 
is justified in going into the action of 
the Home Minister and of the Govern
ment of India in having violated the 
constitutional principles as they were 
laid down in the Constitution. I do 
not see even the Law Minister in his 
seat. He must be able to tell us what 
was our intention two years ago.

Deputy-Speaker: I am not able 
to find any» point of order in what the 
hon. Member has raised. All that I 
need say is that the whole matter came 
up before the House in the form of 
a resolution, which was .unanimously 
adopted by the House. This measure 
deals with an ancillary matter: that 
is which is the agency which must 
legislate. This is a very simple point.
If hon. Members however want to 
pursue the matter they may do so but 
no personal references need be made. 
Let them be as brief as possible.

Giani G. S. Musafir: I would confine 
my remarks to the provisions of this 
Bill only. I have no intention to waste 
the time of the House over things 
which are not relevant to the point at 
issue. Only to make myself fully 

' understood I had to refer to some 
names. Now in compliance with the 
directions of the Deputy-Speaker I 
would refrain from mentioning any 
names. But I hope he would be kind 
enough to allow me to refer to those 
things which have been mentioned in 
the House and which are relevant to 
this Bill. I was speaking about demo
cracy. I honestly say that had there 
been any provision of recall in the 
Constitution we would have come to 
know whether democracy has been put 
to an end in Punjab or whether its 
dignity has been raised. What does 
the electorate say about it? It is pro
per, as I have said before, that I 
should not go into the internal affairs 
of the Parliamentary Board. But the 
Party which was in power there was 
the Congress Party. The Central
Parliamentary Board thought it 
advisable not to let the Congress
Government continue there under 
those conditions. The Parliamentary 
Board is a democratically elected body 
and it instructed the Punjab Assembly 
party that they were not in favour of 
running the Government there in the 
then prevailing conditions. Why they 
did like that I have nothing much J o
say about it. I would only say this
much 'that the people of Punjab 
rejoiced at their decision. There^ is 
no exaggeration in it i f  I say that 95 
per cent, of the population rejoicw  
over it. It has been a s k e d  m the 
House today as to what was the fault

of the members of the Punjab 
Assembly in this crisis. In reply to  
this I would say that why should 1 
narrate their faults, for, after all, I am 
myself a representative of theirs. You 
cannot expect good butter from bad 
milk and curd. If they are bad I am 
bad too; so I do not want to make any 
mention of their faults. But the 
impressions of the Parliamentary 
Board were that the members of the 
Assembly signed for and pledged their 
support to one group but sided with 
the other at the time of voting—and he 
whom they unanimously elected their 
leader in a certain month, was turned 
out from office in the next. But not- 
A\ithstanding all this, I do. have some 
sympathy for them and it is my desire 
that they should not be punished to  
such an extent. They might continue 
to draw their allov/ances. As Sardar 
Bhopinder Singh Man has pointed out 
the Speaker’s and the Deputy Speaker’s 
offices might continue. I have no 
objection to that if three or four- 
months can pass peacefully in this 
way. When we talked about it to- 
Pandit Jawaharlalji, he said at the 
meeting of the Executive Committee 
that unfortunately the hon. Minister 
of Law was not present at that time 
and if anything was possible it would 
be done after consultation with him. 
This is why I mentioned it here. I 
think this is no democracy that a 
member who has been raised to a 
certain position by a particular party 
should ignore that partj% If he does 
so, his condition would be like that of 
the kite which flies in the sky with the 
help of a thread, but while flying in 
the sky becomes oblivious of the 
thread that supports it; for once the 
thread snaps, the kite can no longer 
stay in tlie sky. Same would be the 
condition of such a member. If a 
membei- rises to a certain position with 
the help of a certain party and after 
that he ignores that party, can we call 
that democracy? Tn such a case ms- 
fall is certain and it may result m 
his death or in su:ne kind of disability. 
Hence I would like to say only this 
much in this connection that wlialever 
action has been taken in r e g a r d  to 
Punjab is right imd proper.
Bill is passed— I am m complete 
agreement with what Maulana Azad 
says—the Punjab situation will soon 
revert to normal, a n d  after that normal 
procedure will be adopted there as a 
matter of course. It n o  use ha\in| 
a Sub-Committee appf>inted, or 
otlier provisions or making vam efforts.

today you give this power to Parlia
ment tom orrL  you will find Sardar 
Hukam Singh crying 
body might have listened to 
Punjab, but that nobody listens to him
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h ^ e . So the Punjab crisis will be 
solved only when things come to 
norm ^ there, a normal legislature i s '  
elected and ministers are appointed. I 
nope if this procedure would be 
adopted there, after the new elections 
take place, aU the problems would be 
solved.

Why do I support this Bill? I would 
like to submit one thing to the 
Government and to the Minister of 
Home Affairs in this connection. 
Perhaps some of my friends would be 
surprised as to why inspite of my 
being a public man and having worked 
as the President of the Congress, I am 
lending my support to his Bill which 
seeks to transfer all powers to the 
Oovem or.

Babu Ramnarajan Singh (Bihar): 
Yes, exactly so.

Giani G. S. Musafir: In order to 
explain myself a bit I would like to 
submit a few words to the hon. 
Minister of Home Affairs and through 
Inm to our Prime Minister and to the 
Goveniment and to the President. The 
reason \vhy such a situation developed 
in Punjab is that the party in pow^r 
there had made certain promises to 
the people of that State. It is natural 
that that party should come into dis
repute if those promises are not ful
filled. It is said that the Congress has 
been brought into disrepute by the 
President’s Proclamation leading to 
*the establishment of the Governor’s 
rule there. But I do not agree with 
this view. On the other hand, I say 
that the prestige of the Congress has 
been ra is^  by such an actibn, because 
3t has been done on the initiative of 
the Congress itself. Lfeave aside the 
question of elections; I do not agree 
even with those persons who are of the 
opinion that a ministry should be 
formed in Punjab before the elections 
actually take place. Today the ques
tion of the Uttar Pradesh Minister 
Shri Gupta was raised here in the 
House; tomorrow it may be the turn of 
;Someone else. Punjab is saved at least 
.from such complaints. Everybody 
3mows that money is spent in the 
elections and if Shri Gupta has asked 
some affluent persons to help the 
Congre.ss, what wrong has he done? 
The matter was raised here and 
Acharya Kripalani also mentioned the 
name of Guptaji. So I say that it is 
good that complaints of this nature 
regarding Punjab would not come 
before Parliament.

Mr. Deputy-Speaker. Order, order. 
Why should the hon. Member refer to

somethmg else in some other Pradesh? 
It is enough if he confines himself to 
his own Province. It is all out of 
order. There is no gdod making such 
references. Hon. Members will kindly 
bear in mind that those hon. Members 
who are not represented here have no 
opportunity to speak and therefore we 
ought not to cast any aspersions. We 
must be as chary of making aspersions 
upon some report—even though it 
might have been contradicted— as we 
would feel if aspersions are cast upon 
us. This ought not to be the forum 
for ventilating private grievances and 
attacking people who have no oppor
tunity to represent themselves or to 
represent their case here on the floor 
of this House. I am exceedingly sorry 
that again and again this wholesome 
injunction is not observed by the 
House. (Interruption from Sardar 
Hukam Singh). The hon. Member need 
not have referred to Mr. Gupta and 
others.

Sardar B. S. Man (Punjab): We,
Punjab people, were seeking some 
relief.

Mr. Deputy-Speaker: By all means, 
there is no objection. Far from res
tricting hon. Members from once again 
going into the matter which has been 
disposed of, I have been allowing 
Members to ventilate their grievances 
even though they are not relevant. But 
they ought not to go beyond their 
territory and cast aspersions upon 
Ministers who are getting on well in 
their Provinces.

Shri Sondhi: He did not say a word 
against Mr. Gupta.

Mr. Deputy-Speaker: The word
Gupta was used here.

Sardar B. S. Man: The trouble is 
du6 to the language. He did not cast 
any aspersion. He referred to the 
question that this very morning a 
certain name was mentioned! He did 
not cast any aspersions at all.

Mr. Depaty-Speaken Let there be 
no reference to any outside Members.

Giani G. S. Musafir: I have clearly 
stated it. Sir, you would excuse me 
if I say so— I have clearly stated that 
this is by way of personal explanation 
as to why I support the Governor’s 
rule there. One of the reasons is that 
the President’s Proclamation has 
saved the Congress there, as it would 
not now be accused of doing this 
thing or that in the elections. Of 
course, Congress will come out 
victorious in the elections because the 
people are at its back.
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What I was submitting to the hon. 
Minister of Home Affairs just now was 
that such a situation arose in Punjab 
^cause the party in power could not 
fulfil the promises which it had made 
to the people of that State. Every 
party has a set of principles and every 
party makes some promises to the 
public. There have been three main 
problems in the Punjab, one is about 
the tenants i.e. the Tenant Security 
Bill, the second is the question of 
Zaildars and Lamhardars, and the 
third is that of water-tax. All these 
three questions are pending solution 
since long. During my tenure of office 
as President of the Punjab State Con
gress, a resolution with respect to 
these three main questions was passed 
and it was handed over to the then 
ministry. The Congress party wanted 
that all the three questions should be 
decided because the party had made 
some promises to the public in that 
connection. So after a hard struggle 
the Punjab Assembly was induced to 
pass a tenancy bill. The proposal of 
the State Congress was that fifty acres 
o f land should be" left to the landlord 
and that from the rest of the land no 
tenant should be ejected. Secondly it 
was suggested that the enhanced rents 
o f  the tenants should be reduced. The 
third suggestion was that in case the 
landlord decides to sell any piece of 
land, the tiller of that piece of land 
should get the first preference to pur
chase that land. After a hard struggle 
the Punjab Assembly was induced to 
pass an Act for this purpose, but 
instead of incorporating a provision 
for fifty acres of land they made a 
provision for one hundred acres_ of 
land and so far as the other things 
were concerned they totally neglected 
them. Even after the new Act had 
been promulgated the ejectment of 
tenants not only went on but went on 
increasingly. So differences arose 
between the State Congress and the 
Government there. So far as the 
Agrarian Bill is concerned it is t r a  
that som e. qf the members of the 
Punjab Assembly were landlords. 
Naturally they were interest^ J  ^  
own lands. They held the view th a t^  
it was to be done at all, 
done graduaUy. It was a Pamfi^ thing 
for the public, and it resulted in a 
rift between the State Congress and 
the Punjab Government. I do not 
believe that the whole thing h^pened 
because Punjabis are S
tiuarrelsome. I am J^appy ^hat the 
Minister of Home Affairs has rightly 
stated the truth about the Punjabw, 
he has described their virtues. Evenne nas aescr\ot*u luch ----------  —
with regard to this dispute you 
gradually come to 
carries no weight at all. The People 
o f  Punial) have just one feeling in tne

matter. I would not like to call it a 
matter of cUspute. It is a question 
which relates to the people, and I 
think the people are with the Punjab 
Congress on this question— t̂he ques
tion of the tenants.

The second thing relates to the 
institution of Zaildari system. The 
Punjab Congress has declared that the 
institution of Zaildari is a disreputable 
institution. They fabricate false evid
ence in collusion with the police. The 
general feeling there has been that the 
Zaildari system is the mother of 
corruption. These Zaildars and 
Lamhardars are responsible for the 
corruption in the officialdom, and as 
such it was not desirable to allow its 
continuance in the form in which it 
existed during the British rule. '

The third thing related to the water- * 
tax. Water-tax was enhanced in 
Punjab and the Punjab Congress 
raised its voice against it. The Con
gress demanded that it should not be 
increased in any way. The reason why 
they opposed that move was that the 
burden of this tax fell on the petty 
tenants alone and it was too much for 
them. I hope Dr.* Deshmukh would 
kindly listen to this carefully, I am 
almost afraid of mentioning any 
names- The burden of the water-tax, 
that has been increased by the Govern
ment in Punjab, falls mostly on the 
poor Kisans there. It does not in any 
way fall on the big landlords. No pro
per enquiry was made in this con
nection. We suggested that an enquiry 
should be made to find out whether 
there was any necessity for increasing 
that tax or not, and also as to who 
were the persons affected thereby. 
Again it was suggested that a scale 
should be fixed so that the burden of 
this tax should fall more on the big 
tenants and less on the petty ones. It 
is essential that some scale of this 
nature should be fixed. Even that was 
not done. The ^ p en ses  that w ^ e  
incurred on the Canal Officers of the 
United Punjab, still continue. Even 
after the partition this “
before. Hence it w ^  suggest^ that 
an enquiry should be institute<^ the 
expenses incurred on the o m < ^  
should be reduced, and the w a ter-t«  
should not be increased m any w ^  
But this suggestion of the 
Congress was rejected and so the dl^ 
pute arose. T h i s  i s  not a fresh dispute, 
m e n  the late Sardar Patel was 
amongst us, he called me and reason^ 
with me. I was President ?f the 
Punjab Congress at that time. I 
narrated the whole story to him and 
submitted that that was the root 
of the dispute. But unfortunately tne
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malady was not cured and the Punjab 
Government alienated the goodwill of 
the electorate. The gulf widened, so 
much so that today we are prepared 
to concede that almost all the people 
had turned against them.

I have said all these things because 
I want to draw the attention of the 
hon. Minister of Home Affairs and the 
Prime Minister to my stand that this 
Bill should be passed as it stcinds, but 
after this Bill is passed and the 
Governor gets the powers, if these 
three problems are not solved, work 
will not go on smoothly and conditions 
will worsen. Hence I most respectfully 
submit that the Government of India 
should use their influence and urge the 
Governor to accept these demands of 
the Punjab State Congress, which 
represent the voice of the people of 
the Pimjab. It is good if he accepts 
the demands of the people in this short 
period of two or three months, for 
which he has got the chance to rule 
that State. I may make one thing 
clear about the Governor’s rule. I 
think it is a working arrangement. • 
Where has the. Governor got the 
powers? Powers are with our Presi
dent and the President in his turn 
receives these powers from the Parlia
ment. It is only a working arrange
ment which has been made for a, short 
period under abnormal conditions. I 
appreciate all the steps that the 
Governor has taken so far in Punjab 
for uprooting black-marketing, for 
raising the standard of efficiency of 
the officials and for improving the tone 
of the administration in Punjab. I 
say he has done very good work. But 
I would like to say one thing more. 
We should see that we focus 
our attention not only upon petty 
officials but upon big ones too. He has 
taken certain steps in connection with 
black-marketing as well. Some arrests 
have been made. But even here I 
would like to point out that he should 
see that innocent persons are not in 
any way put to trouble. His Excellency 
the Governor, in his anxiety to prove 
that the tone of the administration is 
better now, should not take hasty steps 
and make arrests of the innocent 
people. The door of the High Court 
K still open for justice for the persons 
who have been arrested. I have toured 
all over Punjab. The traders of 
Amritsar had a grievance. The 
situation in Amritsar is somewhat com
plex as it is situated on the border. 
Even after the dispute about the 
exchange ratio of the Indian and the 
P a ^ ta n  rupees has been settled, no 
proper trade agreement has been

entered into between the two 
Governments, with the result that the 
traders are highly dissatisfied there. 
Now some arrests have been made. In 
this connection I would like to convey 
my request to His Excellency the 
Governor through the hon. Minister of 
Home A flairs that he should be a bit 
cautious in the conduct of his cam
paign. No doubt the people are satis
fied now with the availability of cloth 
and many other things. So, while 
supporting this Bill, I hope the two or 
three points that I have stated here, 
would receive due consideration. .

With these words. Sir, I support this 
Bill.

Dr. S. P. Mookerjee (West Bengal): 
We have discussed since yesterday a - 
number of points arising out of this 
Bill affecting the administration of the 
Punjab which may not be of immediate 
relev'ance to the subject matter of the 
Bill. We are not discussing here today 
as to whether action should have been 
taken by Government under article 356 
or not. That matter is closed. The 
resolution moved by Government has 
been accepted by the House. Still we 
are discussing a matter of great con
stitutional importance and I would 
appeal to the Home Minister to con
sider that aspect of the matter more 
than the other criticisms which have 
been made on the floor of the House.

It has been suggested that what we 
are doing now is more or less a con
sequential step after action has been 
taken by Government under article
356. With all respect, I should submit 
that this is < not a consequential step. 
In fact even if this Bill was not intro
duced, yet the Government or the 
President would have been armed with 
sufficient powers under article 356 to 
deal with the affairs of the Punjab 
constitutionally. What is proposed to 
be done now? It is .proposed that the 
law making power, which has been 
vested in Parliament, should be dele
gated to the President and there should 
be the power of sub-delegation given 
to the President so that he may dele
gate the same to any other authority 
of his choice, subject to such conditions 
which he may impose. That is the pro
posal before us.
11 A.M.

Before I deal with this, I may 
digress a little and refer to the funda
mental distinction between section 93 
of the Government of India Act, 1935- 
and articles 356 and 357 of our own 
Constitution.

Mr. Depttty-Speaker: Can he take
the powers of the Legislature?
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Dr. S. P. Mookerjcc: No. Therefore, 
he has to come to Parliament.

Mr. Deputy-Speaker: Under article 
357.

Dr. S. P. Mookerjee: Under article 
356(1) (b), legislative powers vest in 
Parliament.

Mr. Deputy-Speaker: It is stated, 
“ other than the Legislature of the 
State” ,

Dr. S. P. Mookerjee: Under article 
356(1) (b ), the President may—

“ declare that the oowers of the 
Legislature of the State shall be 
exercisable by or under the 
authority of Parliament.”
That has been so declared by the 

Proclamation. If this Bill is not 
brought before us. Parliament and 
Parliament alone will be able to deal 
with legislative measures. In fact, that 
fact has been made clear in the State
ment of Objects and Reasons given by 
the hon. Home Minister.

India never liked a provision like 
section 93 of the Government of India 
Act, 1935. I need not remind the hon. 
Home Minister about it because he 
happened to be the Chief Minister of 
one of the Indian provinces when for 
the first time this provision was made 
applicable on a large scale to India. I 
also happened to be associated with 
the Ministry in Bengal in 1941-42 in 
respect of which section 93 was put 
into operation in 1943 by the then 
Governor at a time when the Ministry 
in power had a majority in the House. 
But, the Ciovernor and the permanent 
officials did not like the coalition which 
was then controlling the affairs of the 
province. This was an obnoxious pro
vision which no self-respecting Indian 
ever liked. .

When a similar provision like that 
was enacted in our Constitution, as 
you will remember, Sir, there was a 
long and heated debate and certam 
fundamental principles were laid down 
there. Sardar Patel made it clear that 
the objective of the Government in 
free India was entirely different from 
the objective of a foreign Goveriment 
ruling over the destinies of India. In 
fact, the hon. Home Mmister himself 
while moving the resolution on 
Punjab,....... ^

Shri Sondhi; The then Home 
Minister?

Dr. S, P. Mookerjee: The present 
Home Minister, Shri Rajagopalachari. 
While moving this resolution on the 
9th, last week, he referred to this

point. I have got his speech here. H e 
said: ^

“ This is not the same as the old 
picture under section 93 of the 
Government of India Act by which 
provincial autonomy was substi
tuted by arbitrary authority under 
certain circumstances. Here there 
is no cessation of responsibility 
to democracy.”
I would ask the House to bear in 

mind this remark of the hon. Home 
Minister:

“Here there is no cessation of 
responsibility to democracy” .

What is proposed to be done by thiŝ  
Bill practically puts an end to all 
democracy so far as the law-making, 
power is concerned.

Shri Sondbi: The finest example.
Dr. S. P. Mookerjee: The hon. Home 

Minister can say that he is acting 
under the provisions of the Constitu
tion. I do not deny that. The Consti
tution does give the power to Parlia
ment to delegate its law-making power 
to the President and the President alsa 
may sub-delegate it to somebody else. 
In this instance, the Government’s 
intention is that this sub-delegation 
will be made to the Governor of the 
Punjab. I have nothing personally 
against the present Governor; in fact, 
if I may say so, he is one of the most 
outstanding administrators in India 
today and he has been discharging a 
most difficult task in a splendid way.
I am not casting any reflection on him 
personally at all. But, it is a vital 
question of principle.

What is the structure that we have 
put up in our Constitution? If it appears 
that a particular State cannot be 
administered according to the provi
sions of the Constitution, then, the 
Governor reports to the President and 
the President acts under article 356. 
Here, I will ask the House to bear with 
me when I explain how the provisions 
of article 356 give us a completely 
different picture from what obtained 
under section 93 of the Government o f 
India Act. There, the Constitution was 
suspended, democracy ceased to exist, 
the Governor acted in his discretion 
and was responsible only to the 
Governor General, and to none' else 
and the Governor General also in his 
turn was responsible to the British 
Parliament through the Secretary of 
State. That was the chain of sequence 
which was deliberately laid down in 
the Government of India A ct What is 
the chain that we have laid down la  
our Constitution? We have said that
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the President will assume to himself 
tmder article 356(1) (a )—

“ all or any of the functions of 
the Government of the State and 
all or any of the powers vested in 
or exercisable by the Governor or 
Rajpramukh, as the case may be, 
or any body or authority in the 
State other than the Legislature 
of the State;” .
Let me pause here for a moment. 

What does this mean? It does not 
mean cessation of democracy. The 
President here means not the President 
individually, but the Government of 
India. So, practically, the particular 
State which comes under the operation 
of article 356 is transferred body and 
«oul to the care of the Government of 
India. It is a sort of a new central or 
federal subject that we may create 
for the time being, and the responsi
bility for looking after the interests of 
that State will vest not in any indivi
dual arbitrarily, however glorious or 
outstanding he may be, but in the 
-^vernm ent of the Union, responsible 
-to an elected Parliament. That is what 
it means.

Mr. Deputy-Speaker: Even as a Part 
C State.

An Hon. Member: Or worse than 
ihat.

Dr. S. P. Mookerjee: It means
virtually a Part C State for the time 
being. That is with regard to adminis
tration.

Then, sub-clause (b) says . the 
President may—

“ declare that the powers of the 
•Legislature of the State shaU be 
exercisable by or under the 
authority of Parliament;*’.
Here a good deal of care was taken 

to  ensure that even the President 
should not function normally under 
Ms Ordinance making power. The 
President will exercise the normal 
administrative duties, which means
the Central Government, which may 
iinean, the Home Minister himself. He 
will become for all practical purpwoses, 
the. embodiment of the constitutional 
.autoority which remained vested in ^ e  
,State of Punjab and he rules Punjab 
from Delhi. So far as the law-making 
power is concerned, that has to be 
^ansferred to this House. That was 
■the set-up which was prepared when 
the Constitution was passed.

Then, I come to article 357.
Shri Eajagopalachari: Why not deal 

with clause (c) also?

Dr. S. P. Mookerjee: Yes. CUuse (c) 
says:

“make such incidental and con
sequential provisions as appear to 
the President to be necessary or 
desirable for giving effect to the 
objects of the Proclamation, in
cluding provisions for suspending 
in whole or in part the operation 
of any provisions in this Constitu
tion relating to any body or 
authority in the State:

Provided that nothing in this 
clause shall authorise the Presi
dent to assume to himself any of 
the powers vested in or exercis
able by a High Court, or to sus
pend in whole or in part the 
operation of any provision of this 
Constitution relating to High 
Courts.”
I am glad the hon. Home Minister 

asked me to deal with clause (c) also 
because it gives us a complete picture. 
Even the President or the Govern
ment of India could not super
sede the High Courts in the State. 
The judicial authority will be allowed 
to function unimpaired. With regard 
to the rest of the administration in the 
affected State, the Government of 
India may issue such directions which 
may- be necessary for the purpose of 
smooth and efficient administration. 
That was the complete picture.

Then, we come to article 357 which 
makes reference only to clause 1 (b) 
of article 356 and not to any other 
clause.

Pandit Thakur Das Bhargava: Not
to the entire sub-clause (b ).

Dr. S. P. Mookerjee: I was coming 
to that. Not to financial matters. It 
says:

“ Where by a Proclamation issued 
under clause (1) of article 356, 
it has been declared that the 
powers of the legislature of the 
State shall be exercisable by or 
under Uie authority of Parliament, 
it shall be competent.......
It is not therefore a consequential 

proposal. It shall be competent, it 
says. We may or may not adopt the 
Bill; we may request the Goyemment 
to reconsider; we may refuse to part 
with the powers which the Constitu
tion has givfen to us. There is no 
question of any mere consequential 
change being adopted. It says:

“ It shall be competent—
(a) for Parliament to confer on 

the President the power of the 
Legislature of the State to make



643 Punjab State Legislature 14 AUGUST 1951 (Delegation of Powers) Bill 644

laws, and to authorise the Presi
dent to delegate, subject to such 
conditions as he may think fit to 
impose....

(b) for Parliament, or for the 
President or other authority in 
whom such power to make laws is 
vested under sub-clause (a), to • 
make laws conferring powers and 
imposing duties, or authorising 
the conferring of powers, etc.” .
And lastly:

“ (c) for the President to autho
rise when the House of the People 

, is not in session expenditure from 
the Consolidated Fund of the State 
pending the sanction of such exr 
penditure by Parliament.”
And so, here Parliament has been 

given the power by law to delegate 
only its law-making power to the 
President and the President may in 
his turn, delegate this power to some
body else. Even then the power re
garding finance still remains vested in 
Parliament. The President may make 
certain interim orders, but all these 
orders will be subject to the ratification 
of Parliament. In other words, even if 
this Bill is passed into law, we will 
still continue, I mean Parliament will 
still continue to have jurisdiction over 
the finances of the Punjab. Now, I 
ask the Home Minister why is he 
anxious first of all, that Parliament 
should delegate this power to the 
President, and secondly, why should 
the President sub-delegate it to the 
Governor? The answer which he has 
tried to give us in the Statement of 
Objects and Reasons is, if I may say 
so, very weak. It says that Parliament 
would not liave any time. That is a 
reflection on this House. We have 
been called upon to do so many things 
and why should Government think 
that Parliament will refuse to exercise 
its constitutional powers in respect of 
a matter of such supreme importance 
where we want to keep democracy

ment has not refused to work. And 
look at it from the practical point of 
view. How many Bills is it proposed 
the Punjab should have during the 
next few months? We are expected to 
sit here till the end of September or 
early October. But if there are some 
urgent laws which have to be passed, 
some days may be fixed and if it is 
necessary, I am sure, the House will 
unanimously agree to sit in the even
ings after dinner and deal with the 
affairs of the Punjab. We do not know 

-how many laws have to be passed. 
The cat is not out of the bag. We do 
not know how many laws there are in 
the Home Minister’s bag. Let us know

what your proposals are. If any law 
has to be enacted after Parliament has 
adjourned, well, obviously the powers 
of the President are there to pass 
Ordinances. That power has not been 
taken away. So it will not, if I may 
get the Home Minister’s ear now—I 
do not know whether he caught my 
last point. He usually keeps one ear 
for us and another for his friends on 
the Treasury Benches. '

Shri Kajagopalachari: I am sure 
arguments are generally repeated and 
so I occasionally take a lapse.

Dr. S. P. Mookerjee: That is a mis
take that the Home Minister often 
makes—a little too much of self
confidence. The point that I was trying 
to make is this, that Parliament may 
meet at special sittings and pass the 
necessary laws, and if it is necessary 
to have any laws passed later.......

Shri Rajagopalachari: I heard that.
Dr. S. P. Mookerjee; And if it is 

necessary to have any laws passed 
after the House has adjourned, the 
President may do it by means of Ordi
nances. Where then is the necessity 
for delegating this power to the Presi
dent, aad worse still, for the President 
to delegate it to the Governor?

Now, let me argue it from the other 
side. What will be the practical diffi
culties which will be created if we 
adopt the measure as proposed here? 
So far as I can read article 356, I find 
there will be a sort of dual responsi
bility or rather the responsibility will 
be exercised by three bodies. Under 
356(1) (a) the President has to take 
responsibility for administering the 
affairs of the Punjab. That he cannot 
delegate.

Pandit Thakur Das Bhargava: He
has delegated it, under 356(1)(c).

Dr. S. P. Mookerjee: But that is 
incidental and so far as that is con
cerned, it is a matter for argument 
It does not mean that the President 
can completely delegate his authority 
under article 356 (1) (a) where it is 
said that he arid only he can assume 
all the powers of the Governor and. of 
the State Government and discharge 
them. If such delegation of a wide 
character is permissible constitutionally, 
then why should he come separately 
under article 357? The very fact that 
in respect of article 356 the Constitu
tion does not contemplate the possi
bility of entire delegation shows that 
the jurisdiction of Parliament should 
be kept alive in some .form or other, 
by vesting the oower in the Central 
Government so far as the executive 
functions are concerned, and keeping 
the legislative functions in Parlia
ment. That was the structure. That 
was the framework, and the only power
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tiiat was given to the Presidei^ was 
to act under article 357. only if Parlia
ment so willed it and not otherwise. I 
do not think complete delegation of 
powers under 356(1) (c) is permissible. 
However, I am not pursuing that point.
In any case the Central Government s 
responsibility is there under article 
356(1)(a).

Then the Governor will have the 
responsibility for making laws under 
the specially delegated authority and 
again, this Parliament will have the 
responsibility with regard to finances. ‘ 
This is an utterly unsatisfactory state 
of ^ a irs . It was not at all contem
plated that we would suddenly revive 
the Governor’s rule as under section 93 
of the old Act. That was not contem
plated by the framers of the Constitu
tion at all. I would therefore request 
the Home Minister to reconsider the 
matter. There is no urgent hurry. 
This Bill need not be passed immedia
tely today. So far as the powers of 
the Governor and all the other func
tions are concerned, they have been 
taken over by the Central Government 
and from the points of view expressed 
on the floor of the House, there is 
general satisfaction that everything is 
going on smoothly. But we are 
extremely anxious that there should 
not be an undue encroachment on the 
principles of democracy which we have 
tried to enshrine within the provisions 
of our Constitution. It is very easy to 
break the provisions in spirit. It is 
very easy to create bad precedents, 
but that may have very dangerous 
consequences on a later date.

I do not wish to say anything about 
the other aspects of the matter, be
cause they are not quite relevant at 
this moment. I agree with the last 
speaker that the only long-term solu
tion that we can think of is to have 
elections held as quickly as possible 
so that the State may be governed 
according to the provisions of Ure 
Constitution.

A lot has been said about the fate
• of the Punjab and the working of 

democracy and so on. It will not be fair 
to sav that democracy has failed in. 
the Punjab. We' have no right to cast 
that reflection on the entire people of 
this province. It may be that the Con
gress rule has failed. That is un
doubtedly so. But that does v.ot mean 
that democracy has completely failed 
there. The people must be given a 
^ a n ce  to make up their minds as to 
how they would like to administer 
their orovince. This can be done by 
boldine early elections. Meanwhile, we 
would like, as far as possible, to keep

the control and the jurisdiction of 
Parliament alive and to exercise it 
through the machinery which has 
been laid down in article 356.

For these reasons, I consider that 
this Bill is entirely unnecesswy and I 

’ would request the Home Minister to 
re-examine the whole matter and bring 
up revised proposals later on.

aipSRT T m :

^  qr ^  ^  t  r
^  ^  ( P r o c la 

m a t io n  ) ^  ^  ^  ^
(a p p r o v e )  ^  srrr t

^  ^  f w  ^r, 3TFf ^

^  TfT I  ^  3TPT % ^  t  ^

^  ^  I  I trap ^  Jsn

^  ^  STTT % T O  r
3TFT ^  TO

t  ^  ^  ^
I  I % ^ rT T f^  A' ^  ^

^fTT A' t  ^
^  ^  ( H ig h  C o m m a n d )

% t  1 ^ ̂  ^
^  t  ^  ^  ^  ^

% «TT I ^  ^  TT afrr 

(C o n g i^ s - m a n )  % ^  ^

i  ^  ^   ̂^  ^  ^

^  ^  % I ^  ^  ^
% JfRT ^  ^  ^  3TT^fWt
#  ( e l e c t i o n  ^  ^

^  (n o m in a t io n  

p a p e r )  ( fil© ) ^  ^
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^  ^  ’ft  
^  ^  ŜTtPTR ^  f r o  ^

^  5TT I

arnr ^  ^
q r  «ft ^  ^ ^

^  51^ «rr I w  ^Ftf
^3RR ^  ^ ^  ^  f̂TJrn̂  1 1 3r nr  ^  
^>mw #  ^  f w ,  r̂r ^

.̂f^d ’*ft ^  spT t̂ ^
f̂ FiTT I srrsr MfWj<+ %

#  ^  ^  ^
5? 3TR ^  «ft ^  ^  ^

f+MI <»A< ^  ^  *t»̂ J
F̂rrrnTR I arrsf ^  ^

^  ^  mm (prestige)
WTFTR- ^  3T11T p -  ^

I' ^  ^  al*tid ^
3fk  3TM W  ^  ^
3T7^ ^TTT [̂TT ^n*T ^  ^ f̂ T̂T ^  I

3̂T̂  ^  ^TT ^  ^  ^
^  tr^RT? ^  t  \ ^  ^  i  ^  

3rra> ^  ^
(Prestige of the ffigh com-) 
xnand remains)) frf

?ft *H*t T^ ^  ^  % fe -
#??̂ r (lieutenants) f  ^  ^  

^  eft 5Tfr 1 1
OT ^  ^  t  a#c ^  ^  ^

SRTTT ^rrf^ ^  ^
>ft ^  q- fir^y SHFT 3 fk  ^  %
3m 5f»R # 4JR(+«  ̂^  I ^
% ^  +»n05 # 3TRT ^  t 

(masses) % 3F  ̂ i ^  ^

T̂«*»»i ?TRr ^  t  ^  ^  ^nw T  
^  T̂FT# 3TRIT I iTPit ^  t

^  ^  ‘̂ i  ^ f^  ^

^  ^ ^ I fT^Tf

#  ^  ^Tf^ srnrr ‘̂r t  r̂r
€̂T 3nft q̂'FTTsr̂ K
?r [̂iî  I ^

% jt<5iI ® r><di ^  3rnr
t  ^  % 5rrq ^

ĴTRT I , ^rnx A 
^  3T«ft̂  (oppose) f̂>Wr  ̂ I
(English translation of the above 

speech)
Lala Achint Ram (Punjab); Sir, I 

am happy that our hon. Minister of 
Home Altairs has been entrusted with 
this responsibility regarding the 
Punjab altairs. It was ne wl3o had 
moved the resolution in the House for 
the approval ol the Proclamation and 
the present Bill has also been made 
his responsibility. I need hardly 
emphasize the respect that we have in 
our hearts lor him. There was a time 
when he was also entrusted with the 
heavy burden of carrying forjvard 
Mahatma "Gandhi’s heritage. The Bill 
which has been brought before the 
House today can be divided in two 
parts. I do not wish to say anything 
about the first part because I feel it 
was a matter that concerned the High 
Command. That the Constitutional 
arrangements could not function in 
Punjab, was the concern of the High 
Command only. Personally and also as 
a Congressman I can say that I have 
absolutely no grudge about it because 
I feel that whatever strength and 
popularity Congress holds in Punjab, 
is aU due to the High Command. Most 
of those persons who became Members 
of the Punjab Assembly at that time 
did not contest any election. They only 
filed their nomination papers and such 
was the prestige of the Congress at 
that time that tiiey weije returned \in- 
opposed simply because they had stood, 
on Congress tickets. So, today the 
High Command was responsible to the 
people because it was this body which 
had sent the members there. Hence 
the responsibility lies with the High 
Command. In view of the responsi
bility it held, the High Command, in 
taking this right step or, even suppos
ing, a wrong one, has acted in a 
correct manner. The public today are 
convinced that the High Command hw  
acquitted itself of the responsib^ty it 
tbok upon itself. We welcomed ^ a t 
and were successful. By tjkmg t ^  
step, the High Command has vindi-
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cated its prestige and authority that if 
they give the tickets, they have also 
the right to see that power is properly 
used and by this step they have given 
a proof of their readiness to assert 
this right. So far as I am concerned, I 
have certainly no objection to it. I 
hold that if the prestige of the High 
Command remains, the prestige of the 
Congress remains in the country. But 
the High Command should also see 
that while they try to uphold their 
own prestige, nothing is done that 
tnight ruin the prestige of their 
lieutenants. The latter, in their turn, 
should take ^are— and it is quite 
proper for them—that the prestige of 
the High Command is also not ruined 
and no obstacle is put in its way. It 
is with this view that the High Com
mand has honoured its pledge to the 
people. It is a matter of joy for me.

But then there is this matter which 
has come before us, namely this BiJ.1 
which seeks to provide that the 
powers of the Parliament should be 
delegated to the President. I do not 
want to discuss whether, as my hon. 
friend Dr. Syama Prasad Mookerjee 
said, they have the right or not, but 
I certainly oppose the Bill m 
the strongest terms. No doubt you 
are masters of the situation and can do 
whatever you like, for you have made 
the Constitution, but I would oppose 
this Bill. .  ̂ .

(Lala Achint Ram continued in 
English).

They ought not to have placed the 
Bill before Parliament today but they 
should have placed it on the 6th or 
10th October. You say that Parliament 
will not have the time and that legis
lations of all-India importance will be 
held up. We can work on holidays 
and Sundays or even late m the 
evenings and we will not complain 
about it. So it is not fair to use that 
argument. It wiU be co n d em ^ g  
Parliament as not being sympathetic 
towards the I^njab.

Therefore, I would s^y that you 
should not pass this measure now 
Wait for two months. ^
Parliament does not find tm e
Then the other course is tms. 
M.L.AS. of Punjab have not cea^d to 

be M.L.AS., although they are not draw
ing aUowances. If during these sixty 
days the Parliament does not find the 
time you may summon those 70 mem- 
b S ^ o f  the Punjab l^ is la tu re  durmg 
this period either m Delhi or Simla. If 
in Simla the Home Minister may go 
there and have the legislation pass^. 
You cannot ignore them. They may be 
corrupt but you cannot say that they 
are not legislators. You can take toeir 
advice for the benefit of the province.

Do not entrust the task to Dr. Gopi> 
chand Bhargava or Shri Bhim Sain 
Sachar. They may be unfit in other 
directions but they have been very 
good le£?islators. They have passed 
very useful legislations regarding dis
placed persons and other important 
matters. Go yourself, have th^ legis
lation introduced and get it passed.

It is said that certain Bills of all- 
India importance may be held up. I 
happ>ened to read the list of Bills which 
have been introduced or are going to 
be introduced.* There is the Hindu 
Code Bill and the Benares Hindu Uni
versity BiU. Is the Hindu University 
Bill more important than the Punjab 
affairs which are of allrlndia import
ance? Then there is the Aligarh 
University Bill and how is it more 
important than the Punjab legislation? 
Then there is the Delhi and Ajmer- 
Merwara Bill and the Delhi Municipal 
Corporation Bill. Are they more im
portant than the Punjab? Then comes 
the Delhi Special Police Bill, tiae 
Mysore High Court Bill and the Darga 
Khwaja Saheb Bill. Are these so much 
important that they must be given 
precedence over Punjab? If you find 
time for these how will you justify the 
argument that Parliament may not 
find the time for Punjab? Why do you 
condemn the poor Parliament that 
they will not get lime in sixty days. 
They will be prepared to work on holi
days and Saturdays.

I take this opportunity of humbly 
and strongly opposing the Bill. It will 
be unjust to Parliament and unjust to 
the members of the Punjab Legis
lature. Although they are not getting 
their allowances they will be prepared 
to come without allowance for tMs 
purpose. They need not manage affairs 
or become Ministers. If after giving 
opportunities to them you cannot get 
the work done, you come before Parlia
ment after sixty days. If the Punjab 
legislators could not do it and they are 
anxious to go to their constituencies 
to ficht the next election, then you 
will be justified In coming before 
Parliament. Let us not put ourselves 
to ridicule before the country and this 
Parliament.

I had so much regard for the hon. 
Home Minister that I wa.s surprised 
and was touched when I found him 
too anxious to set the Bill passed in 
two or three minutes. When Pandit 
Bhargava was speaking he was raismg 
his finger.....

Dr. Desbmifkli: That is the habit 
which every Minister suffers from.

Lala Achint Ram: By one o’clock he 
wanted the whole thing to be finished....
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Mr. Deputy-Speaker: Let us not
dip*ess upon that matter. The hon. 
Minister will certainly be anxious to 
get through his Bill as private Mem
bers are about their Bills. '

Lala Achint Ram: When I found his 
finger raised that the Bill should be 
finished by one o’clock I was surprised. 
This showed what scanty consideration 
has the Government for the Punjab 
affairs. Fortunately, you were kmd 
enough to give us time. I wrote a chit 
to you to give me five minutes. 
Through your kindness I had the 
opportunity to speak. I thank you and 
the Members of the House. The House 
should not give away its right of legis
lating at least for sixty days.

q w  i w  ^  ^  ^  ^  w m

^  ^  ^
^ ^  ^  ^  % STTT I 3TFT ^

(H o u s e )  % ^  fsrr ^
^  ^  i%̂ TT ^  I ^ 1 ^  ^

fe rr  «TT ? ^  (r e fe r e n c e )

^  ^ ^  ^  ^  f̂ FTT *TT I

^  ark ^

^  ^  ^  f w  %
^  ^  I  3FIT

tiTR %
?PT^ q«iN r̂r ^
%  T3TR %  ^  ’T I

arFaf ^  1̂*1̂
t  ^  ^  f^Prr ^  ^

^  ^ '5Rnr «Tî d
^  t  f¥  ^

^  t  I ^  ^  3 f f ^
^ TO t  i% srrsr

(w h ip )  #
f^'T

t  %  p "  ^  ^  =^1

11

^  ^  f , sfh: ^
^  ^  ^  ^  #

( in t e r r a p t io n )  ^  % 
a r n r ^  ^  PhPtot

^  -^Rsi^ ^  ^  ^
( e f f e c t )  t  ^  ^  ^  TO

«TT I #■ I  ^  ^  ^  3ft^- 
# » R R  (o b l ig a t io n )  ^   ̂ ^  ^

'̂ti'Tc ^ ^  3TT*ft 'M'jM «i'm  ^
l̂l«Tin <NH< ^ T̂T ijF^sud ^

c r ? ^  (e n t r u s t )  ^  i 

^  ^  t  ^  ^  ^  ^

3pft sTR 5T$7^RT ^  #  3r<r;ft 
^  #  TT̂  ^  m r i  % €  % #' 

^  f  I ^  ^
^  #  T5TR ^  f t  t  ^  ^

^  t  ^
% »T3RT #  m  ^  ^  WhT<t #  T5TR 
% % ^+i ( a c t )  +<»f
^  ^  ^ ^  % «ll^ ̂  3ppf
5FFT 5R ^  ^Rfffv 3!M ^  ^  ^
WRIT ^ ^  3ftr ^  %
^  ^  ^  ^

^  f t  ^  ^  ^1̂ -
^  iftwhPT (p r o m t il -  

g a t io n )  ^  |w*r w ift f w  «rr ^  
^  ^  ^ 5̂ ^  (e le c t o r 
a te  ) % ^ rm  ^  ^  qr
sfK fe r  ^  ^  irfeq>T< ( ju s t i fy )  

f w  «TT 3fk  f w  «rr i



Punjab State Legislature 14 AUGUST 1951 iDelegation of Powers) Bill 654

BftT fsRT ^  3 m

^rm (justification)
% ^  ^  ^  ^

^  % 3TW?: 2?  ̂ I

^  ^  TT3^ M'JiN % 3p5T

^  f̂ TTT ^  I ^  ^
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tive rule) «TT I apTT 
^  'rr€f ^  ITT 3 i% v ^

% ^  ?r q w r  ^  t  ^  ^

?̂TRT t e r  T̂ I ^
^TT^ ^  ̂  ft ^ T ^  

^  ^  OT ^  ^  3»w ?:
% q rg x  % ^  ^  4*

(protest )W
q^ ^ *1^ T^ ti't'd I I 'dH ^

spT# ^  ftran* ^  *ft I 3R
?ft !PT^^ ^  srf^cnnT ^  ^  ^

^  T ^  ^ I ^  f̂t̂ T ^T% ^  ftr 
^  3rrr % w h  ^  i ^  % 
3THTWT ^  ^  ^  3 fk  ^  ^  3fH % 
^rm^ =*^7^ i  I

apTT $Tpft ^
srvmw 'R  ^  ^   ̂̂  sn^ ^  ^
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3TT̂ ^  
f  I ^  ^  ^  S fP T ^f^

f̂ rfTOTT f  i

•4̂1
( r e v i s e )  ^

^  3̂5̂  ZT̂  5T#

5̂̂  ^  f¥ ^  ^  ^
^  feit

( c o n s t r u c t iv e  a c t i v i t i e s )  ^
ffWr ^ I 3T̂  % 23̂  % 
fRTTT t  f% ^  TT̂

^  ^  ^  ^  ‘ 5̂|7r̂ ^̂ nr
'3r̂ 5̂ TT *̂TPT ^  ^
?TT ^  W n'T SPT p*T t

tiTR % 3 T ^  lift#  % 3 F ^
^  ^  I I

^   ̂ ?5Tm
^  M|f̂ i4T*̂ Ud %

4><*i % V ff Htam m(^
^   ̂ 1 ^  ^  ^  % f^

W  fiFFr ^  pTT I ftiT 
TO  ?T̂  I  f ^  f i r f ^  % ^  

9T T^ ^  ^  T ^  I
( in s r  u c t io D  ) %

ITT T^  ̂I 3TH
%% % ̂  t 1 #

3fT d W  ^  ^ r̂nrr w
t I ^  3TRTft f

f^’RTT fci^i ^ 1 «*(W ^  3rK*ft
^  »R f  ?Î
% % <iq»i^wc ^  ^iftf ^
T^ I ^  WT ^ 5t*T r*< r»it<. < l̂̂ «l % 
^  g ^  ^  ^  % 
»̂Fr f  ^  ^  ^  ^  %

^  srftpci^K l̂>% ^ ^ I

229 PSD

f '3 ( r e fe r e n c e )  ^nTrr
=̂ r|̂ r I  I zr| I  ir^^< ^ ^

^  f^qr t'ffT  fsf^ 3Tr?r*T̂ f

^  ^  ^̂ '>3 % ^  3TR
( a rm s  l ic e n c e s )  |
^  ^  I arr̂ ’ spcnrr ^

f  f% ^  v\9 % i(K  ^nĉ  %
3T K m f ^  3rr4 ^fr#9r fjr^ i w {

^  'T5TR #  ^  I^flrar '4t i
^  p » r  #  iT̂ : =ff^ q-  ̂ ^  I
^  % qr^ r̂q- r̂ar f^:T^ | ffr

^  ^  ^^TRT I [̂it?r̂ r 
^  qr€? «ft I f t  I  ^  % 
mtd< { s u p p o r te r s  ) 3̂ <

3fK 3rr?^ ^  % ’TRT
3TN<4K ^  ?T f t  I W

^  iT^ ^ r  ^r I  I
3ftr ^  ^  f  n»l*f %

m  ^  ^srnRK ?r ^  3t?  ^  %
^  ^  ^  f  1

^  ^  ^rrf ^  f% *̂1̂ 1

(v e s t e d  in t e r e s t )  ^  ^^  I ^  ^

«ft l^PTT

T O  I ^  ^  ^  ^  f  ^

^  ^  #t?rr, ^  TT ^  f^ € p ff  

q r  [̂?*T ^ 1  ^  ^
ff^ K   ̂ % 'TO ^
«ft I arr^ ^  i ^  ’T# I ’

^  ^  3rR-fW  %

j ja r f ^  ^  f  t ^  ^
TTo, sfto, ^  ^  t  *

3ftr ^  ^  % m’̂ ^HT (r e -  -
n e w )
^ ^  ^  ^prirf^ ^  f e n  'JiN I

^  ^TRft ^ friT€ (s e r io u s )
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t  I I f f  #  f  Pf  3Tf|m % 

^  fT^RKf f t  ^  ^

^  i  ^^  ^  I , ^  ^  ^
( c o n f id e n c e )  

t  < 3T»n: 3nir ^^  ^  ^
^  fe r  I  ^=5Tf% ^  ^
^  ^  % 3IH ^  ^  ^

? qf
# # 3TH % ^  ^  ^

% A 3TR ^  3 ^

^  %  T O  ^
( ju s t i f i c a t io n )  sn’ sî m

^  ^  3 ^  3TFf ^  f r d ^
^  ^ I

 ̂IT̂  3fk TO ̂  I ̂  T̂  I
3TfT ^  ^

t T ^ ^ ;r ( l a r d  a l ie n a t io n )
% ^  ^  I ^  ^  'fvsfr^

3i%i5F5t #  ( r e p e a l )
fen T̂OT

^  ^  3T ^  (u lt r a
v i r e s )  wktt ^ i ^  ^

^  #  3 ? ^  s f w  I afh:

^  §rpp  i t  ^pp^ t
#  3 [ ^  T̂RRf w m  ^^  r

3t̂  * < k  Pttt

®h1d ^  'd’i ^  f̂ lWPT %  f̂ F̂ 5[ 

«PTR ^  I ^
^iR: «TT ^  ^  ^TOT ajH S^T  % ^

f w  ^  ^  fM n^
f M " ^  ^P#ff ^  ( e x 

ploiters) % ^   ̂ ^  ^
T̂HT arr I ^  #  W  #■ a n ^ f ^  

^  ^  g 
^  % TRT m  I

srrsr ^  ^  ^  r̂r 
% fTORt ^  ?rflr ^

(agri
culturists) JfTt w  t  ^  % 
f^  ^  srfe (amend)
^̂ 37% % r«t»̂ l»fl ^  P̂TT t

^  q?t ^  ^  ^  
(tiller) ^  ?T^ t I ^

3rr1%  ̂% ^  tor
^PTT, ^  'j1H » i1 r^rl! ^  I

'»T ,̂ ^  % Ĥ<̂ NI, '5t% Zf 

^  «rr, ^  f E T ^ i^  3TO f H ^  
(security of tenure) ^

t  3fk  t 3tt̂  % ^  ^  f
3T%i:̂  % ^  ipP̂ TH ^

^  ^  r<M  ̂ v̂?:̂  # I
^  ^  ^  ^  ^  3 i^  f^ f̂RTTT

^  ^  ^  
fi{?!T ^  3T5#
f ^  fW R  ^  ^
2R t  ?TT% ^  f̂ ?T?’T(land 
Eastern) ^  r̂*T fen ^  ^  
q^TR % afp^ ^  3TR ^  ^

^  sR’T 5T  ̂ 5fP5fT eft ^  W  %
^  t  ? ^

#  ^  i  3n^ 3pn: ^  #
«^ V r h  (d e le g a t io n )  

% M t ^  ^  W  ftJT M l ^  #  
q jtr ( fu r th e r  a u th o r is e )

f e n  ?ft ^  ^ n iw  ^  5TT ^
|̂iTT ^  ^  3TOT3ft ^
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3JTT *THt ^  P>iH %

fVm I

3|^ ^  ;T^

W m  I ^  f¥  3RT JTf i fR

(majo
rity) ^  ^  t 3ftr ^

sprrf  ̂ (autho
rity) % ITR 'Tt -3m, ^
^  ^  3TTT ^  ^ I 2TT aFTT

% ^5R: % 3 F ^
^  W  ^  ^  4  f  3TFT-

^  jT tn r^
•̂ T̂T ^  H;«Im fV ^
«Hm ^  ^ , M'jiH ^  ^
^ ^  *T^ *M’i H ^  «m<4
^  ^  fV HTl^qiHt % 
f ^  ^  tr̂ T̂W (advice) ?r
^  ^  I 3t1t  ^  ^  ^

(iiiformal advi- 
430ry body)5pTT<t5TRI 3PTT3rqr̂  
^  5TR ^  ^  T̂PT

A*<k̂  3fTT) 'n fe - 
T̂T#?” (Governor in Coiincil

with members of Paliament;
^  oi^lT<<il ^  % 3F5T ^

% 3p!TTf̂ {legiBlative
a-\ithority ) ( vest )
^  Vftf¥ W  ^  ^  ^  ^

(congelation) ^
• ^ n i ^  I

^  # ^^(suggest)
^  ^  ^  t

^  ̂ iw r I ^  T̂1| fV

y q iT  I  ^ 1  #■

fw: ^  i  fV T3rr^
3T%T^ % \irru  '=hRf^t^

(confidence) #% t  i
^  ^ ^  f w  t
^  ^  ?T^ f t  I ^  ^

%■ ^  ^ ̂  ^  ^  ^
arf^^FTR ^  ^  3T ^  ^  ^

I ^  ^

^  ^  ^  ^  ^  i  I W  ^  W  JTpft

t  , ^  ^  ^  ? 
^  ^  ^  t s  t  l^  ^
w i m  §  ? ^rnr srRjft
»T^ î , +<d! ^  *̂T W t
^  ^  W  W

TTiT^

I »r̂ <!r t  ^  ^
3it^  I sr^nr f ^ -

^  |tT 3fsf tf ^nrRT

^  i  I

(English tra'tislation o / the above 
speech)

Ch. Ranbir Singh: Sir, as Dr. Mooker* 
jee said, I also hold that it was never 
the intention of the Resolution whiclr 
we have already passed, that we would 
delegate our powers of legislation to 
the Governor. The House is aware 
that I supported that Resolution when 
it came up for discussion here. The 
reason for my doing so can be found 
in that part of the hon. Home Minis
ter's speech which has been referred 
to by Dr. Mookerjee. Since he had 
told us that there was a vast difference 
between SecUon 93 of the 1935 Act and 
Article 356 of the Constitution^ I had 
supported it and felt that it did not 
make much difference wheth^ the 
Punjab Assembly or the Parliament of 
India made laws for Pimjab. But today 
when this Bill is before us, I am 
rather disgusted at the support I 
extended on the previous occasion 
and 1 feel, as my hon. friend Shri 
Sondhi says, that I committed a mis
take. But 1 am pleased, as Lala Achint 
Ram suggests that our whip has pM- 
haps by mistake not sent aay wbiv
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[Ch. Ranbir Singh] 
to us and we are free to express our 
views in whatever way we like,

I must say that I oppose this Bill ' 
and that is because of the view held 
by the hon. Minister of Home Affairs 
when he interrupted ^veral times in 
the course of the debate yesterday 
and tried to impress upon the House 
that it was an effect of the measure 
that we had already passed. I believe 
it is not obligatory upon us nor is it 
an effect of that measure that we 
should entrust our powers of legis
lation to the Governor or the Presi
dent. It is entirely up to us whether 
we delegate this power to him or not. 
Hence I oppose the Bill.

Shri Thakur Das has pointed out 
one more reason with which I do not 
agree. But taking into consideration 
the recent happenings in Punjab, I 
have every right to express my views 
on the way the Governor or his 
administrative machinery have tried 
to act in the Punjab, because we are 
now being asked to hand over more 
powers to them. As I said earlier, I 
had supported the measure not only 
in this House but at the time of the 
promulgation of the President’s Order 
also I had supported it whole- - 
heartedly and justified it in clear 
terms before my electors, and when I 
was justifying this step before my 
electors I had told them that most 
officers of Punjab thought that they 
had been given absolute power in 
Punjab. But this was a false notion. 
The Proclamation now issued only 
means that the Punjab Assembly has 
been suspended and the powers of the 
Assembly have been delegated over 
to the Members of Parliament. Durmg 
the interval, between this Proclama
tion and the oresent session of Parlia
ment, no doubt, many salutory things 
have been done by the administrative 
machinery of the Governor but I can
not h61p condemning some of their 
actions. In the first place, tiiey have 
tried to make the people believe that 
autocracy is much better than demo
cracy. If certain failings have creot 
in in the democratic set-up of Punjab,
I do not think it is bad to eradicate 
them, but I must disapprove of any 
attempt made by dny person in India 
to advocate that autocracy is better 
than democracy. After all it has been 
unanimously agreed to in our Consti
tution, which has been prepared at 
the cost of millions of rupees, that 
democracy is better than autocracy. 
So. if a person or a regime tries to 
give out that an autocratic rule is 
better than democracy, I feel that is 
an insult to the Constitution. I would 
like to eliicidate my by two or
three examples. I told the Officer of

my district also that I could under
stand that no doubt, the members of 
Punjab Assembly had been suspended 
but under the Constitution our re
presentative capacity continued and 
no body had deprived us of that re
presentative capacity. But inspite of 
this I found that many senior officers 
of Punjab came and one of them even 
called a meeting of at least four to 
five hundred persons. It is said that 
one of his relations has a desire to 
stand in the elections to Parliament.
I was present in Rohtak. I can under
stand that it was not the rule of the 
Punjab Congress Party and that it 
was Governor’s rule. I would not have 
complained much had the Congress 
Party of Rohtak district or the mem
bers of the Punjab Assembly not been 
invited. But when there is the Presi
dent’s rule or the Parliament’s rule 
and an officer does not find it necessary 
to invite a member of Parliament, I 
must protest against it. They would 
have hesitated in doing th^ a little 
before. Now, the powers of legislation 
are also being given to them. These 
are the few facts which I have placed 
before you. In addition to these I 
would like to submit a few points 
more.

Had my hon. friend Gianiji spoken 
on the previous measure I would have 
supported him whole-heartedly but 
today I do not intend to do so. I would 
like to point out the reason for it to 
the hon. Minister of Home Affairs. In 
our State, the responsibility of reviv
ing the Zaildari system wars on the 
Punjab Cabinet, but they had laid . 
down a condition that only those per
sons should be appointed 7,aildars. 
who co-operate with the Government 
in their constructive activities. We can 
by our experience say that before this 
system broke down, if a Zaildar was 
removed, it used to take as long as a 
year to fill his post but now the 
Governor’s orders are that all posts of 
Zaildars should be filled un within 
one month. Possibly he might have a 
doubt in his mind that the Parliament 
of India might enact a law against the 
revival , of Zaildari. He gave these 
orders to avoid that situation. Then, 
another thing is that although they 
have made a scapegoat of the ministry 
in this respect they are acting in a 
manner which is quite opposed to their 
instructions. I am aware of what has 
happened in my own district. Three 
men have been appointed Zaildars 
there. They are persons who have not 
taken the sUghtest part in the con
structive activities of the Government. 
On the contrary, such persons have 
been made Zaildars who had absolutely 
no connection with the Government 
after 1M7. May I then ask the hon.
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Minister of Home Affairs how can 
give these powers through this Act to 
the Governor who has been responsi
ble for these actions?

There is yet another point to which 
I would like to make a reference. It 
is that the Governor has issued orders 
for enquiries to be made about all 
such persons who were granted arms 
licences after 1947. You can very well 
imagine what type of persons would 
have been given arms licences after 
1947. According to that order it is 
also required to find out the amouut 
of property possessed by those persons. 
Congress is a people’s party and hence 
it is not improbable that its supporters 
and followers come from the poor and 
middle classes. They might not be 
having any property. I myself have 
not got a single higha of Iffnd in 
Punjab and there might be many 
more hon. friends of mine who have 
no property and from them efforts are 
being made to take away the licences. 
When Congress had formed the 
Government, which was the people’s 
Government, it had tried to do away 
with the rule of the vested interests. 
It thought it could not do it outright 
but it decided to do it gradually. 
Therefore it did not snatch away the 
arms of those persons who, on the 
strength of those arms, used to 
oppress the cultivators but, on the 
other hand, provided arms to all those 
who had no property. But, now, under 
the instructions issued by the adminis
tration, the licences of such persons 
can be withdrawn. These persons are 
being divided into A, B and C classes 
and when the time comes for the 

'yearly renewal of the licences, the 
renewal may be refused in their cases. 
This is also a pretty serious matter. I 
certainly admit that arms do not fit 
in with our creed of non-violence but 
at the same time it must be admitted 
that man has many weaknesses in 
himself. One such weakness is that he 
cannot fight non-violently. Under such 
conditions, only arms can infuse con
fidence. If those persons and those 
tenants, who were given licences by 
the Congress Government, are deprived 
of them, will it not mean streni^en- 
ing the hands of the vested interests? 
These few instances which I put 
before you are meant to explain why 
I waff justified in supporting the pre
vious measure and why I am oppos
ing the pre.sent one.
11-45 A.M.

I must say one thing more. It is, as 
Shri Thakur Dasji has also said, abw t 
land alienation. The Land Alienatijn 
Act was not repealed by the Punjab 
As.sembly but Dr. Ambedkar declared 
it ultra vires. It wa>; not held ultra

vires by any court. There are many 
such acts that have not been declared 
ultra -vires by the courts. Even in the 
case of those acts which have been 
held ultra vires, it can be said that 
they are such as were found by the 
courts to be inconsistent with the 
Constitution. The Land Alienation 
Act under which the lands belonging 
to lakhs of poor peasants were pr^  
vented from passing into the hands of 
the exploiters was nullified by 
Dr. Ambedkar. Under these circum
stances, may I ask the hon. Minister 
of Home Affairs what justification has 
he for not affording the same protec
tion, so far to the cultivators of 
Punjab, that was being given to the 
agriculturists in Bombay. This pro
tection was given to them after the 
amendment of the Constitution so that 
no non-tiller can purchase their lands. 
I want to know why this thing was 
not done through an Ordinance?

Not only that, for, as I said, there 
is the question of security of tenure. I 
said on the previous occasion that I 
supported the measure because I 
thought and the poor people of Punjab 
thought that Members of Punjao 
Assembly represented the vested 
interests. They got rid of them and 
the powers have now been given to 
Parliament of India which has a 
number of beneficial laws to its credit 
and which has amended the Constitu
tion as well so that the exploitation 
implied in the land system may be put 
an end to. But may I ask if there is 
any justification for not taking any 
step in this direction in Punjab? 
Therefore I feel if we entrust the 
powers of delegation to the President 
or i f  the President is given the power 
to further authorise, someone else, I 

. do not think we would be having our 
complete rights because it would mean 
an attempt to shatter those hopes of 
ours with which the rule of Punjab 
Assembly members was brought to an 
end.

There is another thing to which I 
must make a reference. I would like 
to tell you how should “ authority” be 
interpreted, if suppose a majority of 
the members vote for the Bill and it 
becomes an Act, and if it is not legally 
incorporated in the Act. then I would 
like tiie hon. Minister of Home Affairs 
to assure us that so far as the making 
of laws is concerned, the Governor of 
Punjab would ^ ot make any new law 
without previously taking the advice 
of Members of Parliament, and if he 
so desires, an informal advisory body 
consisting of these members may be 
formed. If an amendment is made, it 
can be done by laying down "Governor 
in Council with Members of Parlia
ment” . So this legislative authority 
should be vested in him in this
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£Ch. Ranbir Singh]
manner becaiise then Parliament ^an 
brave at least that much consolatiorr.'

Then, I must oppose one thing that 
^ s  suggested during the debate. It is 
that at the time of law-making, the 
members of Punjab Assembly who are 
prepared to come without taking any 
allowances, should be invited. I am 
against such a suggestion because I 
think the members of Punjab Assen\bly 
have lost our confidence. They have 
acted in a manner which has not 
resulted in the protection of the poor. 
So I am of the view that they should 
not even be given the right to amend 
the act. I also do not favour the idea 
that their pay and allowances should be 
continued, as has been suggested by 
Gianiji. This has no meaning. Why 
should that be done after all? Are we 
here to grant stipends? If a man has 
not the right, if he does not do any 
work, why should we give him any 
stipend? Is it just because we were 
elected to Parliament by them? This 
is wrong and I cannot understand it 
That is all I have to submit.

Sardar Hukam Singh: I feel the 
scope of this Bill is very restricted. I 
had wholeheartedly supported the 
resolution placed before the House the 
other day by the hon. the Rome J^inis- 
ter and I had made certain observa- 
lions that the Proclamation had 
received very good response from the 
masses in the Punjab. I had 2 one 
further and said that it was right that 
those who had defaulted, who were 
Corrupt and who were responsible for 
such maladministration should be pro
ceeded against suitably and punished. 
I had gone to that extent becaus-} I 
thought the fate of my province. 
Punjab, had been brought down to the 
level of those unhappy people living 
in Part C States, if not lower 
than that. Not even that, it is some
thing more than that which is speci
fied in the Constitution.

I am constrained to oppose ihis Bill 
as at present conceived. I do not agree 
that it is a conseauential measure to 
the resolution we adopted approving 
ihe Proclamation. The President has 
assumed on himself the powers of the 
Legislature; they are now vested in 
Parliament and Parliament can per
form those functions all right. The 
only reason given in support of this 
Bill is that Parliament could not lind 
time to devote to such legislation, 
because there would be at its hands 
Central laws which would requh-3 
prior consideration.

If we just look into the past history 
of the Punjab Legislature, I assure 
you that during the last three years,

there have been two sessions In a 
year of that Legislature. One was the 
Budget session and the other was the 
winter session. The Budget session is 
over and the most important business 
that they had to do has been trans
acted. There might be some measures 
pending consideration. But at the 
most, if that Legislature had been 
alive, they would have spent not more 
than ten or fifteen days on the winter 
session. There is not one year in 
which they had to sit for more thai) 
a fortnight for their winter session. I 
assure you. Sir. that if Parliament 
were to take ud that work—and we 
need take up only legislative business 
and not resolutions and other things, 
as pointed out by Pandit Thakur Das 
Bhargava—we will finish that within 
a shorter period. Though we are in 
the dark as to the amount of legi.s- 
lative work before the Punjab Legis
lature. I am sure this Parliament will 
be able to finish that work within four 
or five days.

My hon. friend Sardar Man observed 
yesterday— as I could make out from 
the version of his speech reported in 
the Press^that he would prefer the 
benevolence of one man than the 
lyianny of the majority. That set me 
thinking. Today mv hon. friend Gian! 
Gurmukh Singh Musafir made parti
cular reference to me and said that if 
this l^gi.slative business was left to 
Parliament, tarav uthf>aa aur kahega 
ki ufike snth insnf nahin ho rahn hat. 
But I assure him whether in.strf is done 
to him or not. I would nrefer this 
democratic svs+em and leav^e this 
legislation to Parliament, even if it 
w'f̂ re to harm mo nerRonallVv I would 
rai.'?e mv voire if there is an oopor- 
timitv T thonffh+ over it ap̂ ain and 
a<?ain. but T found that rlemorr^jry was 
not susoenH<̂ H then. now it is
heinc comole^'-'ly abolished in the 
Punjab.

When mv hon. friend Mr. Nazirud- 
din Ahmed out a nuery to the hon. the 
Home Minister “Ivhat difPeren^e there 
was between the old section 9.̂  of the 
Government of India Act and article 
.‘<56 of the Constitution, the House sot 
the reolv that even after the anplica- 
tion of article 356 there was the 
renresentative aut.Viority of the Central 
Cabinet and the Parliament who would 
deal with all these ouestions. But I 
now find that the distinction that was 
drawn between tbe oM section P3 and 
the oresent article 356 is being elimi
nated absolutelv and we are being 
driven to that oM autocracy that wâ S 
envisaged in section 93.
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As I have already said, I strongly 
oppose this measure. The Ministers 
may have been guilty of omission or 
commission and the Central Parlia* 
mentary Board and the Central Cabinet 
were right in suspending the Constitu
tion, Surely they were to be punished.

Shri Sondhi; Is the hon. Member 
sure that the Cabinet passed any 
resolution before they promulgated the 
Proclamation?

Sardar Hukam Singh: I am not parti
cular about that; that may be within 
the particular knowledge of my hon. 
friend Mr. Sondhi. What I am trying to 
bring out is that the Ministers have 
been punished. I do not mind—in fact 
I am happy over it. The Members as 
well might be penalised. I have no 
grouse against that. But why should 
the masses be penalised? Why should 
they be punished; why should they be 
deprived of their right? I suggested the 
other day that if there was misappre
hension that such things would happen 
again, then elections in the Punjab may 
be held earlier so that the real repre
sentatives of the people can be returned 
who would command the confidence of 
the masses. Himachal Pradesh is having 
its elections very soon. Punjab can 
also have its elections along with that 
State. But why should people be 
punished for no fault of theirs? There 
is no reason why democracy should be 
effaced from Punjab and why this Bill 
should be passed. The Proclamation 
has given authority to Parliament to 
pass laws so far as the Punjab is con
cerned, and as I have already pointed 
out the tkne that would be taken for 
that would be very short.

In these circumstances I oppose this 
Bill as strongly as I supported the Pro
clamation the other day. 

rSH R iM ATi D u r g a b a i  in the Cha’t]
12 N o o n

Shri R. K. Chaudhuri (Assam): The 
matter which is before us this morning 
is not one which affects the interests 
of the Punjab alone. It is, or rather 
the spirit behind it, if I may say so, î s 
a menace to the rest of India as well. 
I congratulate my hon. Jriend 
Mr. Kamath because he set the ball 
rolling. He is one who does not belong 
to the Punjab and still he has evinced 
a keen interest in this affair.

Shri Kamath: I am not provincial- 
minded; I belong to the whole of India.

Shri R. K. Chaudhuri: And whether 
it is the Punjab or remote Assam 
Mr. Kamath, I mu^ say-—it is bad to 
praise a man in his presence—has 
always stood as the champion of the 
oppressed and in doing so has trod on

the corns of his best interests some
times. Nevertheless, he is not tired and 
whether it is a question of the Assam 
boundary or the earthquake of Assam 
or anything he is always alert.

As I was saying, we should not treat 
this as a matter merely affecting the 
Punjab. We must not behave as the 
villagers do sometimes, that is, when 
their cattle is killed by a tiger the man 
whose cattle is killed first is the only 
person who bemoans the loss and the 
rest sympathise with him saying ‘̂What 
is the use of worrying about it? It is 
the will of Providence” . When the next 
man s cattle is killed, again the villagers 
corne and say “Do not worry, it is the 
wish of God, therefore we have not to 
trouble much about it” . But when a 
large number of villagers are affected, 
it is only then that they take up their 
clubs or any weapons they can and go 
to kill the tiger. We must not wait for 
that stage. So long as this spirit is 
there, so long as the doughty champions 
of a particular community or cause get 
the ear of the people in High Command 
and can get things done, as they wish» 
so long as that spirit is alive, there is 
no safety for India.

Shri Sondhi: Who is the tiger here?

Sliri R. K. Chaudhuri: I consider that 
in this matter we have out-heroded 
Herod himself. We had the instance of 
the application of section 93 in the 
days of the British. In 1939 when the 
Congress , party refused to work the 
Constitution, the Constitution was sus
pended. When war was declared, even 
though in some part? of the country, as 
for instance in Assam, there was a 
majority to carry on the Constitution, 
the Government of India did not wish 
to have the Constitution going on 
because they thought that the war ' 
efTort would not be given sufficient 
importance. That is the reason why 
section 93 was made applicable. I
would ask now why the successor o f 
that section has been utilised in this 
connection? Is it because the majority 
party did not wish to work the Con
stitution? Is it because the majority 
party wanted to do something which 
the Constitution did not permit? Is it 
because of that that you have sus
pended the Constitution? What is the 
reason? Is it because the Ministry 
became unsteady and therefore it had 
to be superseded? I would like to 
remind the House that even if the last 
Ministry was unsteady, another coiJd^' 
be formed and that the authorities 
should not have on tl'at ground sus
pended the Constitution. Take for 
instance the case of France. Ministries 
after Ministries have been formed 
there. Ministries have been changing 
almost every month in France. Did
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[Shri R. K. Chaudhuri] 
aiprbody think of suspending the Con
stitution for tiiat reason? In the 
absence of any particular reason to 
come to the conclusion that ^ e  Con
stitution is not workable on account of 
the circumstances prevailing in the 
Punjab, I submit that we should not 
by passing this legislation lay a permai- 
nent seal to the supersession of the 
Constitution in that province.

When we passed the resolution un
animously—the resolution out of 
which this Bill has come— ŵe had 
very high hopes that the mover of 
that resolution and the Mover of this 
BiU, who is a genius himself, would 
find out means whereby the deadlock 
could be brought to an end and that 
it would not be necessary to have a 
legislation of this kind which dis
figures the statute book of the coimtry.
I still submit that means should be 
found whereby it will not be neces
sary to carry on further with this 
piece of legislation. Either we should 
at once decide to have the election as 
quickly as possible in the Punjab or 
we should allow the Constitution to 
work and ?ive these people another 
chance. Now they have leamt a lesson. 
They did not believe that our demo
cratic President and our democratic 
Government will go to the length of 
suspending the Constitution perman- 
nently, so to say—by ‘permanently’
I mean till the next election comes. 
And this has been a threat, an eye- 
opener to them, I appeal to the hon. 
the Home Minister that he may please 
give another chance to them and let 
the Constitution be allowed to work. 
Let a Ministry be formed, by whomso
ever it is. Let us see if even after this 
lesson and this suspension of the Con
stitution, even after this practical 
way in which the Government has 
moved, they persist in the old way of 
breaking each other’s head and bring
ing discredit and disgrace to them
selves. I would humbly beseech the 
Home Minister to use his usual dis
cretion and genius in matters like this, 
to solve the deadlock and to allow the 
Ministry to work.

After all it is a matter of two or 
three months and then you can have 
the new election. I should have sug
gested the holding of election there 
immediately. But that would put some 
party at a disadvantage. Therefore I 
do not want to do that. But in all 
seriousness and with all the emphasis 
at my command I would ask the Home 
Minister to withdraw or delay this 
measure and examine whether it is
not possible to re’ ease the Constitution 
at once. Withdraw the order passed 
under the Proclamation and allow a

Ministry to be formed and see how it 
works during the next three months 
or so.

Shri D. D. Pant (Uttar Pradesh): I 
stand here to support this Bill with 
all the force that I can command. I 
acclaim it as one of the wisest acts of 
the Congress Government. I have 
heard the speeches and I find that 
some of the Members from Punjab are 
opposed to it. Their main opposition 
is summed up in the fact that they 
say that the Bill will destroy demo
cracy in Punjab. This, I think, is due 
to their wrong and strange opinion 
about democracy. I think that sus
pending the democratic Government 
in Punjab for some time is a demo
cratic act. It is like putting the leg of 
a child who has fractured it in plaster 
of Paris and as soon as the leg is 
healed, the plaster of Paris will be 
removed. It is a wrong idea of demo
cracy that it is something mechanical. 
This is not the sort of democracy that 
we want to work in this country. The 
effect of this Bill is to create condi
tions for a living democracy in the 
Punjab. It is not that you can impose 
democracy on a people. It has to be 
created and unless a people are ready 
for it and unless there is perfect 
political health again, I do not think 
that democracy can work in Punjab. 
Democracy cannot be simply imposed. 
Conditions for it will have to be 
created. (Interruption). I am dea'ling 
with various aspects of democracy. 
They say that Russia is a democracy. 
I agree, but ihe circumstances were 
such that the people were under the 
rule of the Czars for several hundred 
years .and could not work democracy 
at once. No Constitution w as’ given to 
them for, 20 years and during that 
period the Communist party which is 
a democratic party exercised its 
dictatorship. Here in this country, I 
believe, due to the slavery of 150 years 
we have not yet been able to create 
a democratic mind in some States. 
The principle of democracy is based 
on the fact that no one is wholly right 
and no one is wholly wrong. We have 
to ascertain, pool together and en
force the collective wisdom of a people 
in a democracy but instead of collect
ing our wisdom, we are collecting our 
folly and when everybody thinks of 
his own special interest, it becomes 
impossible for any democracy to 
function in this world. This is the 
reason that such conditions arose in 
Punjab. The people who were working 
the democracy there instead of collectr 
ing their wisdom. started collecting 
their follies and they carried on the 
administration of Punjab in that way, 
with the result that they had rank 
nepotism and corruption and the
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^ p l e  had almost become helpless. 
Uovemment had become impossible. 
If we mean business the Government 
of the President must be carried on 
somehow and to do so in an efficient 
manner there is no other alternative 
but to delegate powers to the adminis
trator. If a municipality is not able 
to carry on, do the States not appoint 
admmistrators in those municipalities 
and are the powers of the Committee 
which stands suspended not delegated 
by the State Government to the 
administrator? It is a democratic act. 
^ d  not intended to kill democracy in 
™ t  city. I think therefore that the 
Goveri^ent has been very wise to 
t ^ e  this democratic action and put 
tne fractured leg of the child in plaster 
of Pans for some time and after it is 
healed, the plaster of Paris would be 
removed The hands of Parliament 
being full, the only practical way is 
to delegate the powers. I quite under
stand the feeling..........

Ch. Ranbir Siiis:h (Punjab): May I 
point out that the whole speech is 
irrelevant. Now we are di.scussing the 
delegation of powers by Parliament 
to the Governor and not the Proclama
tion Order.

Shri p . D. Pant: If my hon. friend 
had understood my speech, his State 
would not have been in this condition.
I am afraid he has failed to under
stand what I am saying. I believe 
tnat ^rham ent is fully justified in 
conferring these powers on the 
admimstrator.

I have listened to the speech of Hon. 
Dr Mookerjee. He is a friend of mine 
and I have great respect for him. 
Unfortunately he addresses Parlia
ment either like Mark Anthony as if 
it is a mob or like a lawyer before a 
court of law. He has argued his case 
today like a lawyer, before a court of 
law. Parliament is neither a mob nor 
a law court. It is a law-making body. 
Therefore, I submit that the argu
ments advanced by him do not apply 
to this case at all. As %ardar Hukam 
Smgh pointed out the people of 
Punjab were very happy that this 
thing had been done. I therefore say 
that whatever the President has done 
and whatever Parliament is doing is 
perfectly right.

Dr. Deshmukli: I do not propose to 
make a very long speech but there are 
certain considerations which have not 
•been advocated so far by any hon. 
Member of this House and those 
alone I wish to place before the 
House. I had, as you might remember. 
Madam, spoken on the original resolu
tion and I had expressed the 
hoTDo that the nrosprst situation 
will not be perpetuated over a 
very lon.^ time and that every effort 
will be made to give the people of

Punjab a representative Government 
So lar as this Bill is concerned, 1 am 
in agreement with the hon. .Home 
Minister as far as its form is con
cerned and I think that all that he is 
seeking to do is more or less a logical 
act which follows from the Proclama
tion and the resolution upholding the 
Proclamation that was adopted by the 
House. All that he seeks to do is to 
embody in a Bill the powers which 
were more or less decided by this 
House to be conferred on the Presi
dent by that resolution. The quarrel 
is whether there should be a further 
delegation from the President to the 
Governor.

Another question that arises— and 
that is really a very serious question— 
is to what extent the withdrawal of 
the powers of the State Legislature
would be taken advantage of by the 
President through the Governor or 
by the President himself and to what 
extent this power to legislate would 
be utilized by them. That is certainly 
a question which this House ought to 
consider before acting under section
357. As has been pointed out by my 
hon. friend, Dr. Mookerjee the powers 
conferrable under article 357 are
optional and enabling and not obli
gatory. It is not necessary that article
357 must be full '̂ acted upon because 
the warding is: “It is competent for
Parliament’' to do so and so. The
article bestows competence on Parlia
ment but does not make it incumbent 
upon Parliament to do so. Whether 
Parliament would act in a particular 
manner and resort to article 357 is a 
matter which ought to be discussed in 
this House, before we approve the 
Bill and I think that the whole debate 
is really relevant from this point of 
view, namely as to how far under the 
present circumstances, it is wise to 
delegate the powers of Parliament to 
the President in the first instance and 
then through the President to the 
Governor. All this discussion about 
sections and articles, I do not think 
is very necessary. I would much 
rather put my emphasis on the actual 
situation and so far as this is con
cerned, since the hon. Home Minister 
had no chance to speak as yet, we are 
yet to know- as to what exactly is the 
idea of the Central Government 
especially in delegating the powers to 
the President and through the Presi
dent to the Governor. We are yet to 
know whether so far as possible they 
want to maintain the status quo, or 
whether there are any Bills which are 
of such an important nature or of 
an urgent nature as would require 
their immediate enactment by the 
President or the Governor, or whether 
there are any other circumstances so 
far as the administration of Punjab is
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concerned, or whetiier a radical 
change is necessary or is being con
templated either by the Governor or 
the Central Government on the basis 
of the advice, given by the Central 
Government or the Governor. Those 
I feel are the more important and 
relevant considerations which ought 
CO guide this House and not merely a 
question whether we have destroyed 
democracy or not and if so how far.
After all the concern of all of us 
should be the interest of the people 
of the Punjab as a whole and not 
that of a particular Ministry or even 
the State Legislature as a whole.

I do not think that after having 
passed the resolution, it is correct to 
debate the desirability or otherwise 
of what has already been done. The 
question is how far after having 
passed the resolution, we are going to 
resort to article 357 and confer powers 
and after conferring powers what are 
the particular administrative or legis
lative measures which the Govern
ment is going to resort to. The ques
tion whether this B ill. deserves to be 
supported or opposed could be oro- 
perly considered in that* context only.

Ch. Ranbir Singh has told us 
that the present administration is 
trying to change the very tone 
of the administration and is directed 
to upset many things that obtain 
there at the moment. He pointed 
out one thing, that is so far 
as the appointment of zaildars is con
cerned the previous Ministry was 
acting according to one particular 
policy and now that policy is being 
completely revers?^ and that thesfe 
appointments are being made on con
siderations totally different from those, 
decided upon by the previous Ministry.
Then, there was reference also 
to a few very urgent measures.
My hon. friend Giani G. S. Musafir 
referred to irrigation rates. There 
was also reference to protection of 
tenants. Before we really make up our 
minds, we would like to know from 
the hon. the Home Minister whether 
he Intends to give effect to the 
demands of the people on the one 
hand or to do away with all the bad 
results of any acts which the previous 
Ministry performed or carry out 
reforms which it refused to initiate.
Really speaking, according to me, 
without taking any sides or going too 
deeply into the matter—^because I 
think that chapter is closed and all 
que.stions about the desirability or 
otherwise of democracy being main
tained, ended or mended, have, in my 
opinion, been silenced by the fact 
that the House has accepted the 
resolution—the House has deprived 
the Legislature of the Punjab as well
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W hifho, Ministry ot all their powers. 
Whether those powers should now be 
vested m Parliament or the President 
IS the  ̂only question which can be 
debated. Apart from that, I would 
much rather that the House confined 
us attention to the actual acts wliich 
Government wishes to perform. I 
would be in -favour of Parliament 
exercising the powers; but I would 
support the Bill if the Government’s 
intention is merely to carry on the 
administration, and if the Government 
will also pursue my advice to see that 
as early as possible, some sort of a 
representative advisory board or some
thing else of that nature is constituted 
and individual rule is terminated at 
an early date. That is my approach 
to the question.

This, of course, would be a popular 
idea and I am sure it would appeal 
to every Member of Parliament that 
as far as possible, the legislative 
powei should vest in Parliament and 
should not be conceded to any parti
cular individual, whether it is the 
President advised by the Central 
Government or the Governor. But. T 
would rather discuss this issue on tiye 
ground whether the Central Govern
ment is going, as a result of +nis 
taking away of the legislative ai d 
administrative powers of the Pun;jab 
Ministry and the Governmeiit, to 
merely carry on until ,the new 
Ministry takes office or whether they 
want to rectify any mistakes or 
whether they want to bring in any 
reforms so fa’ as these questions of 
irrigation rates or protection of 
tenants etc. are concerned. I for one, 
who have always advocated the cause 
of tenantry and the agriculturists, 
would be glad if the Governor could 
do what the previous Ministry was 
not prepared to do for helping the 
agriculturists. But, we should know 
before we support this Bill, what 
particular polfty Government propose 
to follow: whether it is their intention 
to rectify and clean up the adminis
tration root and branch and bring 
about efficiency, which according to 
them was wanting, or whether they 
want to improve the tenor and tone 
of the administration or whether they 
merely wish to carry on till such 
time as the representatives of the 
people take charge of the adminis
tration srnd act according to the 
wishes of the people. If it is the 
intention of Government to make 
radical changes, then. I for one would 
like that this should not be resorted 
to without the consent and approval 
of Parliament. Because, after all, one 
man’s advice and rule, however, good, 
can be no substitute for elected re
presentatives, at any rate so long as
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our decision to work and act demo
cratically is in tact.

There is one provision which is 
still more objectionable. It has been 
stated in article 357 that the President 
may authorise, when the House of the 
People is not in Session, expenditure 
from the Consolidated Fund of the 
State pending the sanction of such 
expenditure by Parliament. If I read 
clause 4 of the proposed Bill correctly, 
I think it is provided therein that 
even if Parliament is in session, the 
powers may be exercised by the Presi
dent and even the Governor. That is 
certainly going too far. It would be 
advisable therefore that if this Bill

■ must be passed, the Government 
must give us an assurance that they 
do not propose to chaTige the status QUO and that they will continue to 
make efforts to bring a representative 
Government into existence as early 
as possible by all possible means in 
tbeir power. I think if this clause 4 
is altered suitably, which is perhaps a 
point of principle, there would not be 
much objection to support the Bill. If 
the Government is going to under
take big and contentious Bills, if they 
are going to change many things that 
exist at the present moment, I submit 
that it should not be done without 
the specific sanction and approval of 
Parliament. All these Bills ought to 
be placed before Parliament before 
they are made applicable and brought 
into force. So far as I am concerned, 
it is possible for the Government to 
do this even after this Bill is passed. 
Although it is competent for this 
House to delegate the powers to the 
President, or the Governor, it does 
not prohibit the hon. Home Minister 
from coming to this House and getting 
any important decisions debated by 
Parliament in spite of the passing of 
this Bill. If these two assurances are 
available, I for one would not mind 
if the Bill is passed.

sfto TPI : r̂npfhTT ^PTR^

iw  (support)
^  ^  |3TT f  I 4 ’ f

ift ^  (step) ^

f t  t  ^
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^ ^  «fr

^  ^  ^  #  T3TR f
^  f  3|Tr7: ^  ^  rfjt str
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^ ^  "3ft *ll«t><i'̂  ^ ^  ^

^ I 3irRTft

r̂ ^  ^ (corrup
tion) #5T 3ftr ^
^ I  # fit (High
Command)% Tra srrf p
I ,  fiPT %

(serious i b̂arges) | ^
qfft ( spare ) ^  t| I I  ̂ =̂ 1̂
I  n  1 ^  3TN

^ ^  >STRT ^  I

5pt ^  ^  ^  ^ ^
I  ̂ T̂fFT

scrf?F^ f W  3fk ^  ^
^  % ^nhW  ^FPff %,
^ »PT»rnft ^ ^ fr ^ i

^  'T̂ ir«iq1r %
^  ^  TO  11 ^ jp^  I

^ 3frc

^ ^  ^  I
^  ^Fjwr fir^T^  ^ ^ a r r w
f^#ir^T «iT, ^  ^

^  ^  I ^ 3Tf

i  f¥ ^  ^  arrtr ^
^  «TT I # ’ #  % 3ff^^ ^  .

^ f^^ynrr ^

^TRRT I ff735Rf ^  ^m r

% H R  TOTT i  %  ^  ^7?^ f ? T R ^

t ‘ ^  % %^yrT) f̂ JTT srPTT
=^rf^ I ^  ^  ^ ^ S 'fe ir

(prestige) # fr  3fh:
3TFT ^  ^  ^  I 4' i  w
% ^  ^  TJî T̂ r I arrsr
^  ^ f

^ rft ^  #  3fr3T ^  ^ fe ir

ift  TFF  ̂H ^

^rrw ^ 3Tr  ̂^  ^ ifw
^  aiO** =n<.̂  f  I Tfsa ^  ^  rTRt'B 

^  t ‘ ^  ^  3 T ^  ^

t  I H STTT ^  ^  art

^  ^ t  f¥ <H»i< ^  TTW
( powers)  ̂ ^  ^  ^  ^3^
'TO f^TT ^ r f ^  I ^rr  ̂ fT J €  ^  'n :

f^RTT r̂?7Tr =^rrf^ i apft ^Tff t ?: ^

iTPPftzr T t ^  f^ n r  #
^ t  ^  f  5ff TT >ft

1 ^  <rRT f  I

'T) d̂l ^ f% Nî  ^  ^ ^
^ (clean)
3fK (purify) ^  ^  i
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[5fTo

__ ^ ^ ^
+ f  I
(English translation of the above

speech)
TMhwuit Rai (Punjab):

Madam, 1 stand to support this Bill. 
I beUeve that the step taken by the 
Central Government is in the interest
o f Punjab for if I were to describe to
you what was going on there in the
time of the former so-called demo
cratic Government, you will realize
whether or not there was a democratic
Government there. Indeed there was
no democracy. Hence the step taken, 
installing there the President’s rule
or the Governor’s rule on behalf of
the President, is a very appropriate
step and democracy, that was in
danger there, has been saved. In my
opinion there was no law and order
at the time of the former Govern
ment. The House will remember that
I had tabled an adjournment motion
before the House on the 8th of March
when I had explained to the House
that there existed no law and order. 
Not only . that. Telegrams were
received from people there that their
life and property and the honour o f
their women were not safe. So when
the hon. Minister of Labour, Shri Jag- 
jivan Ram, went to Jullundur on the
25th of March, nearly two hundred
Harijan workers collected and related
to him the tragic and woeful tale of
the treatment being meted out to
them under that Ministry. A  Minister
o f that Cabinet, Shri Prithvi Singh 
Azad, was also present there who
broke into tears and hearing and 
seeing all that Shri Jagjivan Ram too
could not check his tears. Jhe Minis
ter demanded that the Harijans should
be taken out of Punjab since they
were not safe there. Such was the
condition of that ministry which you
call a democratic ministiy. Recently
when I toured Punjab I found condir
tions were much better now and 
people, specially the Harijans, were
quite satisfied. Formerly, when the 
poor Harijans went to the police with
their complaints, the police turned a 
deaf ear to them. Now the Governor
has, taken them to account and the
Harijans are heard there and their
hardships have vanished. When minis
ters of the Cabinet are our own men
and we take our petitions to them ^ d
they cannot do anything for us, what
is the justification of their continuance
in the Government? Ch. Ranbir Singh
complained that the Governor was
cancelling the arms licences that were
issued to the people. I would say that
it is a very wise step because in 
villages such licences have been given
to  people who are in most cases

goondas. Licences have been issued to
them on one plea or the other. They
torture the poor villagers there and in
some villages very serious fights have
taken place. In Nadri village in Hara- 
yana region they had a fight with the 
Harijans and the treatment meted out
to them was similar to what had been
suffered by the Hindus in Pakistan
or by the Muslims in India. Spears 
were thrust into the breasts of young
girls. I for one, therefore, welcome the 
present step. Some Members said
that the Governor has re-established
Zaildari in Punjab. This is not correct; 
they do not know. It was in fact the 
former Government that brought about
Zaildari there. The Governor lost no
time, after taking over the Govern
ment, to announce that the schemes 
of the former Government would be
implemented and would not be put
into cold storage. Hence there is 
absolutely no truth in that charge.

Another charge levied is that hon. 
Dr. Ambedkar got the Land Alienation
Act repealed. I had submitted to the 
House the other day also that the 
hardships of 20 lakhs af Harijans
were due to that Act. The Land Alie
nation Act has been repealed by virtue
of clause (f) of Article 19 of our Con
stitution. Such a repugnant law could
not exist in face of this Article. 
People know that Harijans could not 
purchase land even for their houses
so long as this law existed. Not only
that, they were not allowed to go out
of their homes. The result was that
during the census operations also
they could not go out of their homes
or to the fields and could with difficulty
pull on. They could not live in peace. 
All these things continued to happen
under that Government. At that time,
I made all efforts, met the Ministers
of that Government and gave them
reports but all was in vain. Reports
were sent to Panditji, Rajaji, Shri
Gopalaswami and Shri Jagjivan Ram
that the Government there could not
protect the Harijans, who asked them
woefully whether they should leave
Punjab. That was the situation and 
if the then Government were not able
to restore ordef, there was no justi
fication for its continuance. I should
certainly say that people are quite
satisfied— 9̂5 per cent, of the people, 
are satisfied—^with the steps that the 
Governor is taking. I have met many
Deputy Commissioners and Tehsildars. 
They pay sufficient attention to the
Harijans and hear the complaints of
the poor people and are prepared to
accede to their requests. Formerly,
some peoole thouf'ht that with demo
cracy their own rule had come in the 
sense that their relatives were the 
rulers and thev rould count upon
their recommendation. Tyranny was
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thus being committed upon the-poor.
‘Charity begins at home’ was the 
guiding principle of the Ministers. 
But the Governor takes a very stern
view of such things. He hears every
body and things are going on in such
a way that everybody is pleased. But, 
Madam, I would make this submis
sion that the Governor also takes to 
task only the small officers and black- 
marketers; he is sparing the big sharks
who were responsible for corruption
there, among whom Ministers are also 
•included, and against whom serious
charges and complaints h^ve also
been made to the High Command. I 
want that an even more strict Governor
should be sent to Punjab, who may
also bring to book the Ministers who
were responsible for bringing the
Ministry into disrepute. Punjab has 
produced many great men. Corruption
was spread there by the shameful
deeds of a few ministers who began
to act wilfully. This is a matter of
great sorrow and shame for the 
Punjabis. The poor were tormented, 
unlawful permits and licences were
issued to relatives. Many other
corrupt practices like these were in
dulged in which brought them a bad
name. There were dissensions amongst
the Congress ministers themselves. 
However, I have not much knowledge
about that. I only want to say that
there was no law and order.
When I had made this com
plaint to the House on a previous
occasion, the hon. Minister of Home
Affairs had assured me that action
would be taken. I demand on behalf
of 20 lakhs of Harijans that action
should be taken against the corrupt
Ministers. That would enhance the 
prestige of the Congress and the
people would also lend their support
to them. That would only be in the
interest of the Congress. Some people
think that the prestige of the Congress
has been lowered by this step. But m
fact that prestige has not suffered in
the least. On the other hand, the
people who used to criticize the Con
gress on the roads and in the trams,
are praising it today. They prafee
Panditji for having taken a veipr ^ e
step. I would, therefore, submit that
this Bill delegating power to the
Governor must be passed. The whole
House should give serious thought to
it.

As my friend Shri Rohini Kumar
Chaudhuri said just now it is m me
fitness of things that the scope of this
Bill be extended so as to apply to
some other States also. In other States
too, where such corruption prevails, 
the Governor’s rule should be
established in order that they may
also be cleaned and purified.

With these words I support tiie Bill.

3rrr ^  ^ t

% ^ (R e s o lu 
t i o n )  p * #

^ 3TT̂  # #  I  afh: ^

(d e m o c r a c y )
'fl’ 2TT ^ #  arrr̂ r #

^  t  I #  3TFT ^

^ f  3fh:

^ ^ 4 =^T|^
i  I ^ 1

^  ^  arnr
5T ^  q ft  t  ^
^ 3T ^

«fqrnr<JJT ( n e p o t i s m ) ,
( f a v o u r i t i s m )  +<m«T 

( c o r r u p t io n ) ^  ^  C

% ^ ark 3PR arrr
^ (C e n tr e )  #  ^

^ ^ i

^ ^ t
3pn: ^ ^  ^  m K

^ ^  mix ( l a w  a n d  o r d e r )
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^  ^  ̂  ^  3T ^  3T ^  3TFm ^

^ I iT| ^  3T7rmp^

t  W -

^3HT TfT t  I ^ f
i% 4 ^  T̂Rft ̂  ̂ jTRT ̂
gftr ^  ^  ^  ^  T̂TTTT i ,

ĴTT̂  t r ^  % TtFT W  %

TRT ^ I

^  ^  H I (VwT> ^

g, f^?r Tift ^wr f,
TT^o T!^o % ^  «(ln ^

^  >ft t  f  ̂ ^  ^  t, W  ^

^  t| I  ^  ^  ^  I , 2?̂

T̂fT % srâ rrff ^ ^  ^  t f ^
(h e a d in g s )  ^  an T ^ . t , ^

^  3THT I f ^ .  ^
(populanty)

7̂7?TT =9Tt1 ^ , ^  5̂T ^  ^

^I'll I

H ^  ^  «TfW
^ I 3TFr .f^  f*TT  ̂ ^TFpfl^ »T^

^ f  I ^  3T^r^R’*T ^RftMRr
^  ^  % f ^  iT̂ ypT ^3rr <sÂ  ^

^  ^  ^ ^  I f^̂ T ^niWf

^ ^  ^  ^  3TPT ^  *II^H ^ I

t  ITT ?r|f afk 3 m  ̂
•A" ^ ^  f+c1*fl ^  cR> ^ «i1<
^  3 m  sTferqir '6 ^ ? ^  ^  ^  ^
^  ^ arVr ^
^ ^  ^  3rf^^nrR
^  =^rrf^ ^ ^
=^Tf^ I w  % t o | :

•‘If all legitimate measures that
it may be necessary to enact
from time to time for the State 
of Punjab are to be taken up by
Parliament it would require a
great deal of time which would
not be available and which would
hold up measures of all-India
importance.”

w m ^  4  3rrr ^
■̂̂ TR w n?^Mi •«ii '̂ii ^ f% 

afTsr ^ r̂hfr̂ r̂̂ M (conse^
quential) ^  t tt; 
(enablin^r) iw  | i wrn

% 3rrr ^  ^pr ^  ^

1^ (empowering) ̂ ttt | r
3T̂ #5prr I w
# tsm f % f  I 3TT3T
'TTI 1̂0 3=̂7 % qr? #0 ^
J  I fJT T O  # o % f ^  r̂riT%

®m»H «*»i(r1 3^ *T TF7
*idd̂  ^ f̂ rFT »pTR̂   ̂ ? T̂T̂ 

^ ^  Trft^T, f^^TT,
^  ^  ^  ^  ^ IX

3TT^ f  TO # o ^  3f\r

^ IR 3TR?ft I
^  5̂rrf̂ ‘̂ I 3 R  tr^

t ?T^ I
3?V̂ ^  R̂T T̂RT ĵsrf̂  ^
^  >rf ^ W  f ^  ^  3TF^
%  ̂̂  f  ?ft ^  ^  ^
cRf ^ T̂TT =̂ rrf̂  I # w
% ^  ^  «p<.»ii
I ^  ^

^  \ \  3TT̂  f  2TfT f̂rp̂
«*HÎ  5 ^ ^*ft ^  ^*11^»i

=pff ^  t  ^  ^
^  I f% % f^- ^  fR- 5ft f g

<̂ T̂PT ^  sftr ^
^  ^  ^ \ ^  T̂TcTT t %
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I 3TFT ^  JTT5JR- | %

^  (Rent Control) %
^ ^ 3 f t r 3 T 3 r ^
% (Tenancy Bill)

fR ’ #  ^ 5 ^  3f|T f e R

^  m r^  3f k ^  ^  m

^ 3 T T  '»lmi ^ ^  ^

^  ^  ^  I  I ^  ^  TSTR ^

^  ^  t  OT 'TT

f ? T  ^  3rtr ^  ^  apt ^
afh: ^  ^  ^  f ,  ¥ 1 ^

‘ ^ m r  t  %
% ^TRW ^  Sft TT̂  ^  

^  ^  #3?TT q t  ^  ^  #3# % 
t  afj^ WFHhT ^ n r r ^

STTT ^  q f  sfJfJTT =^7^ I  f%

^  *M*vi ^ ^  ^ T R

m  arfeR T R  W l i ^  ^  ^  t ‘ I 

^  Mt (Money Bill) % ^
^  ^  ^  ^RpCIMK 57̂  Ri^l ^ I

(Financial implications) ^  
^  ̂  ̂  ̂  OT ̂
^i*i»l wHi ^  ^<11 I ^  ^  fsf^ ^

^nvpfhr irnft ^
^  (water-cess) %

^FT c(iwl 

I ^  ^  f*n^^^TTTR’ 3TFft ^ n f ^  I 

*it«n 3w <  fnif

% JTRT^I 
fk^  ^  qrf^ q r̂ d  ̂ %

3THT I
^  ^  : ?T^ Tf ̂  Tfr f  3fk

^  %TT I  I ^  %
329 PSD

f ^  ^  #ITR #5 f  ^  ^  ^  t  
f% 3TTT ^  ^  ^TT^
f  ^  sniT 3TFT % 3n%T

^ <<5<»1I ^7^  ̂ ^  <1̂1 ^
3fir «iK ^ ^  Tt¥ ^  W2T
m  ^  ^  m  arrP ^  f ^  #  ^  W2T 

Tt^ '7MKi ^ M  % f ^  f '  I

3m M t?  r̂r̂  tt ^  «rar f  
afk 3TR qr ^  ^  «r[T t» 
f̂sFr̂ R’cT^ f̂^psrr^  ̂artrqif̂ yirr- 

#2T = ^  f  ^  ĴT H'lR^THd' 

% ^  arferm iH | ^  f̂T ^
^  ^  ^  I ^  ^  ^

^  cflr  ̂ 3̂
3nf%% (Ordinance) f̂tr ^
^ ^TTf H'jIN % ^  «*»̂ N

I arh: I*? # fw
^  ^  3Trf%#̂  3rrf
^  T̂*T5T  ̂ *T̂  3TRTT
3n̂  ^  ^  sRTT̂ nrw ^

^  ^  f  iV, ^

^ *1^ ti+'ni I 3|Ŷ ^  ̂  «Hi wlf̂ 'Ĥ  
f, 3|1t apTT 37̂  TRT f̂ fTT ^
^  l̂«d 'JliM'<n I 3TR %
t̂̂ RTf ^  ĜTFT ^ 'm i  ^

^  ^  5iT̂  fsRT ^FTT^
^  ĵqT̂  3p5# ^  afk ^  ^

 ̂^  f̂̂ TRT 3T3# ^  ÎTT f^- 
^  ^ I ^  ^  '*1Hl

W  ^  t  ^
% W H  ^  ^ t¥  3H ^ I *̂151 <11

i  f  ̂ ^  I
^  fiT TC # 0

appp t cTT̂ T5TR %
1 ^  ^  >̂PT̂  ^>pp ^TTT
3tV?: ^  3T«ST t̂’TT I ftfRjij
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^  % STPJJTT ^

3rnr ^ftr % p̂tt

% ^arrf^i^ ^ I

7̂ 3TR ^  I

^  ^  3ftr 5T «=Ar>ĵ  I
^  ^ ^  ^
*Tf^ f  I ̂  ̂  3fV̂  vHTKT ^

1

(English translation of the above
speech)

Shri Bbatt (Bombay): Madam, T
do not want to speak at length on this 
Bill for you have given an opportunity
to everybody to speak and they have
expressed their views here. I would
also not touch upon any point with
respect to the Resolution that we have
already passed. Also I would refrain
from comparing the conditions obtain
ing in Punjab today with thoce obtain
ing two months back. Some of my
friends have said that there is general
satisfaction today while others have
addressed themselves to the observa
tion whether there wa« democratic
rule or not previously. I do not want
to engage your attention on thece
noints, nor do I want to pass anv 
judffment over them. That is not my
subject and I want to leave it there.

I would draw the attention of the 
hon. Members towards Gorwala
Report in which they will find to what
extent nepotism, favouritism, corrup
tion etc. are prevalent in the various
States and what should be done to
check them. But if we would consider
the matter from that point of view,
we would come to discover a number
of States the administration of which
also we should take over and. if you
will excuse me. we shall also have to
make some changes at the Centre. 
That is. however, a different picture; 
if we think of law and order on the
basis of the report of Shri Gorwaia. 
we shall have to keen in view what
is g'*'ie on in different States. It was
on account of some unusual circum
stances that the Parliamentary Board
had to take this step. However, I do
not want to go into or argue over
these things because our friends from
Puniao have different opinions in thic
matter. I have also some knowledge
of the affairs of Punjab. I read the 
Tribune and have occasions to talk
with the M.L.A.s of Punjab who toll me
’vhat things are going right and whr'

are going wrong. What the Governor is 
doing or not doing there is appearing

1- headlines in outside papers
which should not be so. Pooularity is 
sought to be gained' somehow. How
ever I do not want to go into these 
questions. I want to talk of a princi
ple. We should think over why the 
hon. Minister of Home Affairs has 
brought forward this Bill. A Pro
clamation was issued to meet the 
abnormal situation and we gave our
approval to it. You are also aware of
the circumstances under which we
gave our approval. But now  ̂ since
this Bill is before us, we should con
sider whether there is any necessity
of such a Bill and if there is. to what
extent and what powers should be 
delegated to the President and how
far the President should delegate
Ithese powers to somebody elso. 
According to its Objects and Reason.*;: 

“ If all legitimate measures that
it may be necessary to enact from
time to time for the State of
Punjab are to be taken up by
Parliament it would require a 
great deal of time which would
not be available and which would
hold up measures of all-India
importance.”
Madam, I want to draw your atten

tion towards the fact that the present
Bill is not a consequential Bill, it is 
an enabling Bill. Article 357 under 
which we can act is an empowerine
Article. Now, we have to keep in 
mind that there are 12 representatives
of Punjab in this Parliament and 
Punjab’s status has been reduced
from that of a Part A  State to one of
a Part C State. We legislate for Part C 
States and here there are in all eleven
representatives of these States includ
ing Delhi. Manipur, Tripura, Coorg
etc. while there are twelve represen
tatives from Punjab although there
should have been 16. It is thus a big
State, twelve representatives of which
are present here and the legislature
there has been suspended. I do not
understand why such a Bill should
have been brought forward for a 
Province whose twelve Members are 
present here. I would submit to the 
hon. Minister of Home Affairs that when
we can legislate for Part C States, 
which have a combined strength of
eleven members, how is it not possible, 
desirable and necessary that aU laws 
that are to be enacted for Punjab
should be brought here and passed. It 
is said that if the Bills relating to 
Punjab are brought here they will
consume much time of the House. You
are aware how many days were spent 
in dealing with the Delhi Rent Control 
and the Ajmer-Merwara Tenancy Bill
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and also that we spend many hours
even on small questions. We shall
therefore do well by not adding insult
to injury in the case of the lacerated
Punjab whose administration we have
taken away. Let us not makfe them
suffer more but should protect their
rights, which we can. As Dr. Syama
Prasad Mookerjee has suggested, 
even if we may have to sit for extra
two hours for the sake of Punjab we
are ready tor that, and Madam, 1 
want to submit that through this Bill
we are giving to the President the 
authority to make ordinary laws; it
does not seek to give him any power
regarding a money bill. He cannot
make laws having financial implica
tions; these would have to be brought
before us. The Bill regarding water- 
cess that my friend Shri Gianiji
mentioned would involve financial 
(implications. So that must come up
before us.

Pandit Thakur Das Bhargava: The
President cannot make such a law. He
can only incur expenditure under
Article 357. But any financial Bill
must come before Parliament.

Shri Bhatt: That is what 1 am sub
mitting and that is my point. For
those ordinary Bills we are ready. If
they want to retain the time-limit lor
the Session till the end of September, 
they may do so, let them not sit
beyond that. But we are ready to sit
daily for one or two hours extra or
for two hours every day during the
closing days of the Session. We have
full confidence in our President and 
in our Ministers, but so long we are
heie and this Parliament is in Session, 
we do not want to Jtransfer our rights
to anybody else. When Parliament is 
not in session, Ordinances may be
issued for Punjab just as is done in
the ordinary course for pther places, 
and when we meet those"* Ordinances
should come before us. I do under
stand that extraordinary circum
stances have arisen, as our hon. 
Minister of Home Affairs pleads, due
to which the need for this Bill has 
become imperative, for without its 
passage conditions in Punjab would
deteriorate. I want to draw the atten
tion of my hon. friends towards the 
fact that the measures which we enact
here would be better ordinarily as 
also from the point of view of Punjab.
I do not wish to enter into any len^hy
discussion, but I want to say that
there are twelve representatives of
Punjab here and everything must
come up before them, I think it is 
essential that we make laws here for
Punjab, just as we do for the Part C 
States. That would be the best way. 
So I would request the hon. Minister
of Home Affairs to withdraw this Bill

and follow the procedure generally
provided in the Constitution. Injuries
should no more be inflicted on the 
already wounded Punjab. They have
no doubt, been hurt much. Let them
be hurt no more.

(Resolution) w  ̂  ^
 ̂ (Proclamation)

^ (approve) f w  ^
^  M i?  (Pi*esident)  ̂

^ ( Cabinet ) ^
% i%ir ^

«rr I ^ ^ ^ ^

a  ^ ^  ^
 ̂ ^  ^ (general

election) ^
^ ^  I ^  %

(Parlia
ment) % srferqTTRT ^
3TTfo 1^0 ( I. C. s.)
(Governor) % fPT ^ ^
^  I #  f  TTsp

^ q r s n t  t  • ^

^ '«n< 3TR"
^ I »T ^

t  I 3TFiT

^  TfT t  I 'TTfeqrfe % ^

3TF^ % ^  TfT t  I
^ ^ ^  ^

' t (precedent)
^  TfT t  »

t  f ^  ^ ^
t , I

frf ( High Command )
5 1
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(leader) ^  t  *
^  ^  %t,

#  5̂5TRT t  I ^  ^
g 3TH f̂  ̂^  r̂ rnw.T (hon. 
Minister of Home Affairs)

#5 t w  ^  ^
I

^  ?Tfr I  I 2TfT arrr 

Rmi|t % 'TT̂  ^  ^
(Trucks)^ f̂ rnrpft ^

I ' f̂t 5̂TFT ^  «i<N<

^  I I ^  fF̂ TTtt (Trans
port ) %  ̂ ^
r̂t̂  ^  ^  I

^  3fk  5 f ^  ^  
^  ^  I ^f+H ^  '»iK4t ^  3jV^

T̂5i7̂  ^  ^  ^  SfK^ft ^  t  ^

^  ^Tflr t  t ^

I I ^  % 3p^ ^
cTRftr ^  ^
t , arr^ 1 3 m r  ^  arr̂ f̂t

#q ^ 5 F t ^ t fe r  
%) 3TFT ^  ^  "3^

®Ft ^  3TT#
3 0 ^  ^  ?rflr 13TM ̂ rr ^  ^  ^
^  t|  f  I arrsr ^  ^

^  (Corrup-
tioa) WF̂rCt %

^  t 3fk ^  ^
€t ^  f

M t f j  % 3T̂  3n^o

^ o  IT^o % 5 5 ?  iV̂ TT ^  T ^  t  ‘
T3H«r ^  sr̂ fts'sr

r̂r  ̂% 7T ^  ^

cB% 3f̂ r̂ 5T̂ % BIK-hI % ^

^*TRT ĝpr ^  ^  ^j%nr i i|^
% ^5iT  ̂ f w  ^  TfT t  I

■ 3TPT ^  4  ’•N«?< ^i^«l ^  ^7^

% 3?R +HI I
^  ^ Md I ^  ^  'id  % f<i<?4 % 3p?T

^ M'̂ j«» % r< '̂=td '̂^o, «ii'fliO
fjit r̂q" I ^  3rnft
#  SFHTTR ^  ^  \ ^

 ̂ r̂nr t ît̂  arnr ^  |
^  3ft?: T3TR #
TT̂Zf 3TT P̂TT I ^
3^ 1̂̂ *1, ^Ki ^  ^
R̂Tî trr I 3rF3T ^  3rrr ^  

tilW % 3T^^ ?f‘ 3fk %
c^^wff (Platforms) qr ir̂  
3n^  3fk ^  I
^  ^  ^  o ikPh^I ^  fw r

^  n̂«FRt Ĥ|pvjf*(t
^  ^  ^  ^  ^  I Mvj| N #

^  (Black-
market) % ^

t ^  ^  ^ ^ 
ar̂ r̂n̂ T ( civil officials ) 

% r̂PT »T^ Pt»<4I '4IciI ^  

^  ^  3T̂  ^  TT JTTT T|
f  I ^  fimT̂   ̂ 13fh: wm
f  f^  'f^rr^ f̂‘
( Financial Commissioner ) 
?TT^ f r o  cR f F̂FT ^  t|  I  
% ^  jpv̂ TPT ^  T ^
11  ^7^ ^  T?: w  ^  ^  3nn: 
^  'T f^  I 3TT3r firr ^ i ^  ^  

w w i ( Civil Supply ) %
3TRf^ ^  q-iTT I
q^vt^^?9qxmw (Supervisor)
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( S u b - in s p e c t o r  ) 

^  ^  3TT^M  % 

%55n> w r  f w  w  1 
* (C iv i l  A d m in is t r a t io n  )

3fhc ^  3 m  3n̂ T ^  M

3 T T d ^  TT *̂T5yT ^  ^  t  3 ^  

^  ^  3iKfiPft ^  

t  I 3Ttr ^  ( l i s t  )

^  'siirfl ^  3 ^  afcpT 3rnr ^  ^  

^  ^ I 3niT M'JiH ^

% ^  ^  ŜTTJr ^  WlTHcIT
i  ^  IT^ ^  ^  5FT ifTOT

s fV ? :^ #  f ^ R f t ^ ^ ^
3ftr (C iv i l  S e r v ic e  )

^  ^  '5TT^^ I ^  ^  ^
#' d ^ # ^ R ,

^rfW R  ^ ^  ^
3 T T ^  ^  ^  tRTfT I
^ ^  Ko 5^^

(C cise ) ^  I ^ ^

3TRT 3FTJT 5R: ^  t* I

^  n̂T5T ^  strTT ’  
^  ^  ^  #  ipF 

3 T 5 [5 fW  

^  ^  ̂  ^
3 fk  ^

^  ^R?n*IK <»n< ?o cTfClr̂ ' 
^  ^  ^  T5TN
% ( L e g is la tu r e  ) ^

^  3Tir q rrfeq r^  frr?ft t  ^

^  srfenTTT ^  ^
*TOT % ^3n% I ^

n̂cTT t  “ ftn: ij^r^ ^  ^  \

^  eft ^  #  srf^nnT 
3fh: VT 3 i ^ -

n̂r 31̂  ^  f  I ^fRT
^  f% T̂î
^  ^TH ^  ^ I ẑfy

Hrr^'̂ T̂ 'g ^ ^  f̂ T̂T tr W
’TTf^yqr#r#  ^

Q I Mlf«Ml+lci % ^T^̂ TFT 

^ f t  % W R ’ ^  =FPT ^
cnTR  ̂ I '*r̂  ^  #>î  ^  ^̂ nr
f ,  #qr^ i  ^  ^
^  % 3rf̂ nTRT̂  ̂  ^hr^ fvr 
^  ^  ^  % srfen m H

^  ^ ^ ’ ? arm- 2?K j f m

3ir̂  TWR ¥t f'TS^
% ^  % t  • 'TTO #  3 F ^ -

f?5^ ( Communalism )
^  |3n- t CRT̂  ^ 3IWT

I  afk  I  1 3nr̂
srrsr  ̂ srfwirR ^
f̂ r̂r ^  ^jfro ^  ^

3rnr ^  i ^  +iiî  ^  
53TR ^  ^
^ "^K T̂T55“ ^  ^
f̂ JTT «TT, I?T ^ n c f ^  ^  
f̂ RTT ^  I 3T̂ +iiiti % ^
f̂ iJT ^  #5Rrr̂  n!R=d*f (System)

^  'fPTT ^ I T» l̂ 'STRTT ^

\\ rTRt̂  ^  ^  %
3rrtT ( Order )  ̂ i

^  PT̂ ifd-̂rH (Repre
sentation) f w  w  I sraw

^ R^'jIî ^H 1+41 1^ ^  ^2T
f̂ TTT r̂r̂T ’«rt< W 'TT 3i*̂ «  ̂ f̂ <4l 
'3fPT I ^ «iid ^rnft (
srnr % srf^^PTnjrT ^

'*(ĤiT <*n< ^  <5<<i«n ^  5TR̂  I
^  ^  t I 3nr

|1TRT ^  ^̂ Fprr ^Wd # 2IT ^
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^  ^  ̂ rnfr T O  ^ 7 ^  I

^  3R- 3TTT % qr  f  1 fir
3 T r T % T ^ ^ ^ | t T  ̂ 3 T F T %

^  t  ^TTRt 
3 fk  STKift % p ’ ^  ?T
t̂fm\ (A d v i -

^ r y  C o u n c i l )  ^  t̂t ^  
3fh: ^  % w rm

^  STTSTRT ^  ^  I

% fT«T ^  ^  ^
^  q- I

(English translation of >Ahe above 
speech)

Master Nand Lai (Punjab): By
passing a Resolution on the 9th 
August, 1951 we approved the Pro
clamation of our President which’ he 
had issued on the 20th June, 1951 
after suspending the cabinet of the 
Punjab. I am in favaur of this move 
because I think that such conditions 
had developed in the Punjab that it be
came almost necessary to adoDt these 
measures and I am also of the opinion 
that no new Cabinet should be 
formed tiU the general elections have 
been held. But I do not favour the 
idea of delegating all the powers of 
Parliament to a Governor who is ah 
officer of the I.C.S. I think a new 
calamity has fallen on the Punjab. 
So far, the Punjab has- faced all the 
calamities single-handed relying on 
its own strength. Somebody has said 
that everything is peculiar in the 
Punjab. We are being treated in a 
strange manner. We are being 
deprived of the tutelage of Parlia
ment and entrusted to the rule of one 
person. I think, it is not merely a 
new thing but a precedent is being 
established. I admit that the Punjab 
is an orphan State and there is no
body to look after i t  Anybody can 
attack the Punjab, anybody can sup
press it. The High Cf^mmand can do 
whatever it likes in the Punjab. They 
can suppress us, they can pass any 
remarks against us because we have 
not got a leader otherwise there is 
more black-marketing  ̂and corruption
1 9 ^ 0  PM prevalent in other States iz-ou P ^  j
say that more bribery is preva
lent in this State wh^re the 
hon. Minister of Home Affairs is sitting 
than in any part of the Punjab. Walk 
jip  to any policeman who is posted to

check the trucks and you will find 
that he accepts bribe. One of my 
friends in the Transport Department 
told me that they did not care for an^ 
Gandhi Cap in Delhi. I have seen 
with my own eyes policemen accept
ing bribe. But, while influential 
persons are sitting here there is none 
so influential from 'the Punjab and 
there is no leader of ours. This is our 
fault. This is the characteristic of the 
Punjab that it accepts outsiders as 
its leaders while it has no regard for 
its own leaders. They try to pull down 
anyone amongst them who tries to 
make any headway. We would gladly 
accept anybody from outside as our 
leader, but not any one from amongst 
us. Today, we are suffering on account 
of that. Today, corruption, black- 
marketing and bribery are as rampant 
in other States of India as there. 
Cabinets are functioning in other 
States but the Punjabis are being 
entrusted to the care of an I.C.S. 
officer instead of the President. I do 
not say that the Government of 
Punjab should not be handed over to 
the President because we would learn 
something from a person of his 
integrity and our State would be able 
to make some progress. But we are 
being entrusted to the care *of a 
Governor. You will, kindly, excuse 
me as I have no intention of passing 
any remarks against the Governor in 
his oersonal capacity. I admit that he 
wants that bribery and black-market
ing should be eradicated from the 
Punjab. But he cannot be successful 
in his attempt. I find that today the 
whole of the Punjab is glad to see 
that its Cabinet has been suspended 
and replaced by the rule of the Gover
nor. But, wait for only two months and 
you wiU find that the whole of the 
Pim jab'wiU  curse it. Look at the 
things yourself and you will find that 
a new voice is being raised through 
the newspapers and from the plat
forms of the Punjab that the rich and 
prominent persons of the Punjab are 
being arrested while no action is 
being taken against Government 
employees. The millionaries of the 
Punjab are being put behind the bars 
on the pretext of indulging in black- 
marketinct but nothing is being done 
against ^ e  civil officials of the Punjab, 
who are enjoying the gay life as 
usual. We can quote examples to show' 
as to how the Financial Commissioner 
of the Punjab is performing his duties 
which is proving detrimental to the 
interests of the ooor refugees. But he 
is not affected in the least. What is 
the position today? Two hundrea 

» employees of the Civil SuppUe'? 
Department have been sacked. Who
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were they? They were Supervisors, 
Sub-Inspectors etc. But what action 
has been taken against the higher 
officials? There is such a mutual 
understanding amongst the officials of 
the Civil administration that they 
take no action against each other and 
to save themselves they oppress the 
poor by arresting some of them. Thus 
a long list is prepared in order lo 
save themselves.* If the Governmer/ 
of the Punjab is entrusted to the care 
of a Governor, I think, the Punjab 
would become a ‘widowed State' 
where nobody would be cared for and 
the civil services would be all in all.
I have seen that in the whole of the 
district of Karnal the Tehsildar 
Deputy Commissioner etc. did no* 
arrest any of the big fellows but cir
culated the report that fifty cases of 
black-marketing had been registered. 
They serve their purpose simply by 
circulating reports.

We approved a resolution on the 
9th August, 1951, by which we 
entrusted the Government of Punjab 
to the President and authorised him 
to run the Government, but I fail to 
understand as to why a Bill was 
introduced on the 10th August, 1951 
to delegate the power of legislation 
for the State of Punjab, which ir 
being exercised at present by Parlia
ment, to the Governor. It is said in 
Pvnjahi “misfortune overtook him at 
the very outset.”  The other day we 
delegated the powers to the President 
and now we are transferring those 
powers of administration and legisla
tion to the Governor. No reasons have 
been assigned as to why Parliament 
cannot legislate for the Punjab. Has 
Parliament ever refused to legislate 
or has it ever said that it has not got 
time to do that? Members of Parlia
ment are extremely glad to legislate 
for the Punjab. When we are ready 
to do the work, when a legislature i=; 
prepared to do it then why shouin 
our powers be taken away from us and 
delegated to others? Why should thos'' 
powers be delegated to the Governor? 
You must remember that conditions 
in the Punjab now are more unstable' 
than what they were when the last 
Cabinet was in power. Communalisr' 
is so rampant in the Punjab that a 
Hindu Officer is a Hindu and a Sikh 
Officer is a Sikh, first and foremost. 
You must remember that the Congress 
will be nowhere if you delegate the 
powers to the Governor. They will 
try to suppress the Congress because 
it had defied them,— t̂he Services— 
for the last three or four years. The 

system has agsrin bê n̂ intro
duced after the exit of the Congress. 
It is said that the orders were passed 
by the last Cabinet on the 15th. But, 
^hen, a representation had been made.

Sardar Pratap Singh had made the 
representation that this system 
should be abolished and no action 
should be taken on it. But nobody 
had agreed to that. If those powers 
are delegated to the Governor, the 
same system will be re-introduced and * 
confusion will prevail.

We have no leader. Had we any 
leader in the Cabinet or on the Higii 
Command, he would have certainly 
told them all about us. We are at your 
mercy. Being at your mercy, we im
plore you kindly to save us and not 
to entrust us to a one-man rule. 
Introduce the Advisory Council sys
tem or any other system so that we 
may be in a position to ventilate our 
grievances. But, for God’s sake, do 
not try to ruin us by handing us over 
to a Governor.

Prof. K. T. Shah (Bihar): Most of 
the arguments that I would have 
liked to urge in my own words would 
be a repetition and so I would not like 
to take the time of the House on 
merely repeating those arguments. 
There are two or three points, how
ever, in this matter which are of basic 
constitutional importance, and if I 
permit myself to intervene in this 
debate it is only to draw pointed 
attention to those matters which 
touch not only the Punjab, which touch 
the whole of the country, and so 
long as this Constitution lasts which 
touch the unborn generations as 
well.

It is for this reason that I would 
like to repeat the old old saying 
which, however, is never out of date 
or obsolete, namely, that however 
good a ^vernm ent an autocrat’s 
may be it can never be a substitute 
for Self-Government. It is a principle 
of democracy which we have been 
taught....

Shri B. Das; That is Rajaji’s 
slogan.

Prof. K. T. Shah: Rajaji himself
was, after all, once upon a time a 
democrat!

Shii Rajagopalachari: I do not
contradict the statement at all. Only, 
I would add “ or the reverse” . One is 
no substitute for the other—neither 
good Government for self-Government 
nor self-Government for good 
Grovernment. . •

Prof. K, T. Shah: I accept that pro
position and I am v6ry glad that I am 
supported by such stalwarts as the 
hon. Home Minister for whom one 
b '̂s unspeakable reverence (An Hon. 
Member: Unspeakable?) inestimable
reverence, i^everence which cannot be 

-calculated.
The point, therefore, need hardly be 

laboured further if it is conceded
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that good Government cannot be a 
substitute for self-Government.

In this matter of the Pimjab it is.
by this legislation, not only the intro
duction of Presidential rule, rule by
decree or Ordinance which circum
stances may have necessitated. What
is now required is the delegation of
that rule and that power also, even
while Parliament may be sitting, to 
the executive and through the execu
tive to anyone that that executive may
1 P.M. ■
appoint. This is contrary also to the
other great principle that I had once
leamt and I hope I have not for
gotten, that a delegate should not 
delegate. The right of the President
imder the Constitution to assume 
certain powers and the competence of
this Parliament to enable him to take
up even legislative powers may be
granted but for him to legislate as a 
Presidential Act, while Parliament is 
sitting, is going far beyond the reason
able limits of the Constitution under
which this situation has developed
and the remedy proposed for it has 
been brought about. It is perfectly
correct that we in this House have
accepted the resolution moved by the
Home Minister and therefore the 
circumstances that went before the
actual fulfilment of the wording of
article 356 may be fulfilled or not is a 
matter not now relevant for discus
sion. One may have one’s ov/n
opinion, but we must accept the posi
tion as it is. What one cannot accept
however, is that foUowing from that
after the development of that situation
and giving effect by a legislation to
this position until, at any rate, the 
new elections take place and proper
Parliamentary Government is esta^
lished in the Punjab, is an attempt to
allow Presidential legislation to be
permitted even while , Parliament is 
sitting. Time and again it has been
pointed out in the House that ParUa- 
ment may sit and should sit, and 1 
hope it wiU sit lo:ig enough to pass
any urgent legislation in the ^ n ja b
that may be necessa^ or some
arrangement may be made whereby a 
semblance of a legislative b ^ y  maj
be instituted for the Punjab even
during the interval so that we should
not have the mortification of tekmg
from the armoury of the British
regime everything that we ourselves
used to condemn, such f o r  instance
as the suspension of Legislature and 
the adoption of the rule by the 
Governor. *

In this connection it is also worth
noting as has been let out, that the
majority of opinion here seems very
much against this Bill or its, at leas',

bemg proceeded with at once and the
form in which it is. As one of the
Members speaking let out, the Mem
bers' sense of loyalty or party dis
cipline may compel many to vote for
the measure which in their h e ^  cf
hearts they cannot approve. It is 
rather an inducement of democratic
legislation which I trust those res
ponsible for the measure will not
authorise. I wanted to point out that 
in view of what has been said and in
view also of the readiness of the 
House to meet e v e ^  requirement for
any urgent legislation that may be
necessary to pass for the Pimjab and 
in view of the probability also of this 
session being extended, it seems to
me that it is highly undesirable that 
this legislation should be proceeded
with at this time and in this form and 
therefore those concerned will see to
it that somehow the present Bill is 
withdrawn or reconsidered and if
necessary Parliament itself is called
upon to enact such important and 
urgent measures as are outstanding
in the Punjab Legislature for the
present.

As Dr. Mookerjee earlier pointed
out, even by this Bill, dual responsi
bility will not be ended and dual
responsibility by itself is objection
able in principle and wiU be found
very inconvenient in working. It is 
for that reason also therefore that if
the supremacy of Parliament is to be
retained in financial matters and 
even in matters of executive adminis
tration and in supervision, then the
mere advantage of legislative authority
even at the beginning stage would be
both unwise and in my opinion im
practicable and would leave a mass of
ill-feeling that can be easily avoided.
I therefore oppose this Bill.

Shri J. R. Kapoor (Uttar Pradesh v
I am afraid I cannot lend my support
to this BiU in its present form. It is 
said that it is a consequential Bill. I 
think it is not only not a consequential
Bill, but it is obviously suicidal. It 
may perhaps be said to be conse* 
quential in the sense that as we sow, 
so do we reap. The other day, we
sowed the seed of suspending
Legislature in the Punjab; today W2
are perhaps being called upon to reap
the harvest in the form of suspending
Parliament also to the extent of sus
pending the power of enacting legisla
tion in respect of the State of Punjab. 
We are being called upon to commit
suicidfe at least to this limited extent
that we should forego our power to
enact legislation in respert of the 
State of Punlab, I am sure no hon. 
Member of this House who is not on 
Hie Treasury Benches would be a Wil



703 Punjab State Legislature 14 AUGUST 1951 (Delegation of Poioers)

ling party to this act of suicide, not 
even, I hope, my hon. friend
Mr. Kamath, whom I do not see here, 
who has heen persistently and con
stantly trj^ng to legalise suicide. 1 
think this Bill is even contrary to Ihe
provisions of our sacred Constitution. 
It may hot be contrary to the provi
sions so far as the letter of the Con
stitution is coAcemed; but certainly*, I 
have no doubt in my mind, it is con
trary to the spirit of the Constitution.

We never had intended that article
357 of the Constitution should ever be
made applicable under circumstances
as they obtain today in the State ot
Punjab- Article 357 was intended to
be made use of if there is an emer
gency; not an emergency of the 
nature that exists today in the Punjab,
but an emergency of the nature of
war or widespread civil disturbances. 
Such an emergency, surely, does not
exist today. There is no state of war; 
nor are there widespread civil dis
turbances in the State of Punjab.
Why, then, is this article 357 resorted
to? It was intended under article 357 
of the Constitution that when there is 
a Slate of emergency, law making
power may be delegated to the Presi
dent, and the President also may in
his discretion delegate the power to
the Governor or to any other person. 
I would pointedly refer to the words
of article 357 which lay down hat 
this power could be delegated by the 
President not only to the Governor,
but to any other authority. Wbat was
the real implication of these words?
The implication was that there might
exist certain circumstances or exigency
when it may be necessary for the
President not only to delegate the 
Ifegislative power to the Governor,
but any other subordinate author:cy, 
even: maybe even a district magis
trate of a district. Therefore, I sub
mit that it should be clear to every
body that according to the spirit of
the Constitution, this article 357 was 
to be resorted to under very excep- 
titonal circumst^ances, under a grave
emergency, when Parliament could
not be in session,, to enact laws, 
when day-to-day legislation may be
necessary, when even the President
may not be on the spot to enact the 
necessary legislation, when even the
Governor may not be on the spot at 
any particular place to enact the 
necessary legislation and when the 
particular person or authority may
even be the military authority, per
haps may even be the Commander
in any particular city. In the case of
lan emergency, it may be necessarj
for him to enact certain laws in order
to maintaui law and order and to 
carry on the administration of the 
country. Therefore, i submit that
229 PSD

we should not resort to article 357 
under the present circumstances. ]
submit that the reasons which have
been given in the Statement ofi 
Objects and Reasons are not sufficient 
to induce us to pass the legislation in
the present form. It is said that
Parliaihent may not have time
enough. It may be so possibly some
times when Parliament is not sitting. 
But so long as Parliament is sitting, 
and we are functioning, why should
it be said that it should not be possible
for us to enact the necessary legis
lation? I submit, therefore, that if
this Bill is at all to be enacted, it 
imust be suitably amended. At least
it must be specifically provided here
that so long as Parliament is sitting—
I do not say in session, because there
is a difference between Parliament
being in session and Parliament sit
ting—this authority should not be
exercisable by the President. Upto the 
last day of the present sitting of
Parliament, if any law has to be
enacted, it must be enacted by this 
Parliament When the present sitting
is over, even though the session may
continue, it would not be open to the 
President to enact any Ordinances. 
Then we may authorise the President
to enact necessary legislation if he
considered of an emergent nature.

This State of Punjab is intended to
be reduced not only to the status of a 
Part C State but to an even much
lower level. In the case of the Part C
States we enact the necessary legis
lations. But here we are ca ll^  upon
to divest ourselves of aU our authority
to legislate, and it is only the Presi
dent or the Governor or anybody
whom the President may authorise
who can enact a legislation. This is 
something extremely unfair.

There is one point in this connec
tion to which I would like to invite
pointed attention. Here we not only
delegate our powers to the President, 
but further we say the President can
delegate the powers to the Governor
or anybody. So far as the President is 
concerned, he is responsible to the
Central Government He acts under
the advice of the Central Government, 
But so far as the Governor is con
cerned, to whom is he responsible?
There is no Legislature there and
there is nothing in the provisions
which lays down that the Governor
will act according to the advice of the
Central Government. It may be said
that we must not conceive of the
possibility of the Gtovemor doing any
thing except in consultation with the
President. May be so. But when we
are enacting a legislation we must be
sure about these things and we should
never enact our legislation in a loose
manner.



Hff* Mav 1 know whether BAr. Cautlrman: It depends <»i the
t h ^ h S !^ 5 S 5 ;e r  proposes to finish hon. J ^ ^ e r  to continue or to close 
soon? speecn now.

Shri J. R. Kapoor; 1 yriU continue
it

<5hri I  R KanoOT- I will taka a The House th«i adHoumed m  Half
UtU^mSre®- mort "
njlputes. August, 1951|
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